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Resolution re abolition of the Cotton Excise Duty. 2038. a | 
Resolution re has of self-governing Dominion Status to India. 573-76. ; 

= : re greet of the Assembly to the Labour Party. 65I-59. 
Resolution re the grievances of the Sikh Cofamunity. 954. 
Resolution we the return to India of Mr. B. G. Horniman. 790-97. ~ हि न 

52
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to the at Woolwich. 295. «७ 
ACADEMY, RO¥AL MILITARY— 00204, आपकी का of Tdi 

ACCIDENT(S)— 
Question १6 on the Rohilkund wand Kumaon Railway. r964-65, 

Question re Liability of carrying companies for -— to passengers. हि 

295-96. 

COMMODATION— : 
Question re —— for Members of the Legislature at Raisina. 593. a 

Question re —— of Members of the Legislature at Simla, शा6. 

Question re —— of orthodox Members of the Legislature in the Western 4 

~~ Hostel at Raisina. 26-7. 

COUNTANT(S)— 
See “Tncrements of Pay”. 
See & Military Accountants”. 

ACCOUNTANT GENERAL, BOMBAY— Siow nask tole 

Question re leave of clerks in the office of the ——. 476. 5 . 

ACCOUNTS SERVICE— 
See under “Subordinate Accounts Service ”. 

RYA, Mr. M. K.— 
dget demand for ५ General Administration".  658-60. 

demand for “ Railways—Working Expenses ’’.  479-8I. 
‘re improved scales of pay for postal employees. 903-04. 
re total receipts and expenditure of the Government of India 
= cs - 

ACT — 
Question re In dian Boat ney ilies 

$309. 
Question re postal employees under the Workmen's Compensation ——-~ 

i309. 

Question re repeal of the Workmen's Breach of Contract ——. 3809: 

WORTH COMMITTEE— : के 
on re the recommendations of the ---- regarding the Central 

ry Committee. 349. : 

Exeetlon cy the Viceroy in inaugurating the fourth Session 
of State and the Legislative poe 3 

ADDRESS, JOINT— 
Question re presentation of a ——— to His Exc Vi et ० हे = to His Excellency the Viceroy by. 

५ ADEN— 
2 Question re transfer of the control of —— to the Colonial Office. ? 

oy 2 
uestion re change in the Waziristan policy and the | 

Question re Waziristan occupation | 



+ a INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 

 ADJOURNMENT(S)— E =e 

= _ Motion for —— to discuss the occurrences at Jaito on the 2Ist February, 

x 924. 922-26. 

Motions for —— to discuss the departure of the Akali Jatha fro 

_ “Amritsar and its imminent arrival at Jaito Gurdwara. 622-97. 

Motion for —— to discuss the strike of the Bombay textile workers. 

33I5. 

Motion for —— to discuss the Class Areas Bill in South Africa. 229-3) 

Motion for —— to discuss the refusal of passports take proposed Indian 

delegations to Turkey, . 

Budget Demand for “--- with Provincial Governments”. 880. 

ADJUSTMENTS WITH PROVINCIAL GOVERNMENTS— ५४ हि. 

Demand for Supplementary Grant for “ - १ अल 

ADMINISTRATION OF JUSTICE— Me 
fi rant) for: {tS ty 

Budget Demand for ‘*——". 80-02... 5. 

ADMINISTRATION REPORT— 
~ Question re annual —— of the New Capital Committee. 2092. 

Question re supply of —— of Delhi to the Assembly Library. 2092. ee 

ADOPTION— 
Motion to introduce the —— (Registration) BY. 060-63.  — - ws. om 
Negatived. 063. ai -> i 

ADVANCES— . 
judget: demand for ‘‘ Loans and -—-” bearing interest. 882. 

ADVERTISEMENT CONTRACTS— 
Question r¢ bookstalls and —— on Railways. 885. 

ADVERTISEMENTS— - 
_ Question re incyme from ications and Telegraph 

er, 

‘ADVISORY COMMITTEE(S)— ic. 
Question ve appointment of —— for the B., 8. and_C. Land G. TP! al 

Railways. 39-40. : 
Question ré~local —— ‘on. Railways. _37, 

F Question re —— on the Oudh and Rohilkhand Railway. 675. &, 

_ ADVISORY COUNCITI“(S)— % 
दर Quéstion कह Local >> on the Bengal end North-Western Railway. 

703-04. x > तर F 5 

ADVISORY PUBLICITY COMMITTEE— है 
Prepdsed election of a panel for the —— $22." 
Announcement by My. President of the result of election of members to 

the panel of the ——. 6I8. 

ATROLOGICAL OBSERVATORIES— ५ | 
_ See under / Odservatories ??, pet = 

AGENCY ‘FUNCTIONS— oo ; 5 ee 
. Question re —— by the Secretary ef State behalf of 

Government of India. ॥॥77-8. = : = कल ese 
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AGRICULTURE— ied 5 कक 
Budget demand for “ 3 aOR is J es 
Demand for suppl tary grant for ““——”’. 5». cs 
Question re improved methods of ——, ete. 685. ea Oe 

Question re Industry and —-—-. 684. * 5 

AGRICULTURAL INCOME(S)— Sel कक & sa Be 
Question re average annual non-agricultural and ——. 90. 

RICULTURAL RESEARCH INSTITUTE AND COLLEGE— 
Question re equipment of —— to train Indians for the Indian Agricultural * 

Service. 39. 

AHMAD ALI KHAN, Mn.— 
Election of —— to serve en tho Standing Finance Commitice. 283. 
~General Diseussion on the Budget. 75-77. 
Oath of Office. 3. हु 
Question re abolition of the Army Clothing Factory and the encourage 
ment of private enterprise. 53. 

Question re action taken on the Report of the Indian Sugar Commitiee. 
482. 

Question #< the Central Railway Advisory-Council. 3953. 
Question 7¢ Coal Surveys on behalf of the Railways. 855. 
Question re cost of the Indian Sugar Commitiee. 482. 
Question re disposal of surplus machines of the Army Clothing Depart 

i. 54. 
6 by the Government of India of the services of 

and Chartered 356. 

last Imperial ९ q 5 = = 
Question 72 gross earnings and workiag expenses of the State-managed 

8, 909 

Question re imports of sugar from Java, Cuba and Hawaii. 482, 3 
Question re mileage of new railway lines. 908. 

ial Conference, 923. 908: 
ye restrictions on the manufacture of earth salt.) 7853-55 
ve separation of Judicial from’ Executive functions. 73586, - 

ef apprentices in Railway workshops. tne 
fuel on Railways. 2855. : 

ह 

Budget De 
Budget Demand oe 

848-49. i 

a » Discussion re May 
> Election of to 

2 400. 

[Adian Finance Bill— 
Motion to consider. 
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AUMED, Mir. K.—contd, 

Question (Suppleinentary) re access to railway station platforms. — 908. 

Question (Suppl tary) re a Jation of orthodox Members of 

. the Indian Legislature in the Western Hostel at Raisina. 2Li7. 

Question (Supplementary) ॥० activities of Musa Khan in Waziristan. 

Question (Supplementary? re admission of Indians to the Roya! Military 

Academy at Woolwich. 295. 

Question (Suppl tary) re appoi t by British Cabinet of a Com- 

mittee to consider Indian affairs. 374. . 

Question (Supplementary) re the appointment of Indians on the I. C_ 5, 

cadre as Secretaries and Deputy Secretaries. 907. 

Question (Supplementary) re whether Berar is a minor administration 

4360. 

Question (Supplementary) 7+ Berar Revenue. !6I3. 

Question (Supplementary) re bookstalls and advertisement contracts on 

Railways. 885. 
Question (Supplementary) #6 Branch Post Offices. ४ ५. 888: 
Question re classification of daftries in the Government of India Seere- 

i" ‘a * 

Questi Supph tary) re plaints of sweepers employed under 
the Health Officer, Raisina. ॥श, 

Question (Suppl tary) re concessi to first and second class 

passengers. 894. - 

Question #६ discharge of Noor Muhammad, driver in the E, 8. Railway, v Segue 

for running against signals. 62. 
Question (Supplementary) re electric current and bulbs 

quarters in Raisina, 73-4. oe 

Questi (Suppl ary re employment of English reporters by the 

Public Services Commission. ॥07. 
Question (Supplementary) rv exemptions under the Indian Arms Rules 

289. 

Question re 6: per 

Question re free of India 
Secretariat at Delhi an शश्, 

Question (Supplementary) re furniture for the new Viceregal Lodge. _ 
292. . 

Questi (Suppl tary) re inclusion of yolunteers of the Swarajists 

among the pauper population of India, 847. 
. Question (Supplementary) re the interest on the unproductive portion oF” 

the capital cost of Railways. 896. 
Question (Supplementary) re latrine accommodation for 96 of first 

and second class passengers. 343. = 
Q i (Suppl ‘y) re Longwood Hotel, Simla. 254-85, 2033-l4 
Question (Suppl: tary) re nomination papers of candidates for elec- 
— to the Legislative Assembly. 25]. ies ¢ ti 

Q re of ] appeals, motions and references made 

QD 

in the Calcutta High Court from शिक्र November 923, to 2Ist January ~ 
3924. 52, 

Question (Supplementary) re the number of EB indus bed ippler TY 0 uropeal Hindus and 
Muhammadans in the Superior Audit Service. 326-I7. 

Question (Suppl ry) re ing of the fC * pilgrim. pat अप pening of the port of Caleutta for’ pi तब 

e
r
s
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AHMED, Mr. K.—contd. 

) re paper used on Government Printing and 
. Question (Supplementary 

i है 2 Stationery. 423. 
iS 

Question (Supplementary) 76 questions by Members on matters reluting 

to superintendence, direction and control over Provincial Governfents. 

427-28. 
व 

Question (Supplementary) re recruitmént of seamen and abolition of 

PY impressed labour. 49. of 

Question (Supplementary) १८ refusal of passports to the proposed Muslim 

Delegation to Turkey, Persia and certain Arab States, 2I74. A 

Question (Supplementary) ré representation of Berar on the Local and 

Central Legislatures. 05. 

‘ Question (Supplementary) re representation of Jains on the 

or Commissions or Committees. 098. 

Question (Supplementary) 76 yeservation of third class accommodation 

on the Kalka-Simla Railway during the move of the Government of 

India. 994. 

Question (Supplementary 
Question (Supplementary) re the 

Question (Supplementary) re State Prisoners 

at Alipur. 409 
Question (Supplementary) re strength of 

Legislative Assembly. 45. 

Question (Supplementary) re subscriptions to newspapers by départ- 

ments of the Government of India. I6. 

‘ion (Supplementary) re subscriptions raised from Europeans and 

jans for the Lady Hardinge Medical College. 430. 

(Supplementary) re tomb of Zebu-n-Nisa Begun. 73. 

answering of questions put by non-official Members on 

which the Governor General in Council has control 

‘intendence, by Government Members. 485-87, 492-94. 

Legislatures 

) re speech of Mr. P. C. Mitter. I69. 

Staff Selection Board. 587. 
in the Central Jail 

the various parties in the 

su ts 
and super 

Resolution re Muhammadan Representation. 252.0 — 

AIR FORCE— 

Question #४ the admission of Indians into all arms of the ——- in 

India. 437-33. 

AIYANGAR, Mr. 0. DURAISWAMI— 

Adoption (Registration) Bill— 
— Motion to introduce. 06I-63. 

ae: at aa Demand for ‘‘ Administration of Justice”. 80]. 

4 न प पे Demand for General Administration’. 686-87, 757-68, 

Budget Demand for “Salt”. 429-24._ 
Court-fees (Amendment) Bill— 
Motion to circulate. 2952-55 

oa Motion to refer to Sel i = 5 lect Committee. 2/42-43, 2]44-45, 2I47, 2449. 
= oat ate for Rh se 7 Grant for ‘“ Miscellanesus ie : ये 

है] D for Supplementary Grant for ‘‘ Survey of India”, 850. 
* General Discussion on the Budget. 259, 269-70. स्पा 

Hindu Coparceners Liability Bill— 
Motion to introduce. 066. 
Motion to refer to Select Committee. शण-54, 
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जे 
AIVANGAR, Mx. 0. DURAISWAMI—contd. 

पक 50 Finanee Bill— 

‘Indian Penal Code (Amendment) Bill— 

“Question re conditions entered into in case of remission of sentenes of 

a INDEX TOCLEGISLATIVE ASSEMBLY DERATES: 238 

Indian Coinage (Amendment) Bill— कि 

Motion to consider the-Report of the Select Committee: 927-29, 0352-34, 
937-39. 

Motion to consider. शा. 

Motion to refer to™$clect Commitiee. 270-7I. - 
Oath of Office. 2— . 

Bo a ve allotment of wagons to collieries. 88I-82 
hm ve Assistant Engineers. 902-03, Sates 

Question (Supplementary) re Civil Justico.Committes. 2006-07. 
Question re commission charged for changing rupees. 304. 

political prisoners. 282. 
Question re importation and sale of mill-made cloth as home-spun. 

khaddar, 47. : 5 eens 
Question re large res = 
Question re letter and editorial comments in the 
entitled “ Railway Vagaries’’. 202-08. 

Question re number and total output of the cotton mills in India. 47. 
Question re numbers of Indians kept out of India under exiernment li, 
orders. 28] : 

Question re the pauper population of India. 347. 
Question ve probable expenditure on Civil Justice Co: 
Question re proposed Metre Gauge Railway irom ii 
दम] 805. कप 

AQ re ti for counterfeiting coins. 303-04. पर । 
Question re reduction in weight of Mr. Gandhi. 2. 
Question #€ storage of small coins. 304-05. 

Question re subsidiary coins. 304, 
Question (Supplementary) re the Briti 

Question (Supplementary) re furniture for the 
Lodge. 292. ak, 

Question (Supplementary) re increase in the number of days allotted 
for the discussion of non-official lutions. 3987. 

Question (Supplementar)}.re Indian Law Reports. 660. 
Se oe re non-official visitors to State Prisoners 

7, 
Quest: (Suppl Y) re reference to answers in previous pro— क् 

Question re use. of Cupro-Nickel Alloy for nickel coins, - 803, . a 
Quest 
Qu Te Wi allotments for coal. ॥44ा 
sete re wagon allotments to the eee eollicries. 44I-49, 

lation at Tirupati East Station. 882. 
Question re rae to the public regarding the cirenlation of counter- 

feit coins. . ॥ 
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ATYANGAR, Mn 0. DURAISWAMI—contd. 

Resolution re amalgamation of the Indi: 

Auxiliary Force: 229-20. 

Resolution ve answering of questions put b; 

subjects, over which the Governor Genera’ 

i and superintendence, by Governmens Members. 489-92. 

lie, Resolution re approval by the Indian Legislaturo of 

- contracts. 607-08. : 
ai Resolution ve grant of full self-governing Dominion Status to 

India. 279-83. 
. 

Resolution *e Muhammadan representation. 780-89. 

* Resolution re the Ratification of the International Convention for the 

3 z suppression of the circulation of, and traffic in, cbsceno publica- 

z 

an Territorial Forco with ,the 
5 

y non-official Members on 
l in Council has control 

Government 

tions, 329-30, 334. न 
Resolution ve release of Maulana Hasrat Mohani. 004-08, 700न7: 

ATYANGAR, Mr. K. RAMA— 
Amendment of Standing Orders. 973-75. 
Budget Demand for “ Customs”. 379. 

Budget Demand for “ Indo-European Telegraph Department”. 634-35. 

Budget Demand for ‘‘ Indian Postal and Telegraph Department.” 588- 

89, 59i-93, 595-97, 598-99, 599-60l. 

Budget Demand for “ Railways ’’. 465-72, 2477-78, 482, 499-503, 604, 

3526-28, 533-34, 536, 545, 552-54, 557, 56] and 563. 2 

r Demand for “ Survey of India” (Survey Parties). 87-8, 820. 

for “Taxes on Income ”’— 
the Demand. 420. (स्का |; 

mentary Grant for “Taxes on Income”. 830-3l. 
Standing Committee to advise om 

ton eee ६ ; 

gin 

fable Trusts Bill— 
Motion to ८ ulate. 059. 

Imperial Ba of India (Amendment) Bill 

Motion to cireulate. 237-38. 

2 Indian Evidence (Amendment) Bill— 
क Motion for leave to introduce. 875-76, 287-32:: 

“Andian Passport (Amendment) Bil— ; 
n to defer further consideration. 462. Pes re, 

ह (Amendment) Bill— (Protection of minor girls) 
on of the Report of the Select’ Committes Leet a = 

| ६: ४ : (Amend: t) Bae tas 

Motion jor leave to introduce. 873-75.) = 

Indien Tolls Bil ee 
otion to postpone further consideration : : = 38 5 

_ Motion to adjourn consideration :of the Supple Se 
+ hu sag —_ after the presentation of the Budget. 

otion for disallowanee of 8 a 
825-28, upping 

Oath of Office. 2. बल a 
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AIYANGAR, Mr. K. RAMA—contd. = न 

. ~Question 7 constunption of fuel on Railways. 589. ie 

Question re-contracts for the supply of coal to Railways. 289. : 

Qrestion re economies effected by the Financial Commissioner, Rail- हे 

~ छकक॥8... 99-92. 

Question re expenditure on maintenance and renewals of Railways. 588. 

Question ve house-rent allowance for telegraph staff. 0]. 

Question re Imperial Bank of India. 883. 

Question re Income-tax assessments. 276. है 

-~ Question re maintenance of ways, works, and rolling stocks on 

Railways. 588-89. é laa 

Question re maintenance and renewal of Railway rolling stock. 359. : 

Question re military traffic on Railways. 590. 

Question re purchase of stores in India. 8898-84. 

Question re Railway Statistical Returns.  5¢ 

Question re reduction in the purchase of Railway stores. 59I- 

Question re reduction of staff of Railways. 590-9I. 

Question re reduction of expenditure on Railway carriages and wagons. 

. 590. 
= 

| Question re m of cj Es ses on Railways. 688. 0 

; Question कह. ae ion of telegraphists. 9I5. 

Question re results of the recommendations of the Inchcape Com- 

408-09, z gs 

Question 7 retrenchment in expenditure under “ Audit’. 20. om, 

Question re retrenchment in expenditure undex “ General Administra~ ~ 

tion’. ॥0. af 

Question re retrenchment in expenditure under “ Trrig: tia >> की 

Question xe retrenchment in expenditure under “Jails”, € 

Question re retrenchment in the “ Indo-European Telegrap 

ment”. 0. 
Question re retrenchment in “ Political Expenditure ’’. 0. = 

Question re retrenchments in the “Posts and Telegraphs Depart- 

‘at ment’. 09-I0. 
Question re summary balance sheet showing nia al ilts: of 

° पक 8866 oe iia eae ae au है 

Resolution rv approval by लीड T 
Contracts. 68-9. ae 

ee 

ALYAR, Ma. A. Vi Vi= 

Budget Demand for / Interest on Miseellaneous Oblixations ”. i653.. 

Oath of Office. 097. . os 

- AIYER, 87४ P. 8. SIVASWAMY— es 

Budget D d for “6 ‘owe 

Motion to omit the Demand. 409-23, = 
Budget Demand for “‘ General Administration”. 667, 744-45, 754, 

759-6l, 762, 777-79, 79l. 
Budget Demand for * Indo-European Telegraph Department”. 637. = 
Budget Demand for “ Interest on Ordinary Debts and Reduction or 
Avoidance of Debt”. 642, 65. व 

Court-fees (Amendment) Bill— 
~__ Motion to refer to Select Committee. 2I40-4. 

Discussion re May Session in Simla, 740/ 
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AIVER, Sin 7. है. SIVASWAMY—contd. > 

५ Hindu Copareeners Liability Bill— 
. 

a ie Motion to refer to Select Committee. 297-98. 2 

Hindu Religious and Charitable Trusts Bill— r 

Motion to circulate. 058-59. 
+ 

Imperial Bank of India (Amendment) Bill— 

| अँको Motion to लांएटप्रो ७2... 288-89. ° 

Indian Income-tax (Amendment) Bill— 
” 

Motion to amend clause ll. 990-9l. 

Indian Tolls Bill— 

: Motion to consider. 820-2], 523. 

Motion to refer to Select Committee. 822-23, 326. 

‘Oath of Office. 403. 
f 

Question (Supplementary) re Pay of Extra Assistant Commissioners 

and Munsiffs in the North-West Frontier Province. 6l0. 

Resolution re grant of full self-governing Dominion Status to 

India. 72-29. 

Resolution re the Ratification of the International Convention for the 

suppression of the civeulation of, and traffic in, obseene publica- 

tions. 328-29. 

Resolution re repeal of Bengal Regulation III of I8I8. 2064-66. 

asa KHAN, Caprain— 

_ Budget Demand for ‘* General Administration.’ 779-80. 

[६] n of ---- to the panel of the Standing Committee to advise on 

ns relating to Emigration. 94]. 
the- - Committee for the Department of 

' 

Oath of Office. T5. = i cies 

Resolution re amalgamation of the Indian Territorial Foree with the 

Auxiliary Force. 227-28, 

‘ AJMER-MERWARA— 
. Budget Demand for “‘——.” 88l. 

Demand for Supplementary Grant for ““——.” 863. 
‘Question re arrest of Shobhalal Gupta and Mr. Ramanarayana Chow- 

dhery of ——. 2I68-69. 
toalise raid on the office of the Rajasthan Volunteer Corps- 

Question re revenue expenditure of ——. 2I0-Il, 

AKRAM HUSSAIN BAHADUR, Prixce A. M. M.— 
Election of —— to the Standing Committee for the Home Department. 

400, = 

Oath of Office. 99. 

ALAMBAGH TEMPLE DISPUTE— 
Question re 439. 

ALIGARH— ४ a ere 

— re proposed railway between Muttra and) —~ ria Brindaban- 

. ‘ Rg: ~-sesgnarent 

. 

ns
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' ALIMUZZAMAN CHOWDHRY, Mr— 
"Oath of Office. 2 x ; 

" Question re the number of Europeans, Hindus-and Muhammadans in | 
= fhe Superior Audit Service. 6-7. 
= Question ve subscriptions to newspapers. by Departments of the Govern- 

ment of India. 34-36. - 
| Resolution re grant of full self-governing Dominion Status ta India. 

729- 

९४ 4६६०००० 
"ALIPUR— se श 

Question re pay of certain classes of postal employees in Calcutta, ——, 
: and Howrah. 892. बा 
- x Question re State prisoners in the Central Jail, ——. 08-09. 

> ALLEN, Mr. 8. 0.— 
Budget Demand for “ Emigration—Internal.”” (Assam Garden Coolies,) 

> 859-64. 

Budget Demand for “ Exeise.” 45i, 

Indian Penal Code Mer हिल 
to Select के 

Sahat of 

ALLIANCE BANK— abs 
Question re affairs of the ——. 43I-32. i कु नम... हे 
Question re alleged frauds on the —— of Simla. १87. «sill ’ 

» Question re failure of the ——. 3, 80+ = ™ Jail A 
= Question v¢ liquidation of the ——. 80. 

» Question »¢ payments to depositors of the ——. 99. हि = a 
Question re Report of the Creditors’ Committee, ——. 45, I80. ae 

ALL-INDIA SERVICES— 
» Question re recruitment of the ——. 422. 

| +-+- General. 584-8 ee: 
Mestion re —— of Income-Tax Officers at Karachi. 90. “Talk ह 

Question re —— to. postal officials in Assam. शा, = 
_ Question re —— of Stato Prisoners in Bengal, i 
* Question’ re compensatory —— for the staff of the N. W. Railway at 

Karachi. 489 se, 
Question re grant of conveyance -—— to Members of the Indian Legis- 

lature in Simla. 267. 
Question re overtime —-— to clerks ‘of the General Post Office, ~ 

Caleutta. 823. 

Gupte re pay and ——~ of all ranks in a British Regiment. 679-73 
Qu re pay —— and hours of work of the Telegraph staff. 892. 
Question re reduction of the —— of rural branch post masters, 894. 

~ Question ve various —— of married and unmarried British officers 
and soldiers. ॥68, ; 

Question re working hours, leave reserve, —— of Railway Mail 
Service staff. 85-I6. = 2 

ALLGWANCE, LOCAL— ; * 
Question re —— to postal and telegraph staff employed in Assat. 20IT ~~ - 
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AMALGAMATION— ay 
Question re —— of Coorg with the Madras Presidency. 280. |» 

AMBALA CITY— E के r 
Question re non-stéppage of mail trains at —— 470. = 

AMERICA— हक 
Question re propaganda work in —— by Mr. Rustomji. 40-l, वश, 

AMRITA BAZAR PATRIKA— i. 
Question re article in the ——- headed “‘ Serious E. L. Ry. grievances ” 

4305. 

AMRITSAR— 
See ‘‘ Income-tax ’’ 

ANCIENT MONUMENTS PRESERVATION ACT, 904 (VII of 904)- - 
Question re mosques and other feligious buildings protected under the 
Se. 72730, Fe 

ANDAMANS— 
Question re Moplah and other prisoners in the ——. 438, 

ANDAMANS AND NICOBAR ISLANDS— 
Pe. Budget Demand for ‘the —~”. 788, . ; 

\INEY, Mr. M. 5.— 
[3 Demand for ‘‘ General Administration”? F. and P. Depart- 

Question re declaration of policy in the Central Provinces with regard 
to Transferred Subjects. 2958-59. iS 

ANGLO-INDIAN(S)— 

Question re alleged outsage by —— on an Indian woman. 28l, 05. 
Question re + Hindus and Muhammadans in the Subordinate 
Accounts Service. 965-66. 

Question re number of —— officers in the Auxiliary Force. 2095. 
Question re number of —— on the Railways. 2095. 

_*SANGLOANDIAN ASSOCIATION— ; 
4 न Question re Government servants and member ship of the Anglo-Indian 

e _ Empire League ahd the ——. - उश्येय: : 

ANGLO-INDIAN EMPIRE LEAGUE— 
Question re Government, servants and membership of the —— and the 
Anglo-Indian Association. 277-78. 

ANTLDRINK MOVEMENTS— 
Question re the —— in India, . 7706, 

APPEAL(S)— a 5 
Question re —~ of employees of G. I. P. ‘Ry, 695. ai 
Question re system of —— in the- Post Office. 208, bates 
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APPRAISERS— - 
-Question ve allowances of ——-, Examiners, ete., at Karachi. I2I. 
Question #८ै--- of the Karachi Customs House. 20-2]. 
Q&estion re shortage of —— at Karachi. 3श. , ie : 

APPOINTMENT(S)— 
Question ve the number of Indians holding medical ——— in the 

Political Department. .905. | 

-APPRENTICES— 
Question re Kurepean, Anglo-Indian and Indian —— on Railways ~~ 

694-95, थे 

Question re training of —— in railway workshops. 354. द 

ARAB STATES— 
Motion for adjournment to discuss the refusal of passports to the 
proposed Indian delegations to Turkey, Persia and certain ——. 
2377-78, 22 30, 

Question re the refusal of passports to the pr pened Indian Delega 
tions to Turkey, Persia and certain —— शे74-' —— न 

ARAKAN— . 75 लक 
Proposed metre gauge railway from Chittagong to ——. 4] 42 

ARCH AOLOGICAL DISCOVERLES— 
Question re and historical discoveries at-Raisina. 686, 

ARCH .EOLOGY— ‘ oe ~~ 
Budget Demand for ‘ =" ॥890-: ee . 

ARCHITECTS— = j 
Question re —— employed in the Publie Works Department, Delin im, 

726. 

ARIFF, Mr. YACOOB (.-- 
Oath of Office. 339. shone aac sae Sea ie aa 

ARISTOCRACY— 7 ‘ 
Question re recruitment of Indian -— for the All-India Services. 

8, कर 
ARJAN SINGH— 

Question re dismissal of ——, a clerk im the Rawalpin«!i Post office: 
पा. ~ 

ARMS— 
Question re renewal of licences for ——. 9290. न 

ARMS ACT— 
See “Indian Arms Act, 4878 ”. 

ARMS RULES— 
Question re exemptions under the Indian ——. 288-89. 
Question re Life licences under the Indian ——.  989-90. 

ARMY— 
Question- re —— Training Schools, 89. 

- Question re employment of the —— in peace. 685-86. r 3 
Question re health of the -—. 24, - 

a 
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ARMY CLOTHING DEPARTMENT— 

Question re disposal of surplus machines of the ——. 54. +- 

है “ARMY CLOTHING FACTORIES— 

Question ré abolition of the —— 

enterprise. 53. 

ARMY CLOTHING FACTORY, SHAHJAHAN PORE 

a Question re the ——. 7श-28, 

Question re expenditure on the ——. I53-54. 

ARMY DEPARTMENT— 
Motion’ for reduction of the Budget Demand for ‘ General 

‘ tration’ under sub-head ——. 776-98. 

ह Question re employment of Indians in the Foreign and Political and 

=. 296-97 

. 
and the encouragement of private 

‘ 

Adminis- 

ARMY FACTORY ACCOUNTS— 
Question re working hours in the —— office. 257. 

ARMY HEADQUARTERS 
: 

See “ Daftries ”. 

ARMYSIN INDIA— 
Question re admission of the members of the Domiciled community 

Fas into the ——. 2094-95. 

ARRESTS— 
3 ion re —— m Bengal under Regulation III of ॥88. प्रग. 

re reduction in the —-. _37. 

ASJAD-ULLAH, Mavtyi Mrvan— 557 = है 
Oath of = <i a es 
Question re alleged outrage by two Anglo-Indians at Ramrajtola Rail- 

. way station 28] 

Question re Historical monuments in the vicinity of Delhi. 366-47. 

ASSAM— 
Question re allowances to postal officials in ——. 20]7 y 
Question re local allowance to postal and telegraph staff employed 

in —. 20I7 

*  Qistin re —— tea garden emigrants. 482-83. 
‘re wages in the tea plantations of ——- for adult male and , 

@ labourers. 483. 

+ ” ASSEMBLY 
Information ré the special session of the —— im Simla. 307 
Question re allowance of more time to the —— to &tudy the Budget. : 

204. हे 

Question re nomination papers of candidates for election to the | 
Legislative ——. 280 8. 

ASSEMBLY DEBATES— Zn 
यु है Question re ——. 659 

_-. ASSEMBLY LIBRARY— हि 
5 Question re supply to the —— of certain Army Publications. 4677-33. 
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ASSENT TO BILLS— : 
Ey «See under ‘ Governor-General ” 

*  _—_—— ASSEGSMENT(S)— : 
a Question #6 —— to income-tax in the Kangra District. 963. 

Question re income-tax ——. 276. 

Question re incothe-tax —— in the Kangra District. 89-92. 

e ASSISTANT ENGINEERS~ re ; 
Question re ——. 902-03, 

ASSISTANT ESTATE OFFICER, DELHI— 
Question re —. 779. 

ASSISTANT SURGEONS (MILITARY)— 

. 

Question re demébilisation of —— and Sub-Assistant Surgeons. 6I6. 
Question ve pensions to the dependants of —— and Sub-Assistant 
Surgeons killed in the War. ॥श, 

Question re refusal. of marriage allowance to —— of the Indian 
Medical Department. कह ecieaase अल 3 5200 न yo So आदमी 

Question re registration — and ; पर SS 

ASSOCIATIONS— 
Question re presence of Government servants at meetings of the Coe 

gress and other political ——. 7287 

“ASSOCIATED PRESS OF INDIA— 3 A ‘oie 

Question +e subsidy to the ——. 74. - il 

AUDIT— 
—, i eee 

Budget Demand for ‘“‘——”. 779-907, ae. i 

i h in’ ex uw ». Te Question re retrenchment in expenditure under ‘‘ —— 

AUDIT AND ACCOUNTS SERVICES— 
Question re employment of Indians in the ——. 2097. 

AUTUMN SESSION— 
See under “ Session ” 

AUXILIARY FORCE— 
= Question re admission of. Indians to the ——, 437-38. 
= Question re —— autthe Territorial Force. 433. Be 

¥ Question ve cost per head per year of the various unite of the ——. 
44. 

Question re number of Anglo-lndian officers in the ——. 2095. 
Question re Officers of the Territorial and ——. 420, : 
Question re training regulations of the ——. लता 
Resolution re the amalgamation of the Indian Territorial Force with 
- the —— 223-52. 

AVIATION— ae 
Budget Demand for “‘——”. 853. i ee 

“ AWAKENING OF INDIA, YHE ”. 
Question re proscription of Mr. Ramsay Macdonald’s book, -—. 

gps. 70066: 
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. 
B bas | me 

Ms, RABINGTON-SMITH COMMITTEE— ; pence 

Question by Mr. Jamnadas M. Mehtw re yecommendations of the -——. 

342 i 
s Ss 

BADRI NATH— i 

=i. Question re Shrine of ——. 43 

EAHAWAL BAKSH, CHAUDHRI— 
oo & 

Oath of Office. 3. 
‘ 

Question re closing of post offices in the Punjab. 209. 

ve Muhammad: employed on the North-Western Railway. 

2039. - 

Question re Muhainmadans’ ii postal employment. 20980: <i = 

Question re overbridge at Bahawalnagar Railway Station. ? Tohushab =e 

Question re proposed Railway from Gujrat to Sargodha Khushab. 

592-93, 209-20. 

Question re reduction of salaries of the Subordinaté Services in_ the 

Punjab. 592 

Question re theft and pilferage on the North-Western Railway. 209. 

© ae AGAR— ॥ मे ! 
Question re overbridge at —— railway station. 592 : SF: it 

॥ 

emailer is te sar 283, 

BSALUCHIS' <p =a 

Budget Demand for “ mr '880. 

Demand for Supplementary Grant for “ 2: छहां 

Question 7८ murder of Indians and abduction of Indian womer 

Frontier tribesmen in the N.-W. F. Province and —— 360-6] 

Question re original Major Works in the N.-W. F. Province and — -- 

2004-05. 

29-92. Viceroy. 
VERE PEAT J Te 

of the —— Damodar River Railway. 946. 

CRIED A % 

and Fares on the Kalabagh and —— Branch 
Railway. i620-72 cere. toe 

the police force in the K and -—— 
ea eee 5 

Question 

BANNU 

-BARRACKPORE— 
a — ye alienation of
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BEDAR BAKH'T— 
7 Fs + Question re pension of ——. कि. _ 

Question re Australian -——- for British (700फुड,.. 53. 

BEEP SHOP : 
Question v opening of a —— near the Hindu quarters, in Raisina- 

7907. Bai ii aieee 

= -BPLL,.My RadS= sea? pee oes 
Budget Demand for ~ Miscellaneous: Departments” (British Ermpice 

Exhibition). 873. F aad 
~~ General Discussion on the Budget. 3229-34. 

Oath of Office. 97 
Resolution re the abolition of the Cotton Excise Duty. 2027-02 

BEEYI,--Mix. D; Vi— 

ss SSeS Ries a लक, ct 
i 80 aur Ore ry see 

Resolution + grant of self-governing Dominion Status to Indian. 563. 
| Resolution 76 imposition of a countervailing-duby on मी. Atrig ५ 
३5 ७७6७:  306,337-329. wil 

पड <7 मजे हे 

आर BENGAL— a न “ 

Question re establishment of post offices in each union boa व a a. 
946. 

Question x identity of the two Jiadges who examined the cases of ptate 

Prisoners in “-——. 6I]-2. 
Question re petition from Postal Associations in हि ला for raising the 

nthe =e 
— Girele.,.945. 

BENGAL GOVERN MENT— 
Question #ह utilization of the serviees of the Law Officers of the =. 

2006. Ss ~ 

RENGAL REGULATION, ॥88 (IIT OF 5is) 
Question 767 --+++ 99. 

BENGAL NAGPUR RATLWAY— = 3 
Question re compnisory prepayment of freight on coal on the —-—. !86- 

Questions re employment of Oriyas on. the ——, 2, 0 
Question r¢ Indian apprentices on the 7 अत 2०, 
Question re grievances. शहा, — : : 
Question re opening of the Santragachi Vishnapar branch of the ——. 

‘Question 7 hments for Indians en the ——., 947. ; 
Question re wagon allotment for coal traffic on the —--. 943, — 

Ls 



. 
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: ' BENGAL AND NORTH-WESTERN RAILWAY— oN = 

i 
55. कु 

Question re inconvenience to passengers on the ——..| M4 

me. Question re insanitary condition of compartments on the ——. RI. 

i Question re Local Advisory Council on the 2203-204, 

4 Question re pilferage of fruits on the, ++- 5359; 

Question #6 provision of high-level platforms on the ——. वे: 

Question re working of the ——. 2082-53. 6 

>», BERAR— ४ हैक हि 
Di ion relating to the administration of - on the motion for 

eduction of the demand under sub-head ‘‘ Foreign and Politicat 

Department”? by R00. 695-98, 

Question re representation of —— on the Local and Central Legislature. 

2204-05. 

Question ve —— Revenue. 768-3% begin = 

BHAGUR— ॥ आज न्अ 

Question re crinfinal jurisdiction in ——. 682. : PGE 

Question re exclusion of —— from Deolali Cantonment. 68F-682- 

Question re taxation in ——. 682. 

PHALROB-TANGI— 

‘ Question re increase of fares on the 

eet Railway, 724. = 

—— section of the Assam Bengal 

Election of = ‘pane » Standing | 
yuestions relating to Emigration.” 947 

h of Offic 2 

BHORE Mr 

| Question (Supplementary) re termination of the appointment: of —— 

| - ay Seeretary to the High Commissioner for India. 474. 

RHURGRI, Mr. G. M.— es 

D 432-34 

into the causes of floods in ——_ 27 

BIHAR, § ouTH— 

See under * Chota Nagpar’”’ 

BIHAR, WESTERN— — 
Question re floods in 

BILL(S)— 
Aporrion (Recisrration)— है 

Motion for leave to introduce. 060-63. 
Negatived. 063. 

Assent or tie Governor (४5७४७, TO CERT. 

442. पे of 



_. Motion to circulate. श87-40. 

INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 

oes a . 

entRaL Boanp or RevenuE— — at 

Motion for leave to introduce: 259-60 t 

“Adopted. 260. : ३६३६७: q ~ 

Introduced. 260. | 

Motion to refer to Select Committee. जप 
Adopted. 57. 
Presentation of the Report of Select Committee. 703. 

Motion to consider the Report of the Select Committee. 940. 

‘Adopted. 940 >आबंदााः 
Motion to pass’ ag amended it Select Committee. 940. 7 

er ३. 7७* ० [7७ 

Cope or Crvit Procepvre (AMENDMENT)— 
Motion for leave to introduce. 035. 

Adopted. 0i9. 
Tntroduced. 0I9. 
Motion to refer to Select Committee. 326. 
Adopted. 327. = 

Cope or CR 

Introduced, 873. 

Court-rees (AMENDMENT)— 
Motion for leave to introduce. 7987. 
Adopted. 967. 

troduced. 967. 
Motion to refer to Select. Committee. 
Motion to circulate. 2952-54. 
Negatived. 254. as. oa 
Motion to refer to Select; Committee adopted. 254. 

(फायर, TRIBES— Fier ‘ ५ ; i क् 

fh 

; 

Hixpvu Coparcenne’s Liasrity— 
Motion for leave to introduce. 065-67, a 
Adopted. 067. ane हु 
Introduced. 067. r 
Motion to refer to Select Committee. 2]84-220. } 8 
Adopted. 220 i 

Hispv Retretovs ANp-Cuanitssty Trests— Z ae 
Motion for leave to introduce. 879. OES en 
Adopted. 879. >> Team. oF OTT यु 
Motion to circulate. 056-60. = ae 
Adopted. 060. न 

‘Imperiay Bank or Dxpra (AuenpMENT)— = मे 2 ae 
Motion for leave to introduce. हर & 
Introduced. 237. - 

_ Adopted. 2240. cs 
af 
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BILL(S)—contd. : 

InpIAN COLNAGE (AMENDMENT)— 
; 

+ Motion for leave to introduce. 29. हा 

Adopted. , 325. 
Introduced. ._ 29. 

Motion to consider. 260-66. 4 

Motion to refer to Select Committee. 266-72. 

Motion to refer to Select Committee adopted. 272. 

989. 
Adopted. 990. 
Amendment made by Council of State agreed to. 990. 

Inpran Corron (४588 (AMENDMENT)— 

Motion for leave to introduce.  26-27. 

Adopted. 27. 

| ihe Introduced. 7. 

~~ Motion to consider. |75. 
Adopted. 76. — 

\ ; to pass. I76, 
i76. > 

Law AMENDMENT— 
y eto introduce. 447-48. 

Adopted. 4: — : 

Introduced. 448. a Sipe 

Motion to refer to Select Committee. 705-08. 

Adopted. 708. 
Motion for extension of the date for presentation 

Select Committee. 375. 
Adopted. 375. 

‘ ५ 3 fo r 
Motion to withdraw the instructions given to the Select Committee to 

present its report by the 26th March, 924. श87. 

Inpian Criminat Law AmunpMeNt (Repratinc)— 

kira) tion for leave to introduce. 2204-0. 

४ -2976:- 

॥ ५ लि (AMENDMENT)— uit 
Motion for leave to introduce. 875-76. 
Negatived. 878. 2 ० 
Motion for leave to introduce (Revised Bill). 2शा-3. 
Adopted. 222. 

Ispiax Fryaxce— - 
Motion for leave to introduce. 709, 4 

Adopted. 096. - tA. 

Introduced. 49. ; ४: 

Motion to consider. 908-60. = hie 

Introduced. 222. sd = bapa: 
, é ee 

Motion for constitution of the Select Committee. 5i7. 

Adopted. 87. 

Presentation of the Report of Select Committee. 703. 

Motion to consider the Report of the Select Committee. 927-32. 

Adopted. 982. 

Motion to pass. 939. 

Adopted. 939. मे 

; Motion that Amendment by Council of State be taken into consideration. 

of the report of the 
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BILL(S)—contd. 

‘Ispian Finayon—contd. 
~ ally 960. 

: essage from His Excellency the Governor General recommending the 
a Assembly to pass the-——. 966. 

Motion for leave to introduce the —— in the recommended form. 075- 
8. 

Negatived. 978 = ao aa) 
Txpias Income-Tax (AMENDMENT)— रु as Senn है 

Motion for leave to introduce. 25-26. a i le , 
Adopted. i26. : = 
Introduced. 26. 
Motion to refer to Select Committee. 448. > 
Adopted. 449. 
Motion to extend the date for presentation of the Select Committee's 

Report. 207. 
Adopted. 207 
Motion to nominate Mr, M. A. ee oes ae to 
Adopted, 4207. sie ee 
Presentation Report. 
Motion to consider Sclect Conimittee’s Report. 4990. 
Adopted.  999. 

De Motion to amend clause I2.  990. ¢ , 
: Adopted. 399. ses 

Motion to pass. 99! 
Adopted. 99! 5 aii - 

Inpian Mercuant Suierinc (Amenpwent)— 

3207. a lect Committee. 

Motion for leave to introduce. 255-59. हे. हि 
‘Adopted. 250. Bide p 
Introduced. 259. on 
Motion to circulate. 965-73. 
Adopted. 973. 

3 gee Passport (AMENDMENT)— 

Motion to consider. 455. न 6 
Adopted. 455. - 
Motion that the consideration of the Bill he postpened. 462. 
Negatived. 465, ° 
Motion for leave to withdraw. 467. रे “ 
Adopted. 467. 

Txyoran. Prxat Cope (AwenpMest)—(Amendment of section 375)— 3 
Motion for leave to introduce. 875. : पर 
A 875. 
Introduced. 875. . PASH 
Motion to refer to Select Committee. 646-56. ee pees 
Adopted. 056. = 
Presentation of Report of Seleet Committee. 850, | ; 

Tnntax Pusat Cope (AsenpMent)—(Protection of Minor Girls)— ५ न 
jon for leave to introduce. 23-24 

- Motion to consider. 766. 

Motion to circulate. 67-7, si 
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BILL(S)—contd. * 
Po —{ 3} s 

[npiaN कक, Cope (AueNpDME xt)—( Protection “of Minor Girls)—contd. 

हि Negatived. 372: 
ae का 

; Motion to refer to Select Conunittee. -272-75. . 

. Adopted. 75, 446. 

Presentation of Report of Select Committee. 77. 4<>$४ > 

Motion to consider the Report of Select Committee. 0I9. 

es Adopted. 0I9. 
at 

Motion to-pass as amended. 042. 
’ 

Adopted. 043. at faa 

| Inpian ReGisrRaTioNn (Amexpwent)—(Mr. kK. Rama, Aiyangar)— 

Motion for leave to introduce, 873. 

» Adopted. 879. 
Introduced, 875. ~ 

; Ixpian ReGisTRATION (Axespmest)— (Diwan Bahadur T. Rangachariar)-- 

j Motion for leave to introduce. 083-65. 4 ; i { 

Adopted. —I085. के ; er "अप 

Introduced. 065. : कक phe sc: 

Ixpian Samp (VaLmpaTEsG)— 

Motion for leave to introduce. 220i-02. 

Adopted. 2202 

श्र Introduced. 2202. 

Motion to reier to Select Committee. 2203. 

Adopted. 2204. | 
AMENDMENT)— 

Motion to = < ; 

Motion for nomination of Members © 

Adopted. 708. 
Presentation of the 

Motion to consider the repe 

Adopted. .i39. 

Motion to pass. 339. 

Adopted, 339. mo} of छठ 

~Txpian Touts— 

Motion to consider as passed by the Council of State. 3390: 

postpor 
: 

Report of the Select Committee. 949. 

mt of the Select Committee. 345. 

ne further consideration. 82. 

Ph. TeerartetT 
to Select Committee. 522. . Moi efer sei 

Withdrawn, = I326. 
~ 

Motion to consider negatived. 3526. १४ 

Question +« correspondence relating to the Protection of Princes’ +-- 

4298. =: a व [ 

Question r¢ the | Kenya Immigration ——. 47, l045. - BS 

प्ले के juesti ie p of —~ pending in the Indian Legislature en the 

dissolution of one Chamber. 442-43. ee ig Oe 

RereaninG AND AMENDING—— — 2 

Motion for leave to introduce, 20l9.- 

Adopted.  09. 
_ Tntroduced. 049. हि oe Pins a5 ; 



है cee की कल ; बे ‘ 
Sa हे ae ; 
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E & न * * Le 
हर 24 = INDEX-T0 “.EGISLATIVE ASSEMBLY DEBATES. के 
beg” . 

ee BIL&(8)—coned. न सच 
ः न REPEALING AND AMENDING—con td. 
: Motion te consider. 49. 

= eAdopted. 9. 
Motion to pass. 29. 
Adopted. 79. यु . 

Sea Cusross (AmeNpstent)— 
Motion for leave to introduce. 926. 
Adopted. 927. भ्ण्फ स्पा कक 
Introduced. 927. a0Y = Tera 
Motion to consider. 39. é i १ 
Adopted. 39 

हि” Motion to pass. ॥39. 
Adopted. 389 

BLACKETT, Tur Honovraste Sir BASIL 
या Budget Demand for ‘‘ Administration of Justice’. 802, 

पर Budget Demand for “ Audit”, 7799-800... ल्* 
Budget Demand for ‘ Currency”. 7977-79. bal 
Budget Demand for “ Customs ane कं &4४ ६3 teen 
Budget Demand for ‘ Excise”. 452, 456-57 

है Budget Demand for “General Administration”. ]657, 76I-63, 765, 

Budget Demand for “Indian Postal and Telegraph Department ’’)  572 

=~ 

ज766, 794. 

es idget Demand for “ Interest on Ordinary Debt and Reduction or 
हु! Avoidance of Debt”. 642-53, a 

Budget Demand for “ Railways”: 544, 559, 560, 56l, 356%.” 
Budget Demand for “ Railways—Working Expenses ”’. हि ‘ 
Budget Demand for “ Salt". 424-26. न 
Budget Demand for ‘Taxes on Income ’’, 479-20, ॥4श. 

Central Board of Revenue Bill— 
Motion for leave to introduce. 259-60. 
Motion to refer to Select Committee. 87. 

f Commit 

Motion | 940 
Demand for Supplementary Grant for “ Administration of Justice ” 

846. 
Demand for Suppl tary Grant for ‘‘ Customs’, 826, 828, 82: 3 
Demand for Supplementary Grant for ‘‘ General Administration ’’. 84.. 

842, 843. 

Demand for Supplementary Grant for “ Indo-European Telegraph De- 
*, 836, 837 

Suppl tary Grant for “ Interest on Miscellaneous Obli-- 

toad emand for Supplementary Grant for ‘ Suryey of India a 
Demand for Supplementary Grant for ‘“ Taxes on Income 830-832, 

Election of the Standing Finance © ittee— 
Motion to proceed to the election. 908. 
General Diseussion on the Budget. 49, 7779, 84, 4205, 206, 235, 

-. ]248-49, 262-70. 

Tmperial Bank of India (Amendment) Bill, शआ. 
Motion for leave to introduce. श॒&:, 299: 
Motion to circulate. 240. 

he
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RLACKETT, Tad Honovrasts gin BASIL—contd. 
=a 

Indian ‘Coinage (Amendment) Bill— 
. 

Motion for leave to introduce. 25. ° 

ही Motion to consider. 260, 262, 263, 264. 

Motion to refer to Select Committee. 266-69. 

Presentation of the Report of Select Committee. 703. 

Motion to consider Report of Select Committee. 927, 929, 930, 93, 935, 

° 
J 

936, 997, 938, 939. 

Fa Motion to pass. 939. 

Motion to consider the 

90. 

Indian Finance Bill— 

Motion for leave to introduce. 096. 

Motion to consider. 908-l5, 3928. 

Explanation to the Assembly as to what the recommended Indian. 

Finance Bill contains. 966. 
a , क्र 

Motion for leave to introduce —— in the recommended form, 979-73. 

amendment made by the Council of State: “98%5 

Indian Income-tax (Amendment) Bill— 

Motion for leave to introduce. 25-26. 

Motion to vefer to Select Committee. 445. 
= 

am Presentation of the Report of the Select Committee. 3376. ‘ bs 

Motion to extend the date for presentation of the Select Committee’s 

Report. 207. . ९ ; 

हे Motion ‘to nominate Mr. M. A. Jinnah to the Select Committee. 7207. 

«हे ~ __ Motion to consider Select Committee's Report. 990-9I. i t 

p (Validat oy ) Bill— : 
refer to + Committee. 2203. sere 

of the Budget and presentation of the Financial Statement ‘ 

E -+ 48597 IE Bet ak 

Supplemen' tary Grants for 9283-24. 822-24. 

the Public Accounts Committee. वश  ~ Ser 

Tinance Committee. 25. Motion for election of 
Motion for election of the Standing 

Oath of Office. I. 

Question whether the 5 
is votable or non-yotable. 876. 

Resolution re grant of self-governing Dominion, Status to India. 538-42,. 

alary of the President of the Legislative Assembly 

858, 57I. 
-- Resolution v¢ reduction of the Provincial contributions. 339-4], 345. _ 

हि esa Resolution re the abolition of the Cotton Excise Datys!) W4Q(tgemlicn l= 

sngatanad BOARD OF REVENUE— a : ens 
Question re abolition of the ——, United Provinces. » 980-82 

BOATS— retat : pic bersaci™ 

Question re disposal of ‘ships and —— belonging to the Royal Indian: 

Marine. 24-25. 

BODYGUARD— 
५ ्क 

Question re expenditure on the —— Band, St: ff, ete. Hi: Tis alli 

the Viceroy. 29-92. ~ eect ek dal Se eae Fxcelleney 

5 BOLSHEVIK— | vd a 

Question re —— activities in India. ॥77. Ser ८ 

लि: 2: पा 



26 af iepEX TO LEGISLATIVE ASSEMBLY bEKATES. 

BB & 0. I, RAILWAY= ; 
- Question #¢ appointment of an Advisory Committee in connection with 

the ——.* 39-40. 

Question 76 Bill passed by the House of Lords in connection with the * 
ass 2424. 

Question 76 latrine accommodation for third. class passengers on the 
local and suburban services of the 4343. 

Ec Q re Passenger Super de} on the--—..732. 

-BOMBAY— 

Question re grant of house-rent allowance to subordinate postal officie!s 
in —. 867. 

Question re premature death among postmen and menials in —=. 4362- 
66. 

Question re scales of pay of certain classes of postal officials in —- 
4366. 

BOMBAY CITY MOTOR MAIL SERVICE— 
See under “ Motor Mail Service ”. 

BOMBAY CURRENCY OF 
Question 

BOMBAY PRESIDENCY— 
Question re transfer of I. M.S. appointments in the —— to the P 

vineial Medical Establishments. 279. 

BOMB FACTORY— 

TO- 

Question + discovery of a —— at Maniktala. 695, 2 -“ज vi 
Statement by Sir Malcolm Hailey re discovery of a ——- 

989. 

BOMBWAL, Mr. AMIR CHAND— 
Question re the imprisonment of ——- of Peshawar. ~904, 
Question re the interument of ———,  345-46. 

BOOKING (Suspension 
355 छाप 

BOOKSTALLS— 
Question re —— und advertisement contracts on Railways: S85. 

BORSAD— — 
Length of the proposed Vasad)—= Kathana Railway. i344. 2 

BOTANICAL SURVEY— i ~ 
Budget Demand for ‘* - 7830, 

BRAHMINS— 
Question re enlistment of -— in the Army. i¥223. eee 

BRIBERY— = 
Question +« alleged —— and corruption on the Railways. 57, i58. 

BRIGADE ORDER— = 
Question r re voting for a non-Swarajist candidate. 483, i074. 

BRITISH CABINET— 
Question re appointment by the —— of a Committee to cotisider Indian - 

affuirs,~ 372-75. = 

| 
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क्र 

BRITISH CAVALRY REGIMENTS— 

Nee under “ Cavalry Regiments ”. a = 

BRITISH EMPIRE EXHIBITION— . 

E Question re expenditure on the ——-.. l4], 2I69. 

BRITISH GUIANA— के 
Question +6 —— Colonization Scheme, 88-34. 

ie Question ¢ report of Fiji and —— Deputations. 45, 

Question 76 the Resolution adopted at a gener al meeting of ——- indiang 

ou the 22nd November, 923. 4398. 

BRITISH INSURANCE ACT—* 
Question re introduction of Legislation on the lines of the ——. 444. 

BRITISH OFFICERS— = 
Question re number of —— murdered on the N.-W. Frontier, 59-60. 

Question re pay and staff pay of —— serving with the Indian Army. 

20I6. 
Question «various allowances of married and unmarried —— and 

soldiers, 68. 

BRITISH OFFICERS AND MEN, CHARGES FOR DEMOBIiLIZATION 

OF— i 

Nee under * Demobilization 7 B 

की. BRITISH REGIMENTS 
! a 

—
 

Question re pay and allowances, of all ranks ina -——~. 672-73, 

tog Grants, | ey सिर मी ett et a ea eas. 
erent demiands for grants sc — For discussion on d 

General discussion on the ——-. ]43-272. 

Indian Finance Bill 
See under ‘* Bill’ 

Introduction of the -—— for 924-25. 4069-99. 
Message = His Excellency the Governor General re dates for the 
—. 2 

from His Excellency the Governor General re discussion of 
ds of expenditure of the ——. 345: 

n ve allewatce of more time to the Assembly to study the —— 

@xténsion of the time for the general diseussion of the —. 

Statement by Mr. President re fixing of a date and time for the Hon'ble 
Finance Member's speech introducing the 879. का 

BUNGALOWS— 
Question re —- Teaued by Government in Delhi. 200 oe 
Question rc recovery rent for —— in Raisina not vaeated by tenants 

belonging to the Public Works Department. 2I0I-02. 

ibaa OF PUBLIC INFORMATION= अऋषय धरा 
iscussion relating to the —— on the motion पक the reduction 
demand under sub-head ‘“ Honié Departnient’”’ by Rs. oe gg 
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BUR Ma Mr. E— ey. 
Budget demand for ‘‘ General Administration”. 760, 785-86, 787-93. 
General discussion on the Budget. I79, ॥श0, 223-27, 239, 25. 

Osth of Office. , 657 4 | 

Resolution re the amalgamation of the Indian Territorial Force with the 
Auxiliary Force. 239-38. . 

BURDWAN— 
Question ve action taken on Resolutions passed by the —— Postal 

z Association. 943: : j | 
Question re local tributii from ‘vil for post offices in the- 
— district. 945. = 
ca re the raising of the status of the —— post office. 945. : 

ion re want of raised platforms and overbridges at Stations on 
the —— Howrah Chord Section of the Hast Indian Railway. 946-47, 

BURDWAN POSTAL ASSOCIATION— 
See “* Postal Association ’’. 

BURMA— 
Question re contribution 

, Z 38 जम nee 

BURMA, UPPER— : ? 
estion re abolition of the Thathameda tax in — =! T856-57 —, 

BUS SERVICE— sf = 
Question re the Gwalior and Northern Indian Company's eee 

BUSINESS— “tht Fels 
See under “ Statement of Business.”’ 7 
Sketch of course of —— during discussion on Demands for Grants | 

7628, * 
Statement, by the Hon'ble Sir Malcolm Hailey, of ——. 493. 
Statement by the Leader of the House re —— for the House. 402. 
Statement of ——. 625. igi 
Statement of —— 

BUTLER, Mr. M. > — 
_. Budget Demand for “Education ” (Grant to Calcutta University), I849 ae 

हि (Islamia College.) 3849. 
Badget demand for ‘“ General Administration W747, 7756, 757 4958. 
Budget Demand for ‘‘ Medical.Services.”’ Central Research Institute at-_ 

Delhi and. Indianization of the Civil side of the Medical Service. 
7852-52. 

Budget Demand for “ Survey of India.” (Survey Parties). 4828-20. - 
Budget Demand for “ Forests.” 460-6, 462. 

Indian Merchant Shipping (Amendment) Bill— 5 
Motion for leave to introduce. 255-59.” 
Motion to circulate. 968-69. 
Motion for Adjournment to discuss the Class Areas Bill in South Africa. 

, 2 
Oath of Office. 99 ; : sf 3 

Panel for the Standing Committee for the Department of Education. 
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fry ” ; 

; ० हु ie a 
"CABINET COMMITTEE— is 

Question ve appointment of a —— to consider Indian, Affairs. 372-75. 

CABLES— 2 : 
Question re repairing of —— in the Persian Gulf by private companies. =a 

= ” 

CADETS— 
Question ve Indian —— at Sandhurst, 659. 

= caLcuTTa— 
Question re distance between —— and Dacca.. 440-4] 
Questi all to clerks of the General Post Office, 
——. . 8I8. t 

Question re pay of certain classes of postal employees in =—, Alipur 
and Howrah. 892 

Question re total monthly expenditure and staff of certain post offices in 
——, 834-I5. 

ALOUTTA HIGH COURT— 
See under “ High Court, Caleutta.” ar 

2 CALCUTTA, PORT OF— 
See “ Pilgrim Traffic.” 

Provinces. 254 “के sod एफ Fema ASC cee 
Resolution re grant of self-governing Dominion Status to India. 533. 0 ; 
Resolution re the grievances of the Sikh Community 5-57, 963: 7 

CANCER— ! 
| Question re. mortality from ——. 44]. a x 

CANDIDATE(S)— = : 
Question re nomination papers of —— for election to the Legislative 3 

Assembly. 7280-87 ea z 4 

(9925 
the strength of the police force in the Kobut and Banna 

he 
Sce under “ Saugor Cantonment.” 

‘CANTONMENTS AGT क्92 (II or i924)— | TEATS 
Assent to the —— by the Governor Genéral: 967. 25 Belt 
Question re ——. 7799-30. § 

CANTONMENTS BILL— =a 5 S £5: : 

Message from the Council of State re ——. 703. a 

‘CANEONMENT COMMITTEE— 9 oi eae 
Question re Indian Secretaries of the ——. 2088. as | 



© 
30. ASR VESTS eee ees 

= CAPT WA EXPENDITURE— 
Question “re ou New Delhi. 07. = 

CAPITAL OUTEAY ON TELEGRAPHS— 
488९७ Demand for “——.” 7582. 

CAPITATION CHARGES— , 

हे Question re ———payable to the War Office. 37-35. 

CARRYING COMPANIES, LEABILITY OF— 5 3७ 

५ «Question re —— for accidents to passengers. 295-96 

CASH BALANCI oot: 

Question re interest on —= of the Secretary of State for India. 436. 

CASH CERTIFICATES— 
Question ve Post Office ——. 425. 

CATERING DEPARTMENT— ba 

Questoin re , E. B. Railway. 9. 

OATTLE— S ७2307 os 

Question re export of ——~ to foreign countries. 62. 
Question r¢ export of —— to foreign countries during _922-28 and 4923- 

394. I6l. aa 

~ Question re import and export of ——. शा अर Ee g 

Question re number of —— exported to foreign countries for the a | 
years, 484 A ०... ; 

Question re prohibition of export of good breeds of ——. | है... 

CAVALRY REGIMENTS— ; : Sere 
Question re withdrawal of British —— from India, 34. 

CEMENT— : 
Question re freight on —— from Dwarka to Madras. I235. 

CENSUS Fa es ities a 
Bi ee a ७६ Der a 2 
Demand for Sagacity Grant for “——" 53 vas 
Question re supply fo Members of the Assembly of all India —— Reports 

ISi0. 

CENSUS OF PRODUCTION— ase iii 
Question re = of British Indiay> 34. = see 

CENTRAL ADVISORY COMMITTEE— 
Question ve the recommendation of the Acworth Committee on the ~ 

subject of the ——. 249. 5 = 

CENTRAL es ; OF REVENUE— ea ae 
Question re vacancies in the ——. 4735. कं 

fn Question re ४: e ——. 84. Age rane प iss ¥ 

CENTRAL BOARD OF REVENUE ACT, 924— 
Assent ‘to the by the Governor General. — 

CENTRAL BOARD OF REVENUE BILL— 
See under  Bill( as 
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CENTRAL INDIA— 2 
Budget. Demand for ‘‘——."’  I88}. = . * 

Demand for Supplementary Grant for ‘ —." 863. 7 

ENTRAL INTELLIGENCE DEPARTMENT— 
Question 7 expenditure incurred. during the last ten years on the — 

snd the Excise and Publicity Departiments. 703-04. 

Question re pay, qualifications and nature of work of —— émployees. - 
4 ८ I704-08, 

: Question re percentage of —+ employees engaged in the detection of > 
political crimes. 7704, 

CENTRAL JAIL, ALIPUR— 
Question re grievances of State Prisoners in the ——. 44. 
See under * Alipur. 

CENTRAL LEGISEATURE— 
“Ser under  Legisiature. 

NERAL:-PROVINCES— ix 
Question + constitutional deadlock in the ——. 444. 
Question ve deadlock in the ——. 4]4 
Question. 7 declaration of policy in the —— with regard to. tra asferred 

subjecis. 2758-59. 
Question re inatienability and impartibility of the estates of ancient « 

207. 

Question + ination to the Ass jy of a non-official from the —— 
and Berar. शक्तका, 5.३० 

whe jon re vote of no dence in the —— Legislative Cowneil. 443. 

Question re powers of the —— 

GENTRAL RESEARCH. INSTITUTE— 

Question re the ——. -2398. 

CENTRAL STORES DEPARTMENT— 
Question re reorganisation o® the ——. 5-52. 

_ eg increase of wages of Indian labourers in ——. 768: 
| treatment of Indian’ travellers between India and 

GHATRMAN; Ma < 
Ruting by —— Hh मे discussion on what happened in the territory 

Indian State in order. 689. 

CHAS: MALL, LALA है ~ 

हनन LAG, Mn.— 4487 
Alleged: Pact between Government and the N: Party; पर७6 ५. = 
a for ‘‘ Emigration, Internal a. of Labourers-)— 

. 



3758, I76:-69, 

५ Indian’ Postal rand, Telegraph Department 

ish: Indian Steam Navigation Company). 

Budget Demand for ‘* Mines 22, «(Matters ze, welfare of the workers in 

the Mines). 833-36, i888. है 

-. Budget Demand for. ‘ Railways:” 566. 

Budget Demand for “ Railways—W orking 

45I7. 

Indian Finance Bill— 

Motion to consider. 3श. 
’ 

Motion for Adjournment to discuss the refusal of passports to the pro- 

posed Indian delegations to Turkey, Persia and certain Arab States. 

277-78, 222-I6. 

Motion for Adjournment to discuss 

Expenses.” 5]3-26I6, 56- 

the strike of ‘he Bombay Textile 
पं ee Sarees DS Pema ee हि nimi a i . 

on the Rohilkhand and Kumaon 

“Question (Supplementa' ry) re action taken against the Afghan Govt. for 
unt (Supp! 
murders of Indians in the N.-W. F. Province, 76. 2 

_+ Quéstion r¢ appeal of the residents of Sialkot against — या. Re a | ञ 

tions of the Cantonment Committee. 904-06. उ्0- ४ 7 

“Question #6 appeals. of postal employees. 7783. Je Ranger in Ls 

Question re appointment of Mr. C. 5. Roberts as a Cattle Ranger, i the 

Public Works Department, Delhi. 76. . = 

Question re appointment of Mr. T. Gately as a temporary Engineer in the 

Public Works Department, Delhi. 77-8. 

Question ve architects employed in the Public Works Department, Delhi. 

‘ eo ae 90. 
Question (Supplementary). re Berar Rgvenue. = 

Question ~ Brigade Order re voting for a non-Swarajist candidate. 

le 
vat ede. 

Question re pensatory -allowan to postmen and -postal menials” 

loyed on. the Frontier outposts: 36l. - 

__ "'Raisina. 2720-2. ne 
Question re constitutional d eadlock in the Central Provinces. 444, — 

+ < *-Question’ r¢ cost of the Garden Party to Sir Hamilton Grant. “ot 2 

Question re delay in the grant of increments to subordinates in the Public 

Works Department, Delhi. 775. tee अल के 5 जा] 
‘of the Swarajya Party’s Central Council. 446. | 

of Arjan Singh, a clerk in the Rawalpindi Post. 

articles of East Indian produce. 909-0. 

‘re duty allowances for Deputy and Assistant Postinasters.”. , 
Seton = LR eeeh. - 

+ 
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HAMAN LAL, Mr.—contd. 
> 

Question (Supplementary) re employment of Indian soldiers in Mesopo- 

he. tamia. 296. - 

Question re entry of Mr. B. G. Horniman into India. 

Question re erection of platforms by the residents of the Sialkot Canton- 

ment Bazars. 905-06. 
Question (Supplementary) +e exercise of the personal power of the 

tha Governor General. 987 
Question 7८ expenditure in England on behalf of the Government of * 

India. 90. 
Question ve fines imposed on postal officials of the Lahore G. P. 0. 

j Q 
436-62. 

‘Question re gri of the ministerial establishment of the Railway 

| Board. 364. 
Question 76 holidays in the Government of India Secretariat. 437-35 

कै 

Question ( tary) #ह identity of the two Judges who examined 
the cases of State Prisoners in Bengal. 62 

Question re imprisonment of Mr. Amir Chand Bombwal of Peshawar. 

904 

Question 7¢ inadequacy of pay of postal officials. 732-3. 

Question x¢ inadequacy of warm clothing for the menials of the General 

Post Office, Delhi. 7i4-72 
a Question ve increase of work in the Delhi Post Office. ॥74. 

al _ Question re Indian Gebt. 90, 
Question (Supplementary) re Indian Gazetted Officers in Ordnance Fac- 

¢ introduction of legislation on the lines of the British Insu- 
» 444. 
Leave Reserve for the office of the Railway Board. 7865 

| 

| Suenos ARE Grad coca or le vataread sechrecsadey Du q Question on the working of the reinforced cone y, Delhi. 
74. 

Question re minimum wage for jute and cotton workers. SIT. 
Question #€ minimum wage for key industries. 444. 

पे Question re Mr. W. Wilkins, Chief Superintendent, Central Office, Public 
=| Works Department, Delhi. 725-26. 

Question re Office Hours of the Government of India Secretariat. 435- 

(Supplementary) rc Pandits and«Maulvis attached to Indian 

440. 
ve pay and qualifications of Mr. A. Wemyss, Public Works 

partment, Delhi. . 78-I9. e 
Question re pay and qualifications of the Sanitary Staff, Raisina. 79- 

Question ve payment of military pensions by Post Offices in the Punjab 
and W. F. Girele. 362-63 re 

Questi (8 entary) re personnel of the Colonies Committee. . 
2089. 

Question re plagne in India and steps taken by Government to combat 
the disease, 483. 
eo re oe in the Postal Department. प्रा, . 

m re punishments inflicted on the Postal Staff in the Punjab 
North-West Frontier Postal Circle: 4434-35... - eS 

4
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कर LAL, Mr.—coneld. 
Question re punishments inflicted on the Postal Staff of the Rawalpindi ; 

General Post Office. 435-36. a | 
Question (Supplementary) re Railway Strikes. 25 
Question re refusal of passports to the proposed Indian delegations to 

Turkey, Persia and certain Arab States. 2I74-77. 
Question re registration arid protection of Trade Unions. 444. 
Question re rejection,by Mr. Williams, Post Master, Rawalpindi, of 

Medical Certificates granted to the Staff employed under him. 436- 
37. 

Question ve release of Mr. Gandhi. 445 नो 
Question re removal of fe erected by the residents of Sialkot Can- 
tonment Bazars. 905-06. 

Question re rent for platforms and sites by the residents of the Sialkot 
Cantonment. 905-06. 

Question re rent free quarters for the officials of the Delhi Post Office 
72, 

Question re residential area in the Sialkot Cantonment Bazars. 905-06. 
Question (8 passed by Legislative 
Assembly .and action taken by Government. 

Question ve responsibility of postmasters for the safe custody of articles. 
(362. 

Question (Suppl ry) re restricti on the issue and renewal of, 
passports. 202. | 

re tion grade appointments in the Postal Deptt. 
Question re shortage in the Postal clerical strength. 362, ~ ne 
Question re shortage of electric bulbs in the 3rd Project Division, Pu 
Works Department, Delhi. 7i8 ree 

Question re starting pay of Indian and European clerks in the Public 
Works Department, Delhi. 775. 

Question re strength of clerical staff in each Head Post Office in the 
Punjab and North-West Frontier Circle. 437. 

Question re temporary hands in the office of the Railway Board. 364- 
65. हे 

temporary employees of 
Gomme Dan 0 । 

Question ve termination of services of Messrs. Kumar and Sandhu, tem. | 
porary Engineers, Public Works Department, Delhi. 722-25 | 

Question re termination of services of Mr. Ram Pershad, Sub-lngineer 
in the Public Works Department, Delhi. 722. 

Question re wages and hours of labour in the cotton and jute indGs- 
tries. श0-ा, 

Question re wages in the tea plantations of Assam for adult male 
and female labourers. 483. 

Resolution re abolition of the Cotton Excise Duty. 2038. 
Resolution ve grant of full  self-governiig Dominion Status to 
eIndia. 362, 570-572. 

Resolution re Ratification of the International Convention for the 
suppression of the circulation of, and traffic in, obscene publica- 
tions. 336-37. 

_ Resolution re repeal of Bengal Regulation III of i8i8. 2073. 
Resolution re return to India of Mr. B. G. Horniman. 799, 809-2. 

Question re new ——at Raisina. 20I2.
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CHANDA, Mr., KAMINI KUMAR— 

Oath of Office. 3. 
Question re abolition of Railway Mail Service sections, 890. = 

Question re absentees in the Railway Mail Service, and in gertain 

Post Offices. 887. 

Question re adequacy of staff in the Post Office and Railway Mail 

Service, 887. पट 

Question re bookstalls and advertisement contracts on Railways: 885. 

Question re branch post offices. 888. 

Question re constitution of the provinces on & linguistic basis. 885-86. 

Question re cost of telegraph lines and of the traffic branch. 890. 

Question re expenditure on Postal and Telegraph Buildings. 887. 

Question ve expenditure on quarters for Postal and Telegraph 

888. 

Question re German tender for locomotives. 98-I9. 

Question re grant of local allowances to Postal and Railway Mail 

Service officials. 89-92. 

Question re Howrah-Bombay Postal Express. 884-85. 

Question re inadequate supply of mail-vans. 890. 

Question re increase of the Postal and Telegraph Staff. 886. 

Question re increase of telegraph traffic. 889. 

Question re increase of work in the Post Office. . 889. 

Question re leave reserve in the Railway Mail Service. 887. 

Question re medical examination of Postal and Telegraph employees. 890. 

Question re pay of certain classes of postal employees in Calcutta, 

Alipur and Howrah. 892. 

, ey re sub-postmaster, Fort William: 89... - 

a re unremunerative departmental Telegraph offices. 888-89. 

CHAPLAINS— : अल अल > अल कर oe द् 

Question re free passes for —— on the Great Indian Peninsnla Rail- 
way. 696. 

Question re pay and allowances of —— recrnited in India. 707. 

GHARITABLE PURPOSES— 

Question re use of the smaller coins for -+--... 304. 

CHARTERED ACCOUNTANTS— 
Question re engagement by the Government of India of the services of 

Messrs. Price,: Waterhouse, and Company ~—. 4856. 
५ 

eperens ee Tae 
है TERRIER, Tue Honours Mz. A. C.— 

= Budget Demand for ‘‘ Customs”. 45-I8. 
Budget Demand for “ Emigration, Internal”. 857-58, 3863-67. 

L774-75. 

Budget Demand for “ Geological Survey” (Archmological Scholar- 
ships). 829. 5 

Budget Demand for “ Indian Postal and Telegraph Department.”’ 569- 

प्रा, 576-78, 592, 599 and 602. = 
Budect Demand for “ Indo-European Telegraph Department”. 635-38, 

639-40. 4 
Budget Demand for “ Meteorology ”. 823, 825-28. 
Budget Demand for “‘ Mines.” 834, 838-42. 

: <3 
- 

Question ve carriage of mails between England and India.; 884. . 

Budget Demand for “ General Administration.” 745, 769,.772, 778, 
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Z 
=a athe \TTERJEE, Tue Hoxovrastz Mr. A. C.—contd. . ee 3 

Seu get Demand for ‘ Miscellaneous Department (Brit Empire 

Exhibition)". 875. 
F 

-Budget Demand for “ Railways”. 526, 527, 540. 

Budget Demand for “ Railways —— Working Expenses”. 505, 5l4. 

Demand for Supplementary grant for “Tndo-European Telegraph 

Department ”’. 883-34, 889. 
Indian Finance Bill; 
Motion to consider. 920.. 

Oath of Office. ॥. 
Resolution ve approval of the Indian Legislature of Government 

- Contracts. 604-07, 608-09. 
“Resolution rc Tenders for Government Stores. 623, 630, 637, 638, | 

_ 645, 647-48. | % 
Statement (laid on the table) #ह tenders for the purchase of stores for 

the Government of India. 883-88. = 

Statement (laid on the table) ve tenders in respect of stores purchased 

for India which have been accepted by the High Commissioner for 

India during the half year ending 30th June 923. 5-22.5 ४ 

> हि eae ee बा paneer 
के 

CGHETTIYAR, Sm M. 6. T. M— 
Oath of Office. 43. 

 ‘OHETTY, Me. 8. K. SHANMUKHAM— : 
: Budget Demand for ‘ General Administration ”. 667-69, है 

Budget Demand for “ Indo-European Telegraph Deptt.” or, YO 

ne of —— to serve on the Standing Finance” Committes i 

83. 
General Discussion on the Budget. 45-50. 
Indian Coinage (Amendment) Bill— 

Motion to refer to Select Committee. 27-72. 
है की La eee (Amendment) Bill. 466. 

E seer enal Cod Ame ) B: ar 

7 

hee 

sti 
dating) 

Motion to Introduce. 220-02. 
Motion to consider. 2202. 

Oath of Office 2. = 
Question (Supplementary) ve appointment by the British -Gabinet of a — 

Committee to consider Indian Affairs. 373. el ae 

Question re Chief Clerks in Ordnance Factories. 67. 

Question #९ clerks in Ordnance Factories. 670-7. is 

Question (Supplementary) ve export duty on raw hides and skins. 200]. 

eee Sige estion (Supplementary) ve export trade in raw hides and skins. 200. 

= Question (Supplementary) 7¢ grant of further reforms. 33, — = 

5 Question *¢ Indian Gazetted Officers in Ordnance Factories. 670. 

Question ve Nobel Peace Prize. 673-74. 5 हि 
Question ve pay and allowances of all ranks in a British Regi- | 

ment. 672-75. Baie as be : 

if tary) 7¢ protection | of the Cotton Mill In- = Question (Supp 
= dustry. 97. हि : मु 

ti Bo (Reppin! tary) re protection of the Steel Indu: 
| Te Provincial Contributions. Stage: Une 
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CHETTY, Mr. 8. K. SHANMUKHAM—contd. 

Question re reorganization of the Superior Service of Ordnance 

हद Factories. 07. 
Question (Supplementary) + Salt Factories in Madras. .999. r 

Resolution re grant of full self-governing Dominion Status to 

India. 734-38. : 

Resolution ve release of Mr. Gandhi. 222. 

CHIEF CLERKS— 
Question re in Ordnance Factories. 67]. 

- CHIEF MEDICAL OFFICER, E. B. RAILWAY— 

Question re appeals against decisions of the — . ॥7- 

CHILD LABOUR— ves 

Question r¢ minimum age of ——. 48. 

3 CHITTAGONG— है ‘ 

Question ve proposed metre gauge railway from -——— to Arakan, 44I-42; 

CHOTA NAGPUR— 
Question ve transport facilities in South Bihar and . 705. 

CHOWDHURY, Mr. RAMANARAYANA— 

aa Arrest of Mr. Shobhalal Gupta and —— of Ajmer-Merwara, 268-69- 

H, Mr.— : 
भ्रा re evidence in the case against the late —. 54-55. 

rr: holding मा a a Oe 28) zs ai 
Question re holding of a in Del शश- ae ate 

CIVIL JUSTICE COMMITTEE— 
See under ‘ Committee ”. 
Question ve probable expenditure on the 

{ “CIVIL SERVICE REGULATLONS— 
Question re exclusion of press workers from the benefits of the ——= and 

the Fundamental Rules. 98-82. 

IVIL VETERINARY SERVICES— 
for /——".. 7853, 

CIVIL WORKS— ag 
Demand for Supplementary Grant for ““——". S52. 

IVIL WORKS — INCLUDING EXPENDITURE IN ENGLAND-- 
Budget Demand for ““——”: 879. 

.ULAIMS BRANCH— ; of 
Question ve report of the Retrenchment. Officer on the —~ of the 

G. I. P. Railway. 368-69. 

OLAIMS. INSPECTORS— 
.. Question™re —— on the North Western Railway. 667. ; 

ya Be Question re scales of pay for —— om State Railways. «668. दी 
. 
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OLARKE, Mr. ७. R.— 
Budget Demand for “ Indian Postal and Telegraph Deptt.”— 

(Conveyance of Mails.) 600-0L 
(House Rent Allowances.) 597 
(Improvement and cheapening of postal facilities.) 583-88; 
(Presidency and District Offices, Telegraph Signal offices.) 593-95. 
(Provision for depreciatjon of capital and an increased subsidy to the 

British India Steam Navigation Coy). 3608-05. 
- (Time tests, leave reserve, etc., in the Postal Deptt.). 4590-9. 

Budget Demand for “ Indo-European Telegraph Deptt ’’. 638-40. 
Oath of Office. 2. 

CLERICAL ESTABLISHMENT— 
Question re pay of the civil ——, N. W. F. Province. ॥ 889-90. 
Question ve pay of the ——, N. W. Province, 895. 

CLERICAL STATION STAFF— _ 
Question re working hours of the -—. 906. 

CLERKS— 
Overtime allowances to —— of the General Post Office, Calcutta. 878 
Question re pay of —— of the Dead Letter Office in Bombay. 665-66 
Question re pay of ——~ of the Indian Army Service Corps. 664-65 
Question re pay of —— of the Irrigation Department, North-West 

Frontier Province, 890. . “ 
Question re pay of —— of the Irrigation Department, North हम bi ? 

Frontier Province. 895. . ‘ है 
Question re —— in Ordnance कल॑ठापं€5.... 670-7. 
Question 7¢ revision of pay of civil —— in the ———- North-West Frontier 

Province. 890. 
Question 7¢ revision of pay of civil - North-West Frontier 

Province. 896. 

CLOTHING, ARMY— 
Question re manufacture of —— by private enterprise. 52. 

cOAL— Se es ae = 5 
Question re consumption of —— on Railways. 882-83. 
Question re compulsory prepayment of freight on —— on the East 

Indian and Bengal Nagpur Railways. i86. 
Question re countervailing duty on South African - 809. 
Question re Export Trade in Indian ——. 7896: 
Question re freight on ——. शा. 
Question re import of foreign ---.. शा-9. 
Question ve purchase of —— for State Railways. 38. 
Gaede re storage of —— at Ballygunge Railway Station. 22. 

ion re shortage of —— on the G. P. Railway. 697. 
Question re supply of wagons for ----. 99. 
Question re wagon allotments for ——. 44. 
Question re wagon allotment for —— traffic on B. N. Railway. 943. 
Question re wagons for the —— traffic. 9I8. 
Question re wagon supply for ——. शश, 

COAL CONTRACTS— 
re —— for Railways. 53-54. 

COAI FREIGHTS— 
Question re reduction of —— 35. 
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OAL, SOUTH AFRICAN— 
Resolution ve imposition of a countervailing duty on —— imported 

into India. 285-329, : कह 
. COAL SURVEYS— 
a Question 7¢ —— on behalf of the Railways. 355. 

| OOAL TRAFFIC— | 
Si Question re wagons for ——. 36. 7 

COCKE, Mr. प्र. G.— = 
Budget Demand for “‘ General Administration.” 4772. 
Budget Demand for “ Indian Postal and Telegraph Department.” — 

(C ialisation of the acc of the Indian Postal and Telegraph 
Department.) 57I-72. 

Budget Demand for “ Joint Stock Companies”. 869-70. 
Budget Demand for “ Railways”. 558, 
Election of —— to serve on the Standing Finance Committee. Boat. racer 
Election of -—— to the standing Committee for the Commerce Depa 

ment. 347. 
Oath of Office. 2. 
Question re delay by the Government Press, Calcutta, in supplying 
Government publications to the public. 4898. 

Question re effect of the enhanced Salt Tax on the working man’s 
a expenses. 903. 
a Resolution ve adoption ‘of measures for the convenience of Indian Rail- 

Way passengers. 52. ~ 

R ion re tenders for Government stores. 637. 

ODE IL PROCEDURE (AMENDMENT) BILL— 
See हि Bill(s) ”. ‘ = 

CODE OF CRIMINAL PROCEDURE— == —s—<C—S ein 
Question कह number of p tions under sectii A and 53 of the : Pie ~ Indian Penal Code and cognate sections of the ---... 2967-69. हर 4 

CODE oe CRIMINAL PROCEDURE (AMENDMENT) BILL— 
See under “ Bill(s) ”. 

OSINAGE (AMENDMENT) BILL, INDIAN— 
- See under “ Bill(s) ”. 

ae ny ion re large reserves of nickel ——. 304. 
कलम re prosecutions for counterfeiting ——. 303-04. 
7 Question ‘re shortage of small ——. 304-05. 

+ Question re subsidiary ——. 304, . ‘ 
Question re use of Cupro-Nickel Alloy for Nickel ——._ 303. 
Question re use of the,smaller —— for charitable purposes. 304. 
Question re जय the public regarding the circulation of 

counterfeit ——. 

COLLIERIES— — 
Question re allotment of wagons to ——. 88]-82. 
Question re difficulties of small —— in the matter of. wagon 

supply. 38-39. _ 2) 
. Question re supply of wagons to ——. 92-33, _ a दि eke कक —— without siding accommodation for a rake or half 
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COLOMBO— 
¢Question 7८ treatment of British Indians from overseas landing 

at —. 2 

_ COLONIAL MILITARY EXPENDITURE— ढ़ 
t Question १6 —— and Indian Military Expenditure. 29. 

COLONIES COMMITTEE— 
Question re personnel of the ——. 045, 2088-89. 

* COLONIAL OF FICE— 
Question 7¢ transfer of the control of Aden to the —— वश2. 

COMMANDER-IN-CHIEF, His Excritescy tHe— 
General-d ion on the Budget. 59-65, 259-64 
Resolution #6 amalgamation of the Indian*Territorial Force with the 

Auxiliary Force. 249-5! 

COMMERCE DEPARTMENT—., + 
Election of Standing Conimittee for ——. 347. | दे 

COMMERCIAL DEP. 
eee estion 76 

juestion re 

COMMERCIAL INSPECTORS — 
Question re provision of free quarters for.— 068. 

mig कर है i = 

COMMERCIAL INPELLIGENCE— कक. ने i 
Budget Demand for “——". 853. a 

Demand for Supplementary Grant for.“ ——.”” 86!. 25... 

ु 
4 

LP. Railway. 696. 

5 = COMMERCIAL SUPERINTENDENTS— 
on North-Western Railway. 667. Question 7 

COMMISSION(S)— . 

ae 

Question rz grants for —— and Committees. पे a 

Question r¢ —— on the purchase and sale of Securities. 29! : 
Question #€ number of and expenditure on, —— and Committees 

appointed by Government and the Assembly.  56. 
Question ve reports of —— and Committees. 247-I2 a ७ न 

See under “ InduStrial Commission a 
Statement (laid on thé table) showing the cost of Committees and —~ ~~ 
appointed since 92], 2392-83 है 

COMMISSIONED OFFICERS - pi. है 
ae A posting of Indian “—— from” Sandhurst to Indian 

COMMISSIONED RANKS— : - 

Question 7¢ pay of ——. 420. 
Question 7६ recruitment of >> 4श 

COMMISSIONERSHIPS, DIVISIONAL— + 
> Question re action taken by Government on -Assembly’s Resolution re 

abolition of -—— . 32. x te
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OOMMITTEE(S)—contd. 

Election of Members for the Standing Finance ——.,. 284. = 

सु * Question re action taken.on the Report of the Indian Sugar ——. 482. “i 

Question re appointment by the British Cabinet of a —— to comsider 

Indian Affairs. 372-75. 

है Question re Civil Justice ——. 2006-07. 

ail Question re cost of Commissions and ——. 70. 
$ 

a Question re cost of the Indian Sugar —— “482. 
; 

Question re declaration of the §. G. P. —— and the Shi romani Akali 

Dal as unlawful Associations under the Criminal Law Amendment * 

Act. 472. 

Question re formation of 

other parts of the Empire. 277. 

Question re Frontier Inquiry ——. 28]-82. 

Question re grant for Commissions and ——  iI]2. 

Question re number of, and expenditure on, Commissions and —— 

appointed by Government and the Assembly.  56. 

Question re probable expenditure on the Civil Justice ——. 475-76 — 

Question 7 prosecution of the conspiracy case against the 'S."G. P= 

a —~ to consider the status of Indians in 

472. 
ne 

Question 76 publication of the Report of the North-West Frontier” 

Province Inquiry ——. 329. 

Question (Supplementary) re recognition of the S. 6: P- -— by Govern- 

~ ment, 472. 
re vr dati of. the Medical Services —— and the 

7! nt ---- on the subject of the Medical Services in India. 278. 

tion ve reports of Commissions and. ——. 2]-72. 

der ak ee Committee ”. 
nt mt | on the- ss ) showing the cost of —— and Commission 

inted nen 03087 ऑ5क:340:७ २७६ = ae 85730: = 

COMMITTEES AND COMMISSTONS— 
total cost incurred on —— in 

923-24. 3988. 

rH) 
GOMMITTEE ON PUBLIC PETITIONS— 

Appointment. of petsons to serve on the ——.. 87. 

© COMMITTEE, STANDING 
के El for the Department of Education, Health and — 

lection of - 

and for “ Joint Stock ——.”’ 868-72. [irEeeso oe 

COMPARTMENTS— = — 
Question re insanitary condition of —— on the B. N. W. Railways परश३ 

COMPENSATION— _ 
Question re —— in respect of suffering or ते 

action during the late war. ora. ae a = 

COMPENSATORY ALLOWANCE(S)— ; . हि 
Question re grant of —— to the staff of the Postal and Telegraph 

Department in Presidency Towns and in Rangoon and Kirachi A tals 4 chi. 369. - 

Question re ——to postmen and__ postal. ‘meni. employed. on the = 

Frontier outposts. 26l. Se 
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= ’ न 

CONCESSION (8)-- - 
Question re extension of Xmas —— on Railways to intermediate and 

third class passengers. 32. 
Question re —— granted to foreigners in Mining, Forest Products, 

etc. 46. 

-CONGRESS— 
Question re presence of Government servants at meetings of the —— 

and other political Associations. 729. 

-CONSTITUENCY(IE8)— 
Question re designation ‘‘ Non-Muha dan” to indicate certain —— 

of the Provincial and Indian Legislature. 947. 

CONSTITUTIONAL ADVANCE 

Question re further —— in India before 999. शक. 

CONSTITUTIONAL DEADLOCK— 

Question re in the Central Provinces. 444. 

» .-CONTRACT(S)—_ 

ve commitment by the Government of India or Secretary of 
State for —— being placed within the Empire. 47-48. 

sn
? 
a
e
)
 

' 

ee Question re expiration of the present —— for printing of Stamps. 4275. 
Question re —— with Messrs. de la Rue and Co; 302-03, " ५ ‘ ५ Se 

CON TRACTOR(S)— ” 
ir Question re employment of Sikh —— by the Public Works Department at 
7 New Delhi. 200-0 
5 Question re number of —— in the Stores and Engineer ing Departments 

r of the E. I. and G. I. P. Railways. 284. 

पर CONTROLLER OF STORES— R कि 
; re appoi of Indians as Assistant ——. 2098, 

CONVENTION(S)— pe न टन aoe 
2 Question re establishment of a —— with regard to the resignation of ] 

Ministers on the conclusion of a general election. 948. ant 

-COOLY(TES)— 
डे 

हे." - Question (Supplementary) re death of —— by rupture of ‘the = 
= spleen, 240. 

j घर -CO-OPERATIVE BANKS— at 
xf Q re p of cheques of —— from stamp duty. 904. 

Question re amal tion of —— with the Madras Presidency. 280. 
Demand for Suppl tary Grant for ‘‘——”. 962. 

~ COTTON— ; 
Question re minimum wages for Jute and —— workers. शा = 
Question re wages and hours of labour in the Jute and —— industries “ie 

शत्या, +) - 

_-OOTTON-CESS (AMENDMENT) BILL— 
See under “ Bili(s).”” 
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COTTON EXCISE DUTY— 
Resolution re the abolition of the ——. 2020-43. 5 
Question re repeal of the ——. 96-77, = 

COTTON GOODS— 
दर Question re tariff values on ——. 278. 

| te COTTON MILLS— : 
| Question re income-tax and super-tax realised from ——. I344-45. 

Question re number and total output of the —— in India. 47]. 

OTTON MILL INDUSTRY— 
Question ve protection of the —-. 96-7. 

COUNCIL OF INDIA— 
Question re total strength of the ——. 349-50P 

COUNCIL OF STATE— 
Inauguration of the “fourth Session of the 
Assembly by H. 8. the Viceroy. 5-I4. 

Message from the —— , agreeing, without amendment, to the Repealiag 

and Amending Bill, as passed by the Legislative Assembly. 5!9. 

Message from —— ve Cantonments Bill. 703. 

and the Legislative 

Message from the —— re Central Board of Revenue Bill and the Indian 

Penal Code (Amendment) Bill passed by that Chamber. 3i6. 

Message from the —— re Immigration into India Bill. 595. 

a aia: from the —— re Indian Coinage (Amendment) Bill passed by 

; Chamber with an amendment. 3I6. 
M ge from the — re passing of the Indian Cotton Cess (Amendment) 

= ह7. ale ५ 
Message from the —— re passing of the Indian Income-tax (Amendment) 

Bill. >श5: . er 
_ Message from the —— re reference of the Indian Succession Bill to 4 

Joint Committee. 78. 
Message from the —— re Sea Customs (Amendment) Bill and the Indian 

Tariff (Amendment) Bill passed by that Chamber. 486. 
‘Question re action taken on certain Resolutions passed hy the —— 

_4i6-7. 
we ape (laid on the table) re action taken by Government on certain 

tions passed by the ——. 87-श. 

शव ~ “COUNTERFEIT COINS, CIRCULATION OF— 

COUNTERVAILING DUTY— : 
Resolution ve imposition of a —— on South African coal imported into 

India. 285-329. . ~ 
See under “ Duty”. » 

COURT-FEES (AMENDMENT) BILL— 3 

See under “‘ Bill(s)’’- = [2 

- ORIMINAL LAW (AMENDMENT) ACT— 
se Question re provinces in which —— is still in force. 263, * 

“CRIMINAL LAW AMENDMENT BILL, INDIAN— 
See under “ Bill(s)”. 5 

o
e
 

eer
, 

| y
 

See under “ Coins ”’. i 
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CRIMINAL PROCEDURE CODE— 
ber of pr jons under section I44 of the -— and 

under section 88 of the Indian Penal Code. 262 

CRIMINAL TRIBES ACT, i924— 
Assent to the —— by the Governor General. 2I83. 

CRIMINAL TRIBES BILL+ 
See under “ Bill(s)”. 

“cUBA— 
Question ve imports of sugar from Java, ——, and Hawaii. 482. 

CUPRO-NICKEL ALLOY— 
Question re use of —— for nickel coins. 303. 

* 
OURRENCY— 

Budget Demand for “——’’, 876-79, 
Question #€ correspondence between the Gove®iment of India and tie 

Secretary of State re —— a a 

ae re sale of gold rom the ——.. 37 

CURRENCY NOTES— ५ 
Question 7¢ printing of —— in India, 42-48. ” ' 
Question ve printing of Securities and Stamps and —— in Tait 

730I-02. 

CURRENCY OFFICE ESTABLISHMENTS— 
Question re the cost of ——. 899-900. 

CUSTOMS— 
Budget Demand for “——’’. 376-249. 
Demand for Supplementary Grant for “*——”. 825-3050 9 

ए =o 
E glo-Indians and Indians in the | 

Preventive ‘Service of the ——. शिक्षाक8 hs. 

Se - 

fe DACCA— 
Question re distance between Calcutta and ——. 440-44L. 

ré late arrival of trains at- via Sirajganj. 442 
Question re shorter railway route to —— from Goalundo. 3]4. 
Question re Superintendents of Post Offices in the District. 223. 

- DAFTRY(IES)— 
Question re classification of —— in the Government of India Seett. 

223. 
Question re free family quarters for —— of the Government of Tadia 

Secretariat at Delhi and Simla. श28, — 
* Question कह pay of —— in’ the Secretariat and Army Headquarters: ~ 

738-2734. S 
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| DAIRY FARMS— 
Question re and breeding centres. 95. 

Pe DALAL, SARDAR B. A,— . 
Oath of office. 4. = 

DAMODAR RIVER— 
Question re extension of the Bankura —~ Railway. 946. 

- DAS, Mr. BHUBANANANDA— . 
Budget Demand for ‘‘ Audit”. 797-799, 800. 

| Budget Demand for ‘‘ Railways”. 547-49. 
/ ह Election of —— to the Standing Committee for the Commerce Depart- 

ment. ~ 347 

Election of —— to serve on the Standing Finance Committee. 284, 2i83 
Oath of Office. 3. ze 
Question 7¢ Acworth C ittee’s reco! datic ve the Centrel 

- Advisory Committee. 349. न 
Question 7८ alleged frauds on the Alliance Bank of Simla. यहा. 
Question re appointment of Indians on the Railway Board. 477. 
Question +e expenditure on the Campaign in Waziristan for the last 

three years. 480-8]. 
Question ve failure of the Alliance Bank.  80. 
Question +e floods in India. 866-867. 

a Question re franchise for women. 2928-29. 
Question re length of first, second and third class railway carriages, etc. 

ve liquidation of the Alliance Bank. 80 
aes eee of officials of the Govt. of Judia drawing more 

re outstanding accounts between the sree ae ome and Indian 
Governments in respect of war materials, ete. 48I-82. 

. Question re powers of the Central Railway Advisory Council. 349. 
Question re receipts from first, second and third class railway Lick ts. 

868-869. 

‘Question 76 recommendations of the Railway Industries Committee. 7 
{ Question re refreshment accommodation on trains for Indian passen 

| 870. 

| Se Gicstion re Report of the Creditors’ Committee of the Alliance Bank. 

a Question ye seating and sleeping accommodation for railway passen 
' gers. 869. 

= Question re transfers of the E. I. and 6, I. P. Railways to State 
management. 476-77. : 

Question re union of Oriya-speaking tracts. 770, 80. * 
Resolution re tenders for Govt. Stores. 637-639. 

DAS, Basu HAR BHAGWAN— 
Question re the case of ——. 70I. 

DAS, Mr. NILAKANTHA— 
~ Oath of Office. 3. seit $53 — 

Question re action (under section 767 of the Criminal Procedure Cede) 
against village Panchoyuts started by Congress organisations. 263. 
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DAS, Mr. NILAKANTHA—contd. 
Question re facilities to prisoners to appeal against the decisions of the 

* Jail authorities. 264. ; 
Question re Jail Codes not being available to the general public. 264. 

——— Question ve Legislative bodies and prisoners. 286-87 
: Question re number of prisoners in Jails in each province under the 

direct charge of the Central Govt., and number released.  2I63. 
Question re number of, pr t under secti i24A and i53A of 

the Indian Penal Code and cognate sections of the Criminal P:oce- 
कल dure Code. 26-62. 

Question ve number of pr ti under section 44 of the Criminal 
Procedure Code and under section 88 of the Indian Penal Code. 
262. 

Question re Provinces in which the Criminal Law Amendment Act is- 
still in force. 268. 

Question re right of prisoners to see orders, rules, etce., with regard to 
their duties and discipline. 264, 

DATTA, Dr. 8. K.— 
Budget Demand for ‘‘ General Administration’. 4669-: 
Election of —— to the panel of the Standing Committee to advise om 

questions relating to Emigration. 94ी. 
Oath of office. 4. 
Question re treatment of British Indians at Hong Kong. 208. 

* Question ve treatment of British Indians from overseas F 

Colombo. 203. 
Question re treatment of Indian travellers hetween ne व an 

Ceylon, 208. 
Question re treatment of political and non-political prisoners, 7986-86. 

DE LA RUE AND CO., Messrs.— 
Question re contract with 302. 

DEAD LETTER OFFICE— zee. 
re pay of clerks of the —— in Bombay. 665-666. 

’ 

DEADLOCK— | 
Question #€ in the Central Provinces. 4I4. ml 

DEFENCE OF INDIA— 
Question xe —— by Indians. 420. 

DEHRA DUN— = 
Question re the Forest College at ——. 690. 

DELHI— - 

- Budget Demand for “ 7”, 880. 
Demand for Suppl tary Grant for ““——¥. 864-862. 
Question re acquisition by the railway authorities of gardens in the 

vicinity of ——. 097. 
Question re bungalows leased by Govt. in —~ 200. 

, estion rc historical monuments in the vicinity of ——. 66-I7. 
Question re holding of a Circuit Court in ——. 2227-98. 
Question re location of the Experimental Security Press in ——. 302 
Question re overbridge between Hamilton Road and —— City. 097-098. 
Question re proposed railway Hyderabad and ——. 997. 
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DELHI—conid. कै 
Question #€ “quarters for the Indian staff oi the New Capital 

Railway. 32-3, 2 
Question ve quarters for the European and Anglo-Indian staff of the 
— New Capital Railway. 333. 

Question ve removal of the District Jail, —— trom its present site, 20॥ 
Question 7¢ through mail train service between Madras and ——. 280. 

DELHI ADMINISTRATION REPORT— है 

fi See under ‘ Administration Report ” 

[ DELHI CAPITAL OUTLAY— 
Budget Demand for ‘“‘——’’. 882. 

DELHI FORT— 
Question re transfer of the —— to the civil authorities. 098. 

DELHI, NEW— 
Purchase of stores for —— and the Sukkur Barrage. 45. 

DELHI POST OFFICE— = 
Question re inadequacy of warm clothing for the menials of the —— a 
77-2. = Se 

Question re increase of work in the ——. 774. कै 
Question re rent-free quarters for the officials of the ——. 79. 2 

=" DELHI PRESS— a be 
j ~~ Question re hours of work in the ——. 979. a 
८ estion re casual leave and holidays of the staff of the ——. 98t-8I. 

ion re overtime in the ——.  798. 4 

DELHI RAILWAY STATION— = ५ ८ 
tion 7 equate sitting dation on the —— platforms 

282. = Barts 

Question re number of Europeans and Indians employed at the —— 
2093. 

Question ve reservation of seats at the ——. 2093. 
Question ve want of waiting rooms at the —— for inter and third class: 

lady passengers. 2093. 

ae REINFORCED CONCRETE FACTORY— 
nm xe loss on the working of the ——. 774 

= DEMANDS FOR GRANTS— 
Statement of —— refused by the Legislative Assembly and restored by 

: the Governor General in Council. 796 
है: Stat of the position of the Nationalist Party in regard to the —— 

443-444. 

Suggestions by Mr. President as to the sketch of course of business: 
during the discussion on the ——. 7497-98. 

DEMANDS FOR SUPPLEMENTARY GRANTS— . * 
— for 923-24. 822-863. - 

DEMOBILIZATION— 
Question re charges for —— of British officers and men, and Indiaw 
Troops. 47. 

Question re —— of Military Assistant and Sub-Assistant Surgeons? 676.. 
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DEMOBILIZATION OF SURPLUS OFFICERS— 

, See under ‘ Surplus Officers.” 

DEOLALI CANTONMENT— 
Question +7 exclusion of Bhagur from the ——. 68]-82. . FS 

DEPARTMENT OF EDUCATION, HEALTH AND LANDS— 

Announcenient + election of Standing Committee for the ——. 347. 

Panel for the Standing Committee for the ——. Motion for election of 

DEPARTMENT OF INDUSTRIES AND LABOUR— | 

Election of the Standing Committee for the ——. 40. 

Nominati for electi of the Standing Committees for the Home 
4 Department and ——. 347. 

DEPARTMENT, FOREIGN AND POLITICAL— 

Question re number of Indians appointed to higher posts in the ——. | 

q 

॥82. 

DEPUTY ACCOUNTANT GENE: RAL, MILITARY ACCOUNTS— 

Sec under “‘ Military Acco rid — 
putTY CONTRO है. rs हर = या 

DEPUTY CONTROLLER» 
Cost of the Establishment of the : 

DEPUTY CONTROLLER OF CURRENCY, CALCUTTA— 

Cost of the Establishment of the ——. 899-900. है । 

PEPUTY CONTROLLER OF CURRENCY, DELHI— . ee 

Cost of the Establishment of the ——. 899-900. <3 2 

DEPUTY PRESIDENT— 
Election of ——. 253. 
Election of Diwan Bahadur T. Rangachariar as ——. 77- 

DERA ISMAIL KHAN— 
Question #6 protection of —— from the Erosion of the Indus. 26i. ~ 

ice लात ee a 
DEVOLUTIO: 2vO (ON I 22 0 caer) अल ल पसि कपए 5 

Question #₹ applications from Local Governments tinder ——. 58, 870. 

Question re the establishinent of a School,ot Mining and Geology at 

I35. 

DHANBAD— 
oo | 

DHOLKA— . 
Question re running of the evening train without lights between Sabar- 

mati and ——. 3343. a 

& : 
Question regarding a —— in Raisina. 964. 

DISTURBANCES (INTERNAL)— 
Question re employnient of the Military to quell —— 205. 

DIVISIONAL COMMISSIONER(S)— 
Question re abolition_of ——. _ 38-39. 

मं DOMINION STATUS— a 5 
ftesolution re the grant of full self-governing—— to India. 538-582.  ~ 

. 
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DUMASIA, Mr. N. M.— ह 7 

Budget Demand for © Custonis.”’ 493-i4I5.. 
5 

Election of —— to the Standing Committee for the 0 ce Depyrt- 

हि ment. 347. ‘ 

Election of —— to the Standing Commitree for the Home Department. 

5 400. 

Expression of regret at the death of Mr. a M. Bhurgri. 494. 

General Di ion on the Budget. 298-2202,, 242. 

Indian Tariff (Amendment) Bill— 

Motion for leave to introduce. . 255. a 

Motion to refer to Select Committee. 454. 

a Nomination of Members of Select Committee. 708. 

Motion for Adjournment to discuss the refusal of passports to the pro- 

posed Indian delegations to Turkey, Persia and certain Arab States : 

224. EA xg 

Oath of Office. 2. oe - }. A 223 Sele a 

Question re abolition of Political Agencies.“Tip. 2795 Mane : 2 

Question re India’s share of the German indemnity. छ5. : 

and abduction of Indian women by 
Question re murders of Indians 

. frontier tribesmen in the N. W. F-. 

Question re number of British officers murdered on the 

3859-760. 

.* Question re the Parsi Pioneers. 830-I832. 

की. Resolution re abolitiqn of the Cotton Excise Duty. 2032, 9036-97. 

_ 2 Resolution re grant of full self-governing’ Dominion Status to India.’ 393- 

पल कि #e Grestings Bf the Assembly to the Labour Party. 653. 
yeturn fo India of Mr, B. G. Horniman.” 795-796, 

ot त pega 23 see bret: ase 

Province and Baluchistan. 760- 
N. W. -Frontier. 

DUNI CHAS 

Oath of 
Questions हैं 
Question re alleged 

Anwitsar, against a number of assessees. 7. 

Question re appeals against the orders of the Income- 

70. 

 (0प०8छ40णा re applications for fresh assessments to jncome-tax from the 

“tesidents of Amritsar. 0: Boy 

Question re assessment of income-tax in the Punjab. 95-86. 
of timber merchants in the Punjab. 

ag 

tax Officer, Amritsar. 

= Qu ८ Sasegement to’ income-tax 

के व 5 तय i 

है Quest ¢ attachment of property of income-tax assesses in the Panjab. 

= SE ee age 3 ERE LTE 
Question re case of Pandit Hari Ram en Sharma = the Chief Aviditor’s 

Omé-tax assessees of Amritsar. ८7709. 
Ghaffar Khan of Utmanzai 470- 

eee ya 
५ Question rr imprisonment of persons under section 40 of the N. W. 

Frontier Regulations. 470. i * Ching Me aia 

oe. in re income-tax ‘assessment of Lala Chajtt Mall “of “Amritsar 
‘ कक? Se Sei. 7 ge MS | 2 “mek era 

235 . 
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DUNI CHAND, Lata—contd. 

Question re Australian beef for British troops. 353. Questi 

Question re employment of postm: 

INDEX TOC LEGISLATIVE ASSEMBLY DEBATES. a 

te of the tax staff at Amritsar. 3709. 
Question re internment of Mr. Amir Chand Bombwal. 345-346. 
Question re non-stoppage of mail trains at Ambala City. 470. 
Question re pr tion of an i tax officer in the Punjab. कराए 
Question re revenue from income-tax in the Punjab. 87. 
Resolution re abolition of the Cotton Excise Duty. 2037. 
Resolution re repeal of Bengal Regulation III of 28i8. 2070-73. 

DUNK, Mr. मर. R.— 
Election of -— to the Standing Committee for the Home Department. 

Oath of Office. 2. 

DUTT, Mz. AMAR NATH— 
General Discussion on the Budget, 74-75. 
Indian Penal Code (Amendment), Bill (Ameridment of section 375)— 

Motion to refer to Select Committee. 049, 052. 
Oath of Office. 2. : : le ५ 
Question ve access to the Ho ५ la . 903. 
Sete ge taken ० > Burdwan Postal 

SS 
Question re allowances to postal officials in Assam. 2047 

re gal d for the Royal” Indian Bitten | 
Dehra Dun. 352-353 i, ‘ 

Question re collieries without siding accommodation for a rake or fi 
rake. 922 

Question re contribution from residents of the Nadia District for village 
post offices. 894-95. 

Question re countervailing import duty on South African Coal. 979. 
Question re designation ‘“Non-Muhammadan” te indicate certain covsti- 

twencies of the Provincial and mene | Legislatur 

oe emer) pee ‘Oita in wR | “Ui” Basra gi Bengal. 

946. \ 
Question re pti of cheq of Co-operative Banks from Stamp = 

duty. 904: 
Question re export of cattle to foreign countries. 62. 
Question re extension of the Bankura-Damodar River Railway. 946. 
Question re increase in the number of Inspectors of Post, offices. 994. 
Question re local allo’ to postal and tel staff employed in 
sa Assam. 2027. हे 
‘Question re local contribution from villagers for post offices in Burdwan. 

945. 
Question re military slaughter houses. 352-59. ‘eae 
Question re opening of up ich of the B. N. 

Railway. 946. 
Question re offices allotted to an Inspector of Post Offices for inspection 

purposes. 893. 

re orderly peons for Inspectors of Post offices. I894. हे 
Question re petition from P. Associations in Bengal for raising the 

scales of pay of postal subordinates. 944-45. 
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DUTT, Me. AMAR NATH—contd. 

Question re promotion of postal employees in the Bengal Circle. 944. 

Question re the raising of the status of the Burdwan Post Office. 945> 

Question re raising of the status of the head post offices in the Bengal 

Circle. 945. 
=) 

Question re rai 
Prisoners in Bengal. 352. 

Question re reduction of allowances of oe branch postmasters. 3894. 

ia Question re reduction of delivery staff of Post offices. 945. 

मु Question re refreshments for Indians on the B. N. Rly. 947. 

Question re retrenchment of postmen in the Nadia Division. 895. 

Question re selection of Bengal students for the Royal Military. College, 

Sandhurst. 353. 

Question re system of appeals in the Post office, 20I8. 

Question re supply of wagons to collieries. 92-93. 

Question re wagons. for coal. 93. # : 

_ Question re want of raised platforms and oyerbridges at Stations on the 

Burdwan Howrah Chord section of the E. 7. Railway. 946-47... 

Resolution re grant of self-governing Dominion Status to India. 575. 

Resolution re grievances of the Sikh community. 990-9]. 

Resolution re repeal of Bengal Regulation NT of 88. 

2069. 

spurTyY— 
Question re countervailing —— on South African coal. 809. 

| Question re effect of ‘enhanced —— on consumption of salt. 89. 

Yi “a 

2043-47, 2052, 

freight on cement from to Madras, 325. 

gy yo ; [५8० पक पक $ 

है = 5 z ae spite ginny 

BAST INDIAN PRODUCE— 
Question re duties on articles of ——. 909-0. 

BAST INDIAN. RAILWAY— |; 

Question ve article in. the “A. B. Patzika ” headed ‘“‘sericus —— 

F re compulsory prepayment of freight on coal on the ——-. 786. 

a re contracts for the supply of luggage porters on the ——. 

> Question re cost of Kasta and Damaguria sidings, + 37. : 

4 Question re establishment. rolls and, ‘king ba ee nates of the ——. 396. 

7 Question re latrine accommodation in carriages of all classes on the -—. 
3305-06. ६ C 

- re malpractices of certain employees on the ——, 265. 

282-83. : 

Question re number of contractors in the Stores and Engineering Depart- 

ments of the ——. 284. ee के : 

nk of the two Judges who examined the cases of State 

j ein ” 7805-06. 

ee ता case of Panna Lal Gopi, late assistant station master [2 

ay ighwan Station on the ——. 768: 
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52 ५ INDEX TO LEGISLATIVE ASSEMBLY DEBATES 

EAST INDIAN RAILWAY—contd. = 
Question re transfer of the —— to State management. 476-77 
Question re want of raised platforms and overbridges at stations on the 
Burdwan Howrah Chord section of the ——. 946-47 4 

Question re appointment of Station Masters as Travelling Ticket Inspec 
tors on the ——. I8 

Question re Catering Department on the —. प् 
Question re discharge of Noor Muhammad, a driver on the —— for 

running against signals: at 
Question #€ Food Inspectors and transportation officers on the —— ) 

व9. 

Question re grant of retiring gratuity to gazetted officers of the —. 
9. 

Question re grievances of Indian Guards and Drivers on the —— 236. 
Question re grievances of third class passengers on the ----,.. 9260-67. 

tion re racial ality on the ——. 277 
Question re reduction of pay of Indian 
Question re 

Questi re retrenchments 
on the ——. IIs. 

Question re shuttle train between Goalundo and Rajbari,, ——._ 442, 
Question re. speed of trains on the ——. Q “aay. , Question 7e terms of employment of subordinate and supe गज ‘ 

ments of the —. 7-I8, हे 
os | 

ECCLESIASTICAL DEPARTMENT— ete * 
Questions re expenditure on the ——. 44, 440 and 09798) 
Question re reductions in the ——. * 56. 

EDUCATION— 
Budget Demand for ‘‘——.” 7848-49. 

EDUCATION, HEALTH eee LANDS, 8) ! OF— Election of the nittee for the “5-5, + 68, 595. ‘Committee f 
Motion for reduction of Demand for “General Administration”? under sub-head “ ” 774-58, : J 

EDUCATIONAL EXPENDITURE— i | Question re population, income and —— of British India. 57-58. - 

ELECTION(8)— 2 हे Announcement of the result of the —— to the Standing Finance Com- | >». mittee. -श88. 
—— of Diwan Bahadur T. Rafgachariar as Deputy President, उप. —— of a panel of the Standing Committee to advise on questions relating 

— of. reap for the Standing Finance Committee. 984, — of P. for Standing Committees. . 776-77.. 
—— of Standing Finance Committee.  908. F 
Question re disqualification for —— to Legislatures. 
Ques 65 candidates. for —— to the 7 

SSE) : 

Question re recording of votes in Landholders' Constituencies. पा: ~~~ 



5 * { - 

_. INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 53 

EMIGRANTS— 
Question ve Assam Tea Garden ——. 482-83. ¥ 

+ EMIGRATION— : > 
Election of a Panel of the Standing Committee to advise-on questions 

relating to ——-. 24. 
See “ External emigration. 

EMIGRATION AGENT— 
Question re the —— in Mauritius. 3869-70. 

EMIGRATION, EXTERNAL— 
oat Budget Demand for ‘‘ —.” 867. 

D d for Suppl tary Grant for ‘‘——”. 85l. 

EMIGRATION, INTERNAL— 
Budget Demand for ““——.”’ 853-67. 7 है - किक 

| EMIGRATION RULES— 
Question re ——. 26. 

ENEMY. ACTION— 
ti tion in respect of suffering or damage caused by 

during the late war. 2007-l) 

__. ESTABLISHMENT— 
Question re —— List of the office of the High Commissioner for India. 

etariat. I274. 5 ~ 

4 — roll of Railwa; 
Question re the placing in the Library of the —— rolls and working 

estimates of the East Indian Railwa; 

ESTATE OFFICER= 
See under “ Assistant Estate Officer, Delhi.” 

EUROPEANS— 
Question re number of —— in the Civil Services in India. 45. 

EUROPEAN AND ANGLO-INDIAN STAFF. 
See under - Staff.” 

Question 7e allowances of Apptaisers, ——, etc., at Karachi, 2). 

’ EXCHANGE— * 
: re id between the Government ता Tadia and the 

i Secretary of State re Currency and —— 56-57. 
i Question re rate of ~— adopted hy Railways for comparison of Rupee 
‘ and Sterling Tenders for Stores. 300-02. 

EXCISE— ; a 
Budget Demand for “——.’”” 7445-57. 3 of ES Shears 

EXCISE DEPARTMENT— ete 
4 Question re expenditure incurred during the last ten yeats~on the 

and the Central Intglligence and Publicity Departments. 7708-04. 
Question re annual income from the —— during the last ten_yearé. 

Bag --++* न: Pes? 30 5 । 
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EXECUTIVE COUNCIL MEMBERS— 
Question re travelling allowances of ——— and Secretaries. 663-64 

tion re reduction in the ber of —— in Bengal. 350. : : 

EXEMPTIONS— 
Question re ——- under the Indian Arms Rules. 288-89. 

EXHIBITION— —~ x 
Question re expenditure on the British Empire ——. 4]. 

EXHIBITION, BRITISH EMPIRE— ~ 
See under ‘‘ Budget D d for Miscell: Departments.” मु 

EXPENDITURE— = 
Question ve ——- on Committees and Commissions. वात] 
Question 76 —— on the Bodyguard, Band, Staff, etc., of H. E. the Viceroy. 

499]-92. 
Question rc total monthly —— and staff of certain post offices im 

Yaleutta. 84-5. 

EXPENDITURE IN ENGLAND— 
Budget Demand for “‘—— under the control of the St Secretary of State for 

tndia.”? 5 पक. ; 
Budget Demand for “—— under the control of the High Commissioner 

for India.’ 88) 
Demand for Supplementary Grant for “‘——”, 863. 
Question re —— on behalf of the Government of India. 90 

EXPORT DUTY— 
Question ve on raw hides and skins. 2000-07: 2002, 

EXPORT TRADE— mene 

Question re —— in Indian Coal. 896. 

EXPRESS TRAINS— 
Question re —— between Howrah and D 

EXTERNMENT ORDERS— : 
Question re number of Indians kept out of India under ——. 267. 

EXTRA ASSISTANT COMMISSIONERS— 
Question re pay of —— and Munsiffs in the N.-W._P. Province» i609 

0. 5: 

F 

FAMINE RELIEF— i । 
Budget Demand for “ 2... 879. 

FARIDOONJI, Mr. RUSTOMIJL 
Oath of Office. 2. 

FEROZE SHAHI MOSQUES, DELHI— : 2 , 
Questions re use of the —— as a Hospital. 749. : 

re —— between Mongbyr and Monghyr Ghat. व8-2३, a 

PIT shred ra 

Question re teport of —— and British Guiana Deputations. 45. 
* 
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FIJI DEPUTATION— 
Question re delay in the publication of the Report of the ——. 278.* 

* ¥INANCIAL EXPENDITURE— 3 
: Question re items of —— in dispute between His Majesty’s Government 

and the Government of India. 23-24 * 

FINANCIAL STATEMENT— e 
Presentation of the —— for 924-25. 069-95. : 

FINANCE— a 

Resolution re separation of Railway —— from General ——. 306-8. 

| FINANCE BILL— 
See “Indian Finance Bill” under “ Bill”. 

FINANCE COMMITTEE— है 7 ” ‘ See under ‘“ Standing ——”. 

FINANCE DEPARTMENT— 
d Motion for reduction of Budget Demand for ‘General Administration” 

under sub-head ——. 759-66. 

FINANCE SECTION— 
oe Question re —— of the Royal Air Force Head Quarters. 995. 

| > 
| FINES— 3 
= Question re ——— imposed on Postal officials of the Lahore G. P. O. 26) 

ध re —— imposed on Postal employees. 702-03. श्र 

FINES FUNDS— ७ 5 Mr Fear : 
Question re —— on State Railways. 694-92. Shins 2 = ate 

FERE-ARMS— 

Question re number of licences for —— granted in India. #34. 
Statement laid on the table re the grant of licences for = in 3998. 
शप8. 

) 
FIRMS, INDIAN— 

Question re Orders for wagons for State Rys. from ——. 3904. .05- 

»-°FLEMING, Mr. 8. G. 
+ Election of ——~ to the Standing Committee for the. Department of 

’ : Industries and Labour. 40) Sas 
* General Discussion on the Budget. 227-29. न 
. expressing condolence on the Death of Sir Frank Mc(arthy. 

704. 
Oath of Office. 3. 
Question re training regulations of the Auxiliary Force, 68l. 

N Resolution re imposition of a countervailing duty on South African Coal. 
+ 305. 32238 अं 

- 

FLOODS— (8 

Question re inquiry into the causes of the —— in Bihar and 00558... श7- . 
: 8. न् 

++ Question re —— in India. 867. a i डक | 

~~ Question re —— in Western Bihar. 443. /+-5 २४ वध > कई 
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FLYNN, Mr. FE. 
Question re case of ——~ late platform inspector, Ainbala.  4437 

FOOD INSPECTORS— 
» Question re —— and transportation officers on E. 8. Ry. 309. 

FOREIGN AND POLITICAL DEPARTMENT 

Motion to reduce the demand under sub-head “ by Re. 200, - 687. 

कण 

* Question re Lo} + of Indians in the —— and Army Department. 

~ 296-97. 

FOREIGN BANK: 
Question re Balance Sheets of ——. 423-24 

FOREIGN MAILS— 
Question re additional trains for incoming ~—. 685. 

FOREIGN PARCEL MAIL— 
Question re disposal of work in connection with the inward ——. 6I3. 

ANTES tis ; gata 
FOREIGN SHIPPING COMP. 

Question ve vepair facilities 

EFOREMEN— 
) 

Question re training of Indian -—. 0988 5 

¥OREMEN, LOCO ii ह 
Question re —— on the B., B. & 0. L. Railway. 7905 ae,” 

| 
FOREST— ८ के 

Budget Demand for “---- 7. 408-64. Fae 

FORESTS AREA— 
Question re —— under the Govt. of India and the revenue derived there 

from. 998. 

FOREST COLLEGE— १७ me SR भय ae 

Wi gee 
FOREST PRODUCTS— 

Question re concessions granted to foreigners for Mining; ——, ete 
446. 

FOREST RESEARCH INSTITUTE— ea 
Question #6 appointment of an Indian to be in charge of the wood work- 

ps of the ——. 709. 
re intment of Indians to the newly sanctioned Imperial | 

~* posts in the +-+5  62-92. 
= re appointment of Indians in leave vacancies in the ——~. 

Question re employment of Indians in the ——. 639-20, 

FOREST SERVICE— 
Question re recruitment of the ——. 422. 
Question re recruitment to the Indian Imperial —~ and ation fro 

the Provincial to the Imperial ——. * 20009. के Se - 

FRANCHISE FOR WOMEN— tS 
Question re ——. 298-20. Rees =e 
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¥RASER, SIR GORDON— ; 
Budget Demand for “‘ Meteorology 77. 7824. : 

Oath of Office. 403. a a 
009४ 
Q re special ion of the Assembly in Simla. 307. हि 

Question (Supplementary) re export duty on raw hides and skins. 2004. 

Question (Supplementary) re export trade in raw hides, and skins. 220i- 

02. 
5 

Resolution ve Greetings of the Assepibly to the Labour’ Party. 652. 

Resolution re grievances of the Sikh Community, 972-73. कं ।॒ 

FREIGHT(S)— 
Question +¢ conrpulsory prepayment of —— on coal on the East Indiana 

and Bengal Nagpur Railways. 86. 

Question re —— on cement from Dwarka to Madras, 325. 

FRONTIER (S)— 2 

Question re —— Enquiry Committee. 28I-82. 2 

Question ve Troops employed to protect the different ——. शक ~~ 

FRONTIER TERRITORY— 
Question ve arming. of population in —— Subject to raids. 

FUNDAMENTAL RULES— 
‘ Quéstion 76 exclusion of pressworkers from the benefits of the Civil 

Service Regulations, and ——. 7983-82. 

882. 

GANDHI, Me. Se a ; 
~ Question ;¢ correspondence between the Secretary of State and the Goy- 

ernment of India re the arrest of ——. 426. 
Question +e reduction in weight of ——. 2५, 2]2. 

Question re release of ——. 445. 
Resolution se release of ——. . 222. 

5 GARDEN(S)— न 

अं Acquisition by the railway authorities of —— 77 “थी vicinity of Delhi. 

हे के < va on ft 

GARDEN PARTY— ee 
Question re cost of the —~ to Sir Hamilton rant : 

GARIB SHAH MOSQU®, DELHI— aie ८24 re 
Question re conversion of the platform of the —— into a railway plat- 

form. 7730. 
a 

 GATELY, Mx. T.— % > 

क Question re appointment of —— as a Tem) Bnpineeriaahe Piblie; 

tf Wadks कक शक Dehi-sranene: = oe eae Pablie 
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GAZETTED OFFICERS— 

Question re grant of retiring gratuity to ~~~ of the हि, 8. Railway 

नग9, 
| 

Question re Indian —— in Ordnance Factories. 670. 

‘ GENERAL ADMINISTRATION— 
Budget Demand for “—*—". 654-I70], 74]-797. 
D d for Suppi tary Grant for “—”. 

+ Question re retrenchment in expenditure under “—— AAD: 

5 GENERAL DISCUSSION ON THE BUDGET— 

¥) Question re extension of time for the ——. 20I4-I5. 

GENERAL FINANCE— 
See under “ Finance ” 

GENERAL POST OFFICE— 
Question rz fines imposed on postal officers of the Lahore 436! 

62. ort 5 Seyi 

- Sea i peice stig 
GEOLOGICAL SURVEY- 

Budget Demand for “ >, 829. 
Demand for Suppl tary Grant for +--- 7? 850, | 

Question re ber of jes in the ——. A34-35. ate है ॥ 
अर — #* 

मै 

GERMAN INDEMNITY— mn : 
Question ve India’s share of the -—. 345. 3 : 

GHOSE, wh. 8. 0.-- 
हे Election of —~ to the Standing Committee for the Home Department, 

400. 
Blection of —— to serve on the Standing Finance Committee. 284.) ५ 

- Blection of ——- to the panel of the Standing Committee tovadviee on 

Indian Tariff (Amendment) Bill— = 
Nomination of members of Select Committee. 208. 

Uath of Office. 75. 
Question ré administration of the Income-iax Department. 678. 
Question re income and expenditure of the Post Office since the introduc 

tion of the enhaneed rates of postage. 679. r 
Question ve Indians and Europeans on State and Company-managed 

Railways. 677 
Question re industrial scholarships. 677 nA 

vé prohibition of export of good breeds of cattle. 677. a
 

HHULAM ABBAS, SAYYAD— = 
Oath of Office. 3. 

GHULAM BARI, KHAN SAHIB— ; 
"Metin, ‘Yax (Amendment) Bill— 

that the name of Baba Ujagar Singh Bedi be added to the 

Oath of Office. 3. ‘2 
Resolution re Muhammad: epresentation in the Imperial and Pro- - 

vincial Legisiatures and in the Government Services. 485, 778-780. - 

re
 

ih
e 

Se
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GIDNEY, LrevrCou. H. A. J.— : के हा 

Budget D d for “ Education” (E Education). 7849... 

पु Budget Deinand for “ General Administration 3780, 785, 790, 7792, 

]798. 

Budget Demand for * Indian Postal and Telegraph Department”. 

to th ior branches of the Telegraph Department of 

subordinate officers.) 582-S2. डर 

(House rent allowances of telegraphists.> 597-98. * 

Budget Demand for “ Railways—Working Expenses 494_496. 

Budget Demand for ‘‘ Railways 534, 535. . 

(Non-recognition of Unions on Railways.) 563-65. 

Election of —— to the panel of the Standing. Committee to advise on 

questions relating to Emigration, 94% 

Indian Finance Bill— 
Motion to consider,  922. मु कर 

Oath of Office. 5I7. 
Question ve admission’ of the domiciled community into the Army in 

. _ India. 2094-98. 
8 : 

Question re case of Mr. EB. के. Flynn, late Platform Inspector, abala. 

4437. 

Question 76 European recruits for the Royal Air Force. 209 

Question re future policy of Government towards the Indian Medical 

‘ Department. 2096. 
: 

| Px Question re number of Anglo Indians on the Railways. 2095. i 

५ Question re number? of, Anglo-Indian . officers. in the Auxiliary Force 

2095. 
yeeruitment to the Indian Imperial Forest Service and prore 

thy to. the Forest Service. 2096 ५ 
Assistant Surgeons of the 

~ x bate ne fae = 

569, 570. 

GOALUNDO 

Question ve shorter railway route to Dacca from ——. 334: 

Question re shuttle train between and Rajbari. 442 

GOLD- 4 
Question re sale of —— irom the Currency Depariment. 57. 

GOLD STANDARD RESERVE= 7० ४ 

Question re sterling securities held on account of the ——. - पा. 

Seeunder “ Babington Smith C it 

GOODS COACHING CLERKS— ia 
Question re ——— on the N.-W. Railway... 068: . 7 

GOSWAMI, Mr. T. C.— [4४ मझ तन. ं 

Budget Demawl fdr “ General Administration’. 677. 

General Discussion on the Budget. वशह, 7 

Indian Passport (Amendment) Bill— =) 

Motion to consider. 46. noose - ; 

4 Oath of Office. 2. 
Fy 3 

a 

Question re alienation of land at Barrackpore to the Royal Calcutta Turf 
Club. 583-584. 

Question re alleged gssault by two Anglo-Indians-on an Indian woman § 
railway station. 287, 05. 

Question re allowances of the Governor General. 384-585. - 
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GOSWAMI, Mr, T.. C.—contd. हि अं 
Question re arrests under Regulation IL of I8i8. 662-603. 
Question re Bolshevik activities in India. ताप 
Qiestion re expenditure on the Bodyguard, Band, Staff, -etc., of ' 
Excellency the Viceroy. 294-92. 

Question r¢ expenditure on the Governor General's tours. 585. 
Question re funiture for the new Viceregal Lodge. 292-93. 
Question re High Court Jhdgeships. 663. 
Question re His Bxcelleney the Viceroy’s Special Train.  202. 
Question re ill-treatment of Tn passengers on Railways. 2l24. 

ve wilit tudents in the Calcutta Medical College. 2984-28. 
के सी ré travelling allowances of Members of the Executive Council 

and Secretaries. 663-664. 
Resolution re abolition of the Cotton Excise Duty. 2089: 
Resolution ve grant of self-governing Dominion Status to India. 576- 

58l. 

GOUR, Dr. H. 8.-- 
Adoption (Registration) Bill— 

Motion for हक to तट ee ond 

: idget ' 
Universities). 845. : 

Budget Demand for “‘Geological Survey”. (Archwological Scholarships). 
829. 

~ Budget Demand for “General Administratidn ” 5 ' 
r ॥792, 2758, 766, 768. 

~ Budget Demand for “Indian Postal and Telegraph Departme 
(improvement and cheapening of postal facilities). T7882, 585. 

Budget demand for “ Joint Stock Companies”. 868 < 
Budget Demand for ‘‘ Meteorology ’’. 8श, 2825, 828. 
Criminal Law Amendment Bill— 
Motion to refer to Select Committee. 705-707. 

Criminal Tribes Bill— aur’ - उ्980. | mate 

the Benares and Aligarh 

aes ot for <3 = ei ation of Justice ” 
843, 844, 846, 847, पिले के ; 

Demand for Supplementary Grant for “ Customs’. 528. 
tary Grant for “ Delhi”. 86. 

Demand for Supplementary Grant for * General Administration’. 340, 

d for Suppl tary Grant under head ‘Police’. 545, 849. “ 
Dis ion ve May Session in Simla. 738, 739. 
Election of —— to serve~on the Standing Finance Cominittee. 254. 

_ 283. 

“Blettion of —— to the panel of the Standing Committee to advise on ques- 
tions relating tion. 94I. 

Exercise of Mr. President’s discretion under Standing Order 8 (4) in 
the matter of the transfer of Resolut 'y bo th 
regular List of Business. 524. 

General Discussion on the Budget. 207-48, १225. 

“toe Coparcener’s Liability Bill— 
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। GOUR, Dr. H. S.—conid. 

Hindu Religious and Charitable Trists Bill— 3 
Motion for leave to introduce. 879. 

. Motion to circulate. 056-57, 059-60. 

| Indian Coinage (Amendment) Billi— 
Motion to consider. 260-6], 262, 263-64. 

| Motion to consider Report of the Seleck Committee. 938. 

Indian Criminal Law Amendment (Repealing) Bill— हि 
Motion for leave to introduce. 2204-07. ’ 

Indian Finance Bill— 
aan Motion to consider. 7987-38, 940. 

Indian Passport (Amendment) Bill— 
Motion to consider. 463, 464, 465. 

Indian Penal Code (Amendment) Bill (Amendment of Section 375)— 
Motion for leave to introduce. 875. + : 
Motion to refer to Select Committee. 3046, 048-49. 
Presentation of the Report of Sclect Committee, 850. 

Indian Penal Code (Amendment Bill) (Protection of Minor Girls)— : 
Motion to circulate. 68-69. 
Motion to refer to Select Committee. 72, 473, 446 

Ae Motion to consider the Report of Select Committee. 409-92, 3027,. 
028, 030, 03i, i038-39., 

- Motion to pass. 042. 

from Amritsar and ‘its imminent arrival at Jaito Gurdwara. 626. 
Motion for Adjournment of the debate on the Demands for Grants. 

Oath of Office: 29. : ४ 
Question re action taken by Government on Assembly’s Resolution re > 

abolition of Divisional Commissionerships. - 790: 
Quéstion re action taken by Government on Resolutions adopted by the 
Assembly. 9-93. 

Questi oe be tary) re applicati for inf from. Local 
Governm: private Members of the 

Question ve appointment by the British Rare Ponies to 
consider Indian’ affairs. 

Question #४ Aututin Session of tho Central Legislature. 285. 
‘Question (Supplementary) re Berar revenue. 363 Fe 
Question re British tenders for railway material. | 20. 
Question (Supplementary) ve capitation charges payable to the War 7 

Office. 37-38 x 
Question (S ry) re cheap and speedy ‘justice. 422. , 
Question re construction of locomotives at Jamshedpur. 202, 
Question re cost of firing time guns. 675. ES afte 

tion re cost of salutes to [0 Gove officials. 675... 7 
n ré definition of a “ way) : 
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‘Question re disqualification for election to the Legislatures. 494. 

Question ve employment of Indians in the Political Department. 35. 

Question re establishment of a Supreme Court in India. 2श. 

: Question (Supplementary) re exercise of the personal powers) of the 

Governor General. 955, I986, 987. 

Question re Government’s future policy regarding the purchase of 

stores. 202. 

a Question re grant of further reforms. 89-90. 

Question re holding of a Cireuit Court in Delhi. शश-28. 

Question ve import of foreign coal, 234-I2. 

Question re improvement of rural Postal facilities. 97-98. 

Question re income from advertisements on postal publications and 

telegraph forms. 98. 

Question (Supplementary) re Indian Law Reports. 66l. 

Question re Indianization of the higher judiciary. 96. 

Question re Inland deferred telegraph rates. 96-97. 

‘Question re issue of free railway passes for the ministerial staff of the 

Railway Department. 30-32. Big 7 ett ieee ns 
‘Question re letter postage between India ndiz | ‘Hngiand. 203-204. 

‘Question re limitation of the powers of certification of the Governor 

General. 90-I9l. 

‘Question re loss of opium revenue. 94-94. 

Rigs 3 x Question re loss of postal letters. 204- . Ea - 

| ‘Question (Supplementary) re loss on ‘the working of the ee id | 

= Conerete Factory at Delhi. ॥74. . जय 

Question (Supplementary) re nationality of foreigners fe, whom mining’ 

concessions were granted in Madras. 46. 

Question re New Delhi. 206, a 

: है ‘Question (Supplementary) re pay of Extra Assistant Commissiovers 

प् and Munsiffs in the N. W. F, Province. 360. 

“Sen Question re payments to depositors of the Alliance Bank. 99. 

हि | Question: ) re, position of Bills pending im thease 
; : 

५ ry) en 
‘Legislature on the dissolution of one Chamber. i: 

Question re printing of stamps in India. 98-99. 

Question re publication of the Report of the North West Frontier 

Province Inquiry Committee. 29. : 

Question (Suplementary) re publication of the Report of the ; 

Board on the Steel Industry. 274. : 

Question re railway station for the New Imperial Capital. 207. r 

Question ve reduction in weight of Mr. Gandhi. 22. 

Question re reduction of British troops in India, 95-96. 

Question re reservation of land in Raisina for private builders. 207. - 

tion re retrenchment in national expenditure. 99. 

‘Question re revenue and expnditure of Ajmer-Merwara. 20-2ll... 

‘Question (Supplementary) re rules under section 67 of the Govern- 

ment of India Act. 390, 902. : 

Question ve savings mm the working expenses of State Railways. 

4346-I247. 
y 

Question re Standing Committees. .99-200. 
Question.re State Prisoners. 204-206. 
Question re tenders for locomotives. 209-2I0. oe 

Question re tenders for railway wagons, etc. “30l-202. ett, 
Question re tenders for railway wagons and locomotives. 207-209. 

i 
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Question ve travelling allowance of Members of the Legislative 

Assembly. 94-I95. 
Question re waiting rooms at Victoria Terminus, Bombay. 202-203. 
‘Resolution re abolition of the Cotton Excise Duty. 2040-44. 
Resolution re amaigamation of the Indian Territorial Force with th 
Auxiliary Force. 246-248. 

Resolution re answering of questions put by non-official Members on 
z subjects over which the Governor General in Council has control and 

superintendence, by Government Members. 49 
Resolution re grant of full self-governing Dominion Status to Indea. 

364, 383-387, 547. 

Resolution re grievances of the Sikh ecormmunity. 962-64, 992 
re Ratifieat of the international Conventi for the 

suppression of the cireulation of, and traffie in, obscene publications. 
3382-33. 

Resolution re repeal of Bengal Regulation III of 3828. 2066-69, 2073. 
Resolution re separation of Railway Finance from General Finance. 

3942. 

GOVERNMENTS (HOME AND INDIAN)— 
Question ve outstanding accounts between in respect of war 

materials, ete. 48I-82. 

GOVERNMENT OF INDIA— 
Question re cash balances of the ——-. 425. 

© Question re number of éfficials of the —— drawing more than Rs. 756 
न जा; and percentage of orth Denar 477-480, 

redi V its of the ——. 33 

a हे 

superior Secretariat. 430-432. — 
Question re x -and expenditure of the ——. वाछछ - 
See under 

JOVERNMENT OF INDIA ACT 

Question re Rules under section 67 of the ——. 3897-9098. 

GOVERNMENT OF INDIA SECRETARIAT— 
Question r¢ holidays.in the ——.. 487-438, 
Question re office hours of the ——.  438-l439. 

GOVERNMENT CONTRACTS— 
Pm Resolution re the approval by the Indian Législature of ——. 596-620. 

GOVERNMENT PENSIONERS— लि 
as re parti ti ¢ —— in the Khilafat and ‘Swarajya move 

ments. 38. ~- 

GOVERNMENT PRESS— _ 
Question re delay by the ——, Calcutta, in supplying Government 

publications to the public. 893. करता 

GOVERNMENT PRINTING AND STATIONERY— 
Question re paper used in —. 

_ OVERNMENT PUBLICATIONS— + : 
' ion #6 [६७०६ for the sale of ——. gi22, ane 

ion re supply to Members of the Legislature of certain -——. 68. 



हल 

GOVERNMENT SERVANTS— 

GOVERNMENT STORES-* 

GOVERNMENT QUARTERS— 

o 

INDEX TO*LEGISLATIVE ASSEMBLY DEDATES- 

Question re and membership. of the Anglo-Indidn Empire _ 

and the Anglo-Indian Association. 277-75. 

Question re and membership of political associations. 4]3-l4. 

Question re presence of at meetings of the Congress and other 

political associations. _257. 

Question re ventilation of the grievances of ——. 366. 

Resolution re tenders for ——. 620-645, 

See under “ Quarters “. 

GOVERNORS’ CONFERENCES— 
Question re ——. 427-428. 

GOVERNOR GENERAL— 
ह ’ 

GOVERNOR GENERAL IN COUNCIL— 

«७ » seontrol of the ——— . 220. 
५ 

GOVIND DAS, SETH— 

GRANTS— = ¥ - 3 

Assent of the —-- to amendment of the Standing Orders. 2I37. 

Assent of the —— to certain Bills. 28 8 

Assent to the 420 ao Act, ५ 

Assent to the Central poe r : -+- ४ ] 

- Assent to the Criminal Tribes Act, 924, by the श88. । 

Assent to the Immigration into India Act, 7924, hy the ——. i967. , 

Assent to the Indian Cctton Cess (Amendment) Act, i924, by the ——. 

३3967. 

Assent to the Indian Penal Code (Amendment) Act, l924, i mn of ; | 

Minor Girls by the ——. 967. ag a ha 

Assent to the Indian Tariff (Amendment) Act, TRA Gythe ——. ४ a! 

Assent to the Repealing and Amending Act, 39: by the =—. 283. 

Assent to the Sea Custom (Amendment) Act, 924, by the ===) 2iss. 

Message from the re dates for the Budget. 275 se 

Message from the —— 7₹ discussion of heads of expenditure of the 

Assembly to. pase: thendindia» 
अंश ie 2९ Rey 

‘ “Tours. 585. 

Question re limitation of the power of certification of the 

Question #€ personal power of the —— 2982-87: 

Summons by the re attendance of Members. 4. 

90-9i. 

r 

Question re regulation of the powers of direction, superintendence and 

Statement of Demands refused by the Legislative Assembly and. restored 

by the ——. 396. = 

Oath of Office, 3. 
TEs ९ ] 

Budget Demands for ——. 7876-2430, 445-I605,  629:907, 742-i967, | 

१) ६६ TAGLIS ; 

Demand for Supplementary — for, 7929-24,. $22-562. = ce 

Question re. +—. for Commissions and Committers. T022. 5 
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Question 72 the cost of the ardén party ‘to: ——. 905: 

|; GREETINGS— ‘i 
4 Resolution ré ---> 6 the Assembly to the Labour Party... 643.455, 

GREAT INDIAN PENENSULA RAILWAY— 
Question re appeals ofsemployees-of the —.—.; 69%. 

Question re appointment of an Advisory Committee:in cosyection © th 

the ——-, “339-40. gq 
Question re appointment of Staff Councils by the ——. 2 

Question १6 construction of a station at Bhaniburda on 204. 

J Question re education’ of child¥in of Indian staff of the —-—.. 002-693. 

Question re free passes for Chaplains on the ——.9 696. 
Question re free quarters for signallers on the -—. 694 
Question re giving effect to the recommendations of the Staif Councils 

on the ——. 290, 
re —— Instit 692. 

Question re Indian apprentices,on the ——., 430. = 

Question re grievances of Indian staff on the ——. 692. 
Question re grievances of staff-of the ——. (096. 
Question ‘re latrine accommodation. for third class passengers on the 

local and suburban services of the = 343. 
Question ré leave rales? of workshop employees on the —~ 604. 

ba Question re leave rulzs on the -—... "695-696. 
eek डे stion re prescriptions for Indians: and non-Indians on the ——, 7 0४४ 

tion re punishment by) the पत्ता authorities of-theix siaff «ho 

Question 
Question re 

the ae 

Question re salaries of staff of the ——= -693. 
Question re shortage of coal on the ——. _ 697. 
Question re ‘‘ Squandermania.’”’ on the ——. 699. 
Question_re_time scale of pay of staff of the ——. 693. 

to State management. 476-77. Question re transfer of the 

GUIANA COMMISSION— . Ss ae 
हि 76 publication of the Report of the EE ie oe 53 

on re supply of copy of Report of the ees . 

Assembly.  57. के जम 

GUIRAT— aie : ‘ 
Question re proposed railway from —— to Sargoda and Khushab. 

2039-20. ss हु 

; GULAB GH, D. aur yu 
tat og the Standing Committee for the Department of 

Education aa Lands. 598. — 
pow न 8 oe. ze . 

eae > 
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Question re Transportation and Commercial Departments on the -—— — 
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’_GULAB SINGH, SARDAR—contd. 
Election of —— to the panel of the Standing Committee to advise on 

questions relating to Emigration ज्वा् 

®ath of Office. 3. 
re tion of the Royal Air Force Headquarters. 995 

Question re estates of ancient families in the Central Provinces. 207. 

Question re motor vehicles for the Royal Air Force. 7: 

Question re nominationtc the Assembly of a non-official from the*C. P. 

and Berar. 2086-07, 
ba Resolution re grievances of the Sikh community. 949-54, 955, 965 

a QUPTA, Mr. SHOBHALAI— 
aw Question re arrest of —— and Mr. Ramanarayana Chowdhery of Ajmer- 

| ७7०छए'8... 268-69. 

H 

HAILEY, Tue Hon’sie Sir or ghana 
: Adoption (Registration) BIN ee 

Motion for leave to introduce. जे = 
: Alleged Pact between Government and the Nationalist Party. 736, ॥72. 

हू Standing Orders. 974. 
Budget Demand for “ Customs”. 377-79, 49886-श 
Budget Demand for “ Excise 452, 458, 454. 
Budget Demand for “ General Administration 655, 6-6 मी FY 

678-87, 689, 69I-92, 693, 697-99, 765, 797 
Budget Demand for “ Jails and Convict Settlements 803. : 
Budget Demand for “ Mines’? (Matters re welfare of the workers in 

the Mines). 835. 
Budget Demand for ‘‘ Railways”. 540, 54, 542, 544. 
Budget Demand for “ Salt”. _॥4श, 
Congratulations to Diwan Bahadur T. Rangachariar on his election 

: as Deputy President. 253. 

है Court-fees (Amendment) Bill— si 
- * Motion for leave to introduce. 967. 

Motion to refer to Select Committee. 240, 242, 243, शरध्य, 
Motion to circulate. 253. 

Death of Sir Frank McCarthy. 704. 
Demand for Supplementary Grant for “ Administration of Justice ”._ 

844, 845, 846. 
Demand for Supplementary Grant for “‘ Delhi’’. 86-62. 

Dee d for Suppl tary Grant for ‘‘ General Administration ”. 
ae 

Demand for Supplementary Grant for ‘Indo-European Telegraph 
Department ”. 834, 835, 838, 839, 840. : रे की 

30%
 

D a fo: tary Grant for “ Miscellaneons”. 853-54 
Demand ne upplementary Grant for “ Police’. 849. i 

i May in Simla. 738, 7739, 74 
Exercise of Mr. President’s discretion under Standing Order 8 (4) in 

the matter of the transfer of Resolutions from the secondary to the- 
regular list of business. 53-4. 

Expression of regret on the death of Mr. G. M. Bhureri, 439-32. 
General discussion on the Budget. 720, 235, 238-39. 
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Hindu Coparceners Liability Bill— 
Motion for leave to introduce. 066-67 ies > 
Motion to refer to Select Committee. 2200. 

Hindu Religious and Charitable Trusts Bill— 

जै
ड 

Un
 

ad
 

ae 

Motion to circulate. 057. ra 

Indian Coinage (Amendment) Bill— 2 ae 

~ 

indian Criminal Law (Amendment) Bill— 
| Motion for leave to introduce. 447-48. 

Motion to refer to Select Committee. 705, 707, 708. 
Motion for extension of the date for the presentation of the Report 

of the Select Committee. 375. 
Motion to withdraw the instructions given to the Select Committee to 

present its report by the 26th March, 924. शश्ष, 

Indian Criminal Law Amendment (Repealing) Bill— 
Motion for leave to introduce. 2207-I0. 

Indian Evidence (Amendment) Bill— 
Motion for leave to introduce. 878, शशा।. 

Indian Finance Bill— 

3 

= 

Motion to consider. 938, 930-3, 936-38, 940, 944-49. . 7 

Motion to refer to Select Committee. 270-7. जे = 

हि 

। 

इक Motion for leave to,introdnce in the recommended form, 976. 

© Indian Passport (Amendment) Bill— 
[ to consider. 462, 463, 464, 467 

Code (Amendment) Bill (Amendment of section 375)— 5 
#' to Select Committee. 046-47, 056. 

Indian : "कक Code (Amendment) Bill (Protection of minor girls)— 
Motion for pes 23-24. 
Motion to 3] = 
Motion to refer to Select Committee, 72-73. 
Presentation of the Report of Select Committee. 77. 
Consideration of the Report of Select Committee. 0I9, 03I-34 039-40, 

304], 042, 4043. 
Motion to pass. 042. 

Indian Registration (Amendment) Bill— 
Motion for leave to introduce. 874-75. 

Motion to elect. a panel for the Advisory Publicity Committee, 822. 
Motions for Adjournment to discuss the departure of the Akali Jatha 

from Amritsar and its imminent arrival at Jaito Gurdwara. 626-27. 
* Motion for Adjournment to discuss the- occurrences ‘at’ Jaito, on the 

2ist February, 924. 923, 924: 
Motion for adjournment to discuss the refusal of passports to the pro- 

~ posed Indian delegations to Turkey, Persia and certain Arab States. 
2223-25. 

Motion for Adjournment to discuss the strike of the Bombay Textile 
Workers. 3I6. 

Proposed amendment of the Standing Orders to enable the House to 
lay down the quorum for Seleet Commi 940-4. 

Oath of Office. . a 
Resolution re abolition of the nm Excise Duty. 2035, 2027. हल 
Resolution re constitution of ee Courts. 788-90. teh) Oe 

- ‘ हू. 

D ¢ अल 
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Resolution re grant of full self-governing dominion status to India. 22I- 

~ 999, 956-366, 375, 379, 380, 386, 395, 400, 52-22, 534-35, 58; 562, 562, 663, 

«564, 58l, 582, 752-66. : 
Resolution re greetings of the Assembly to the Labour Party. 652. 

Resolution re grievances of the Sikh Community. 980-90. 

Resolution re Muhammadan representation. 785-786. 

Resolution re ratification of the International Convention for the 

suppression of the circulation. of, and traffic in, obscene publica- 

~ tions. 327-28, 329, 789, 4883-84, ॥82॥ * ~~ 3 
Resolution ve reduction of the Provincial contributions. 844-45. _ 

Resdhition re release of Maulana Hasrat Mohani. 7009-2. 

Resolution re release of Sardar Khatak Singh. 000-0. 

Resolution 7 repeal of Bengal Regulation” III of 788. 2048, 2065, 
2069-78. 

“Resolution 7 retarn to India of Mr. 8. 6. Horniman. 798-80, 805-06, 

§4-6. 

Resolution re vesting of the Revenues 6f India in’ the Governor General 7 

in Council, 484-85. Bi 
Ruling as to the order in which. ‘ei relating to Demands for. Grants 

should be considered. ep =. 3 = 

i “Statement re discovery of a Bom ry at Maniktala. 989. 
_ Statement. (laid on the Table) re aI Tatlin ey incurred during 

the last ten. years on the Central lligence | Depar partment and the 
Bureau of Public Tnformation. 7704, 200 = ; 

Statement (laid on the Table) ve appointments ‘and ० aries in 
classes of officers in the Departments of the Gov न 
India... 2934-86. 

Statement (laid on the. Table) re grant of licenses for firearms in 
923. 278. 

Statement (laid on the Table) re percentage of Indians in certain 
Publie Services. 2i78-83. 

Statement (laid on the Table) showing the cost of Committees and Com- 
missions appointed since 92]. 2982-34. = : 

Statement (laid on the Table) re total cost incurred on Committees and 
Commissions in 9993-24. 4988, 2 an ymmissi 

_ Statements of Business for the House. 40, 595, 87, 787-38. 
Statement of the position of the Nationalist Party in regard to the 
~Demands for Grants. 444. 
Statement to the House re State Prisoners in Bengal. 988-89. 

HAIR BELTING— a 
- Question re duty on imported ——. 2090. 

HAJ PILGRIMAGE— ०. 
é Sone uestion re inconvenience caused to Indian pilgrims during the 

ets etc 3. ii KHURI ae! * है 

HALKH TAX— 
- See under “ Taxes”. _ 

HANS RAJ, Lana 
i aries re Army Olothing Factory, Shahjahanpore. | 727-28, 
= jon re २ toi tax in the Kanera District.  7963, 

ps 7 अप re Seer. ingen in the Kanera District. 89-92, : 
के estion r¢- manufac of - elothin: private en ; 
Cae ee ee ee? 
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Oath of Office. 3.6 5+ + + a 

; Question re expenditure ineurred during the last ten years on the Central 

+: Intelligence Department, the Excise Department and the Publicity 

Department. 703-04. 

Question re expenditure on the Imperial Library, Calcutta. 90i-02. - 

Question #6 control of the Imperial Library, Calcutta. - 902. 

Question re Imperial Library, Caleutta. 900-90. 

Question re Patna University. 700. 

Question re pay, qualifications and nature of work of Central Intelli-* 

gence Department employees. 704-05. लक aes 

Question re percentage of C. I. D. employees engaged in the detection 

we of political crimes. 4704. 

estions re railway connection between Gaya and Sherghati. 690-9, 

607-08, 703. : 
+ 

650 3 tion of Judicial and E tive Functi 
Q re 889; . 

Guestion re transport facilities in South Behar and Chota Nagpur. 7705. 

HARI RAM SHARMA, Panpit— 

Question re case of —— of the Chief Auditors Office, N. W. Railway, 

Lahore. 726-27. 

HASRAT MOHANI, Mavtana— 
Resolution re release of ——.  l00-5. 

weet 
HAWAII— : 

== Question re imports of sugar from Java, Cuba and ——, . 482. 

cso of raw —— oe skins. 2003-02. 
Question re 
Question 7@ 

HIGH COMMISSIONER FOR INDIA— 

Budget Demand for “ Expenditure in England under the control of 

q the —— #  88. 

Question ve appointment of an Indian as Secretary to: the ——..473-74. 

Question re establishment list of the Office of the ——. 7274: 

Question re powers of the —— in London. 2०7. 

है अत Question ve purchase of stores by the ——. 437. 

Question re quantity of stores purchased by the —-—ifrom 4-4-28 00 30:9:99. 

ुष्य. aS है 

+> Questions ve staff of the ——. 405, 474. 
Question re staff under the ——, in receipt of more than Rs. 300 a 

4 month. 298. 5 

ee Statement (laid onthe Table) re tenders in respect of stores purchased 

= for India, which have been accepted by the —— during the half year 

पे ending 30th June 7928, 5-22. 

- ‘HIGH COURT(S)— ee 
_ Resolution, re constitution of ——, 786-90. . 7 

HIGH COURT, CALCUTTA : 

Question re number*of Criminal Appeals, Motions and References made 
in the ——. 7082. et Hoe aut 5 
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HIGH COURT JUDGESHIPS— 

Question re —— for members of the Provincial Judicial Service. 44-45. | ् 
Question re ——. 663. 

HINDLEY, आफ, 0 को M— 
Budget Demand for ‘‘ Railways —Working Expenses.’’. 488-92, 500, 

45I0, I52-3, 55. ० 

Oath of Office. ॥श. 
. ry * 

HINDUS— 
_.. Question re Anglo-Indians, —— and Muhammadans in the Subordinate 

Accounts Service. 965-66. 

‘HINDU COPARCENERS LIABILITY BILL—= 
See under “ Bill(s) ”. ‘ 

HINDU RELIGIOUS AND CHARITABLE TRUSTS BILL— 
See under “ Bill(s) ’’, : 

HIRA SINGH, Sarpar Banapur Caprarin— ae 
Election of —— to the Standing Committee for the Department of 

Education, Health and Lands. 595. ~ 
Election of —— to serve on the Standing Finance: Committee. 2383. 
Election of —— to the Standing Committee for the Home Department. 

400. 

Oath of Office. 4 i ~~ Fr: 

Question re pay of clerks of the Indian Army Service Corps. 664-65. 
Resolution re grant of full self-governing Dominion Status to India. 

प्राए-श. 

HISTORICAL DISCOVERIES— 
Question re archeological and —— at Raisina. 686. 

HISTORICAL. MONUMENTS— हा 
Question re —— in the vicinity of Delhi. 466-7: 

HOLIDAYS— a 
>>. Question re casual leave and —— of the staff of the Delhi Press. I980-8. 

Question re curtailment of the Imperial Secretariat ——.  208, 
Question re —— in the Government of India Secretariat. 437-38. 

HOLIDAYS, SIKH— - > 
Question re ——. 586. = 

HOLME, Mr. प्र: E—. - 
Oath of Office. 2. - 
Question (Suppl 'Y) re recruitment for the Territorial Forces in 

the Punjab and United Provinces, 254. 

HOME DEPARTMENT— 
Election of the Standing Committee for the ——. 400. : 
Motion for reduction of the. demand under sub-head —— of head’ “General Administration” by Rs. 00. I655:87. aiaece 
Nominations for election of Standin; ig Committees for the —— and the - 
Department of Industries and Labour. 347. - i -- ~ 

j 
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HONG KONG—~ 

Question re supply of opium to —-— and the Straits Settlements. /32-33. * 

2703. 
Question re treatment of British Indians at ——. 

HORNIMAN, Mz. B. G.— 
Question re entry of —— into India. 444. 

Question re restrictions on the return to India of ——. #6. 

Resolution re return to India of ——. 7भ-36. 

HOSPITAL— . 

Question rc Lady Hardinge Medical College and -- -5 Delhi. 998-99. 

OTEL— 
Question re Longwood ——, Simla. 282-85. 

‘OURS OF WORK— 
Question re pay, allowances and — of the telegraph staff. 892. 

IOUSE RENT— 
, 

Question re recovery of —- and municipal taxes from telegraph 

officials. 475. 
x 

HOUSE RENT ALLOWANCES— 
Question re grant of —— to subordinate postal officials in Bombay. 396:. — 

Question re —— for telegraph staff. l. = 

- Question re —— for menial staff of State Railways. 6, 

Mr. E. B.— 4 ee 
mand for ‘‘ General Administration ” -!687, 3695. 

Indi rt (Amendment) Bill— = <8 es = 
See under “ Bill(s) ”. 

Oath of Office. 3. SS aes 

HOWRAH— oe 
Pay of certain classes of postal employees in Caleutta, Alipur and 
—. 892. 

Question re separate entrance gates for female passengers at —— rail- < 

way station. 26. 
Question re want of raised platforms and overbridges at Stations on 

the Burdwan —— chord section of the E. I. Railway. 946-47. 

-* HOWRAH-BOMBAY POSTAL EXPRESS— 
Question re ——. 884-85 a oy 

HOWRAH RAILWAY STATION— . 
ees हट उस entrances for male and femalé passengers at the 

HOWRAH RAILWAY STATION PLATFORM— 
Question re access to the ——. 903. 3 = 

BRIDAIPUR STATION— . = 
Question re closing down of ——. 689. zs 

‘ cea: ORDINANCE— दर ट 
Question re action t&ken by Government on + —- passe! b Dre 

रे हम) 8000 Mea ee ee 
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HYDER, Dk. L. K— ees — 

“HYDERABAD— 
Budget Demand for “——”’,. 88i. कै j 
‘Question re proposed railway between --- and Delhi. 7997. 

et oases cae 

IMMIGRATION INTO INDIA. BILL— iia न a 
Ste under “ Bill(s)”’. 5  —— 

IMPERIAL BANK OF INDIA (AMENDMENT) BILL— es 

IMPERIAL LIBRARY, CALCUTTA— 

IMPERIAL MEDICAL RESEARCH INSTITUTE apis 

Budget’ Demand for: ‘! Excise’. _454-55. के 
Budget Demand for ‘‘ General Administration.” 772. 
“ndian Penal Code (Amendment) Bill (Amendment of see. 378)-- 

Motion to refer to Select Committee. 050. 
Oath of Office... 3. 
Resolutio# ve imposition’ of a counteryajing duty on South African 

Coal. 305-306. = 
Resolution -re Ratifieation of the International Convention for the 
suppression of the cireulatien of, and traffic in,- obscene publica- 
tions. 337-38. ak 28 et 

HYDRO-ELECTRIC SURVEY OF INDIA ‘ | 

Question re ——. 6884. 

IMPERIAL BANK OF INDIA— | p 
Question re ——-. 432-33, 883. .. : 

tion 7€ uwaber of hes of the —— opened after the amalgama- ~ 
tion of the Presidency Banks. 98 यु : द् 

Question re rate of interest on instalments drawn by the ——. 674 १६. 

See- under. “ Bill(s) 22.925 cinetge <9 s 
be as 

00 923— —— 
Question re financial liability, incurred by India’s participation in the 

908. 

Question re Resolutions of the ~ 908. eases 

IMPERIAL CUSTOMS SERVICE— : 
Question #€ appointment of Indians to the ——-. 2098. 

IMPERIAL ECONOMIC CONFERENCE— 
Question re Indian commitments at the ——, . 426-97. 

IMPERIAL INSTITUTE, LONDON— == 
the <=. “683 

Question re control of the ——. 
— ve expenditure on the ——.- 90I-02. a5 

ware ——. 900-0 के SESE 

Question 7@ —— in Delhi. ॥7 



. 
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IMPERIAL SERVICES— 
Question re allowances drawn by officers of the ——.' 3706-07 
Question re progress made in introducing an Indian element into the 

various ——. 80. <i 

IMPORT DUTY— 
Question re evasion of the —— on matches. 344. 
Question re —— on splints and dummy mageh boxes: 722. 

“IMPRESSED LABOUR— 
Question reabolition of ——. 49-79, i32-I2. = 

 INAUGURATION— 

Assembly by. H. E. the Viceroy. 5-8. 

: INCHCAPE COMMITTEE— न उडदम 
Question ve action taken on the recommendations of the —*. 70, 763. 
Question re recommendations of the re pensions. 37. + 
Question re results of the recommendations of the ——. 7098-09. 

INCOME— 
Question re —— per head in India. 85. 
Question re population —— and educational expenditure of British India. 

57-58. a 

assessment in the Kangra District. 269 a et. 

4 86 
Question re complaints of the —— assessees of Amritsar. 709. 
Question re —— assessment of Lala Chaju Mall of Amritsar: 7709, 
Question re employment of men of Revenue Department to do —— work 

in Bombay-Sind. 20. 
ics Question re —— and super-tax realised from certain mills. 344-45, 

7 Question re —— paid by Foreign Companies. 423-29, 
Question re Multan Moslims. 35 

+ Question re payment to Bombay Government for work done in connée- 
tion with ——. 9+ 

Question re revenues from —— in Punjab. 787. 
See under “ Taxes on Income”. 

INCOME-TAX AOCT— 
7 

Question re Amendment of the ---... १439. ees 

INCOME-TAX ASSESSMENTS— मे ne! 
: Question re ——. 3729. : - 

INCOME-TAX COMMISSIONERS 353 oer 

Question re powers of appointment and dismissal of ——. 3728. = 
: ‘e aes 



. e 5 =o 

74 INDEX 70 LEGISLATIVE ASSEMBLY DEBATES. ae: 

INCOME-TAX DEPARTMENT. * 
ration of ——. 678. 

Question re re-organisation of the ——. 77290. 

INCOME-TAX OFFICERS— | 
Question re ——. 20. ; 

Question 7+ allowances of —— at Karachi. 20. ° | 
Question re dissatisfaction among —— in the United 9?70शं0०९8.,..729. 
Question re prosecution of an —— in the Punjab. ॥7ा] 
Question re recruitment of ----. 7785, 
Question re resignation of —— in the United Provinces. i723. _ 

INCOME-TAX OFFICER, AMRITSAR— , सब 
Question re alleged defamatory remarks made by the — 

against a number of assessees. ॥7. 
Question re appeals against the orders of the ———. 70. 

INCOME-TAX STAFF 
. Question re-alleged incompetency of the ~—~ at Amritsar. 709. 

INCREMENTS OF PAY (STOPPAGE OF)— 
Question #८ —— of clerks and Sonobntarite. 4344-42. 

INDIAN AGRICULTURAL SERVICE— 
Question re training of Indians for the >> 39. 

Ite h बी 
INDIAN ARMS ACT, i878— 

i Question #८ withdrawal of the exemption under the —— ea» 
i and third Class Sardars of the-Deccan 08-09. 

INDIAN ARMY— : 
Question re difference in the system of promotion in vogue in the —— and 

the British Service. 2090, 
Question re reductions in —— 50. 

INDIAN ARMY RESERVE OFFICERS— 
, estion re appointment of ez- —— in the Military Accounts Depart- 

~~ "“tient. 3389-40. 

INDIAN ARMY SERVICE CORPS— = = 
Question re pay of clerks of ——. 664-65. SS 

INDIAN CADETS— 
Question re filling up of the vacincies caused by failures among ——- ab , 
Sandhurst. 

INDIAN CIVIL SERVICE— od 
Question re ——. 33-35. 

“INDIAN COINAGE (AMENDMENT) BILL— 
See under “ Bill(s) ”. 

in his orders 

=. INDIAN COTTON CESS (AMENDMENT) ACT, 924— 
Assent to the —— by the Governor General. 967. 
Message from the Council of State ve the passing of the ——. 5l7. 
See under “ Bill(s)”’. 

INDIAN CRIMINAL. LAW AMENDMENT BILL© i Esa 
See under “ Bill(s) ”. 

rs डर = 



ee 

- हे INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 7 

INDIAN CRIMINAL LAW AMENDMENT (REPEALING) BIT.I- 
See under “ Bill(s)”. ‘ 

+ INDIAN DEBT— 
¥ Question re ———. 424-25, 90. 

Question re manggement of —— in England. 43. 

INDIAN DELEGATION(S)— : : 
Question re refusal of passports to the proposed to Turkey, Persia- 

and certain Arab States. 2i74 

INDIAN DRIVERS— + 
~~ Question re grievances of Indian guards and ——- on the BE. 8. Railway 
॥ 6. ’ 

INDIAN EVIDENCE (AMENDMENT) BILL— 
See under “ Bill(s)”’. 

INDIAN FINANCE BILL— 
See under ‘ Bill(s)”’. 

INDIAN GUARDS— 
Question re grievances of —— and drivers on the FE. B. Railway. 76- 

INDIAN INCOME-TAX (AMENDMENT) BILL-- 
See under “ Bill(s) ?. 

“INDIAN LAW REPORTS— 
~ Question re ——. 660-6. 

; LEGISLATURE— 
a ह 60986 of Simla Sessiun, 923, of the ——. 982. < 

Qui ve office establishment for the ——.. 686, — 

INDIAN LEGISLATURE, MEMBERS OF-- 
Question re expenditure on haulage of motor cars of ——. 630-8! 

INDIAN MARINE COMMITTEE— 
व Question ve statement of Government officials before the -+---... 430: 

हे INDIAN MEDICAL DEPARTMENT— 
Question re future policy of Government. towards the —— 2086, 
Question re transfer of —— appointment in the Bombay Presidency to- 

the Provincial Medical establishments. 979. 

७ INDIAN MEDICAL SERVICE OFFICERS— 7 
7 Question *¢ —— and R. A. M. 0. Officers. 2i4-I5. 3 = 

_ INDIAN MEMBER FOR RAILWAY BOARD— 3७७७७ 
See under “ Railway Board ” 

INDIAN MERCHANT SHIPPING (AMENDMENT) BILL— 
Seé under “ Bill(s) 

INDIAN MILITARY EXPENDITURE— = 
Question re Colonial and ——. -29-30, 

. INDIAN OFFICERS— 
Question re dependants of —— killed in the War, वाह-28 - 

-INDIAN PASSENGERS* 
Questjon re maltreatment of —— on Railways. 224. 

su
it
s 

७ 
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INDIAN PASSPORT (AMENDMENT) BILL= 645 0+ Z 
See under * Bill(s) ”’. 2 

INDIAN PENAL CODE— 
Question re number of prosecutions under section i44 of the Criminal ~ 
Procedure 0606 and under section i8s of the ——. 262. 

Question re number of prosecutions under sections, I24-A and 453-A_ of 
the ———and cognate vactions of the Criminal. Procedure Code. 2i6-62. 

> INDIAN PENAL CODE (AMENDMENT) AGT, 75997 
Assent to the ——- by the Governor General. i967. > FEY AI 

INDIAN PENAL CODE (AMENPMENT BILL) (4mendment of see. 375)— 
See under “४ Bill(s) 

INDIAN PENAL CODE (AMENDMENT BILL) (Protection ofaminer girls) 
See ander “ Bill(s) 

INDIAN POPULATION— 
Question re — of foreign countries. 29-3. . 

Se — Demand f T566-2605 
Demand for Supplementary Grant for “ 

INDIAN RAILWAYS COMMITTEE— = a a 
Question 7¢ recommendations of the ——. 48. i” पु 

INDIAN REGISTRATION (AMENDMENT) BILL (Mr, K. Rama Aiyangar)— 4 

See under ‘ Bill(s)”. 

INDIAN REGISTRATION (AMENDMENT) BILL’ (Diwan Bahadur T. a हि hariar)— : 

ee under “ Bill(s) ” 

INDTAN STAMP (VALIDATING) BILL— oo ae 
See under “ Bill(s)”’ : = 

INDIAN STORES DEPARTMENT— 4 Bs 
Question ré curtailment of éxpenditure on the —-- as recommended by j 

the Retrenchment Committee: 2086. 7 
3 Question re exemption of the ——. 2087. 

INDIAN STUDENTS COMMITTEE— कु ; 
Quesii re dations of the ——.  2l4. मे 

INDIAN SUCCESSION BILL— 
= from the Council of State re reference of the —— to Joint Com- 

mittee. ॥78. 

INDIAN SUGAR COMMITTEE— 
See under ‘ Conimittee ” 

INDIAN TARIFF (AMENDMENT) ACT— 
Assent to the —— by the Governor General. 2383_ 

4. INDIAN TARIFF (AMENDMENT) BILL— s es 
See under “ Bill(s)”’ हि 
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INDIAN TERRITORIAL FORCE= 
Question re grant of leave to recruits of the I7/79th Hyderabad Regiment 

(Bengal) of the ——. 2960,7  + 55 sid 
Resolution re amalgamation of the ——.wWith+thesAuxiliary Force: 223- 

+ 52, 

INDIAN TOLLS BILE- : 
See under “ Bill(sy”’ ie 

INDIAN TRADE COMMISSIONER— = 
Question ve uetivities of the --— in London. , 685. = . 

INDIAN ‘TRAVELLERS न 
। Question re treatment of —— between Tidia and Ceylon. श603 

INDIAN TROOPS— a 
Question: re.—— serying abroad._.703. ब् 

INDIAN TROOPS, CHARGES FOR DEMOBILIZATION OF . « हू 
See wider “ Demobilization ?. ielonad . : 

INDIGO PLANTERS—* * ...५ ioe 
Question re 6 to i tax of the profits of ——. 2083, = 

INDO-EUROPEAN TELEGRAPH DEPARTMENT— 4 हे 
Budget Demand for “ 7, 3629-40. : = 
Demand for Supplementary Grant for ‘‘ —— *, 9932539) 

9 Question re further control of ——. 55-56. 
= tion re retrenchment in ——. 770. 33 : Questic प : 

re protection of the Dera Ismail Khan from the erosion of the 

iis a Sstabrer ae 

INDUSTRIAL ; - ---(5 पक लिलफिलाहा =. 
Question f the ——.. 2249 न 

॥ INDUSTRIAL & J. 
Question re ——. 677. 

} INDUSTRIES— 
Budget Demand for “ —=* 85% 

| INDUSTRY— i छा 
Question re —— and Agriculture. 684. 

= Question re-protection of the Steel ——. 987-88, ९२ 

INNES, rue Hoxovrasre Siz CHARLE हे eer 
= dget Demand for “ Joint Stock Companies”. 870.72 | 

Budget Di id for “ Meteorology aur 
Budget Demand. for,‘ Mines”. (welfare: of the workers in the Mines). 

Budget Demand for * Miscellaneous अज पल 2 
Exhibition). 878-74, 875. pepe tenen (British Empire 

— Demand for “ Ports and Pilotage Eee SD RAGauaee 
“Budget Demand for “ Railways”, --7 I ~= dilw: 528-82, 535-36, 539, 548 

“I477-78, 3480, 483, 4496-99, tr Rat 58 
Budget Demand for “ Railways—Working Exp ” 4463-66, केक... 
Discussion re May Session in Simla, वादा, |. . eee 
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INNES, फाड़ Honovnsste Str CHARLES—contd. 

Indian Tariff (Amendment) Bill— 
_Motion for leave to introduce. 254-55. 

= Motion to consider. 449-5 
Motion to refer to Select Committee. 454-55. 

Presentation of the Report of the Select Committee, 949. 

Motion to consider report of Select Committee. 3]8. 

Motion to pass. 39. * 
¥ Oath of Office. I. 

- Resolution re abolition of the Cotton Excise Duty. 2033-34. 

re ०! for the of Indian : 

way Passengers. 503-08, 50. शक! 

Resolution re approval by the Indian Legislature of Gov it Con- 

हि tracts. 609-I2. 
Resolution re imposition of a tervailing duty on South African coal. i 

287, 290-96, 36, 3I8, 323, 325-28. 

Resolution re separation of Railway Finance from General Finance. 39, 

]37 
lution re tenders for Gov t Stores. 64-43. 

Sea Customs (Amendment) Bill— 
Motion for leave to introduce. 926.0 © 5 च 

Motion to consider. ॥ ——— 

Motion to pass. 3I9. 
i pecial Session of the bly in Simla. 3307. 
प ~ = 

INQUIRY— . ._ 

Question re —— into the explosion at the Parbelia Colliery. ०५... 

«.. NQUIRY CoMMITTEE— : 
See under “‘ Committee 

| asa INSPECTOR(S)— 
Question re offices allotted to an —— of Post Offices for inspection pur- 

poses. 893. 
Question re orderly peons for —— of Post Offices. 8I3-I4. 

INSPECTOR GENERAL OF IRRIGATION— 
Question ve abolition of the post of ——. 2084-85 

INSPECTORS OF POST OFFICES— 
Question re increase in the number of ——. 894. 
Question re orderly peons for ——. 2894. 

INSULIN— 
Question re deterioration of —— in India, 6]. j 

INSURED ARTICLES— 
Question re recoveries from R. M. S. Officials for loss of ——. 702. 

INTELLIGENCE— 
See under * Couercial Intelligence ” 

INTELLIGENCE BUREAU— 
See under “ Central Intelligence Department ” 

INTEREST— 
“ mire re rate of —— on instalments drawr by the Imperial Bank. 

674-75. 
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है =f 
Budget Demand for “ >>, ]882. 
Demand for Supplementary Grant for “——”, 863. 

INTEREST ON MISCELLANEOUS OBLIGATIONS— 
Budget Demand for ““——”. 653. 

; Deinand for Supplementary Grant for ‘‘——”, 340. 

INTEREST ON ORDINARY DEBT AND REDUCTION OR AVOIDANOK “4 OF DE 
a 

Budget Demand for ‘‘——". 640_53. 

INTERMEDIATE CLASS ACCOMMODATION— 
Question re —— on the Up and Down Punjab Mails. ॥975-76. 

INTERMEDIATE CLASS PASSENGERS— 
See under “ Passengers ”’. 

o 

INTERNATIONAL CONVENTION— 
Resolution re ratification of the ~— for the suppression of the cireula 

tion of, and traffic in, obscene publications. 327-38 

INTERNATIONAL LABOUR CONFERENCE— 
Question re representative of Labour Unions on the ——-. 697. 

की 
~~ INTERNMENT— . 

Question #८ —— of Mr. Amir Chand Bombwal. 345-46. 

Bena soplenonars Grant for igs Sea % ss 
Que: re retrenchment in expenditure tinder “——", का0ठ. 
See under “ Inspector General of ——”. 

IRRIGATION DEP. N 
~ Questions re pay of clerks of the ——, N.-W. F. Province. 890, 895. 

TRRIGATION, NAVIGATION AND DRAINAGE WORKS— z अत 
Budget Demand for ‘‘——” 66, y 

e 

IRRIGATION SCHEMES— . 
Question re ——. 5]. 

ye ISMAIL KHAN, Mr. ‘ 
Oath of Office. 2. ra 

.TYENGAR, Mr. A. RANGASWAMI— “Sa 
Budget Demand for “ Interest on Ordinary Debt and Reductions or ; 
Avoidance of Debt”. 646-50, 652. ae 

Budget Demand for “ Railways”. 544-45. ——- 
Budget Demand for “ Railways—Working Expenses ” 3492-94. r 
Oath of Office. 2. oe _ 

tion re arr: t with the Mysore Durbar re Metur Irrigation 
Project. _027-8. 

re Conference of Provincial Finance Members. 638. ५ 
Question re control of Transferred Departments. 74. 
‘Quéstion re establisitment of convention with regard to the resignation 

of Ministers on the of a general election. _ 948, 

O
O
D
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IYENGAR, Mr. A. RANGASWAMI—contd. phe 2 
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47
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Si 
Question re facilities to prisoners to appeal against the decision of the 

Question (Supplementary) 76 exercise of the personal power of the Gov. 
e Grnor General. 4983-35, 987. 
Question re extent of ontrol of the Secretary of State and the Govern- 

ment of India of the Provincial Reserved Subject of Land Revenue 
947-48. ‘ 

Question re Krishnasagijre and Metur Reservoir Project.’ 07, * 3 
Questions +¢land revenue legislation.in. the Madras. Presidency. -श0, 

4278-79. 
Questions r¢ levy of taxation by.executive action. 2I8-I 
Question re procedure re resignation and acceptance of office of Pro- i 

vincial Ministers. श्श 
m ve regulation of action of Provincial Governnients in regard to 4 

Provincial Subjects. 29-20 
Question re regulation of the powers of superintendence,, direction, and 

control of Governor General in Council. 220... | 
Question ve rules under section 67 of the Government of India Act. 

3897-908. : 

Question #८ T: 

Question (Supp! 870-7 
Question (Supplementary) 7é@°Sexport’ ‘trade on raw hides and skins, 

ry) re G 
Political Associations. 43. om = 

Question (Supplementary) re Governors’. Conferences 
regard to superintendence, direction and control over ae 

ernments. 427. 

Question (Supplementary) re Longwood Hotel, Simla,  28¢. 
Question (Supplementary) re number of officers permitted to retire on 
proportionate pensions. 996 

Question (Supplementary) re Permanent Settlement in Madras. 997. 

{ tary) re reseryation of third class accommodation 
on the Kalka-Simla Railway during the move of the Government of 

India. 994.- ८78 
ff of the Hich Commissioner for India 

Resolutign r¢ approval by the Indian Legislature-of Government con= 
tracts. 602-04. 4 

Resolution re repeal of Bengal Regulation ITT of व88. 2074. है 
Resolution re abolition of the Cotton Excise Duty. 2029, a * 
Resolution re return to India of Mr. B. G. Horniman. 82: i 

— authorities. 
Questior 232 in ar each Province under the direct 
charge ९ Central Government, number released. शहठई, — यु 

Question re removal of the district pre ‘Delhi, from its present site. | 
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JAILS AND CONVICT SETTLEMENTS— 
Budget demand for ‘‘——”, 803. 

: है JAIN(S)— 
: Question re —— representation on the Legislature and on Commisel 
F and Committees. 008, 

JAITO~ 
Discussion of the —— incident on the motéon for the reduction of the 
Demand under sub-head ‘TF. and P. Department”. 7697-7695, 693- 
370. 

Motion for Adjournment to discuss the occurrences at —— in Nabha 
territory on the 2ist February, 924. 922-926. 

JAJODIA, Mz. RUNGLAL— 
Oath of Office, 3. 

JAMALPUR— =e 
Question re training of Indian graduates-at the —— railway workshops. 

358. 

JAMSHEDPUR— 
Question re construction of locomotives at ——. 202. 

JAVA— 
Question re imports of sugar from ——, Cuba and Hawaii. 483. 

to the panel of the Standing Committee to advise on 
ting to Emigration..-94l... = - 

tion 9 of the Land Acquisition Act, i894. 

of railway line from Madras to Pallavaram. 34. 
Question e3 ure on haulage of motor cars of Members of the 

Indian Legislature. 680-68. 
Question re export duty on raw hides and skins. 2000-0], 2003. 

Question re export of raw hides and skins. 2003. 
Question re export trade in raw hides and skins. 200-02. 
Question 7४ failure of the Alliance: Bank. I3. 
Question re grievances: of non-gazetted Judicial officers of the Madras 

High Court. -43-34. 
Question re India’s contribution towards the expenses of the League of 

Nations. 679-680: ate 
Question re managenient of Indian debt in England, -373, — 

= re of matches in. India. 
Question re ber of branches of the Imperial Bank Bani of India opened 

after the amalgamation of the Presidency Banks. 287 
Question ve participation of Government persioners in the Khilafat and 
Swarajya movements. .I3. 

Question re pay, allowances and hours of work of the telegraph staff. 
892. 

ca
 

- Question re Provident Fund and tation of i जाब, 

JHARTA— = ee 
Quastion re coal mings in the Raneegunj and —— coalfields under Indian” 

and European management, 98. 
= « 
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JINARDI— 
Question +¢ feeder road from Madhoddi Hat to —— railway station 

425. 
Question +¢ inter class waiting room for females at ——. ]24-I25, 

: JINNAH, Mr. M. A.— 
Appointment of —— to be a chairman on the panel. 445. 

Budget Demand for “ Railways’.  582. 
D ion re May Session in Simla. 740 
Expression of regret at the death of Mr. G. M. Bhurgri. 433-34, 
General Discussion on the Budget. 257-62 

Indian Coinage (Amendment) Bill— 
if Motion to refer to Select Committee. 269-70. 

Motion to consider Report of the Select Committee. 936-37. 

Indian Penal Code (Amendment) Bill (Protection of Minor Girls)— 
Motion to refer to Select Committee. 68, 78, 446. 
Consideration, of the Report of the Select Committee. 028-3l, 089 

Indian Penal Code (Amendment) Bill (Amend: t of section 375)— 
Motion to refer to Selec Committee. 4058-94 

Motions for Adjournment to discuss the departure of the Akali Jatha 
न एफ Amritsar and its imminent arrival at ‘Gurdwara. 626 
ह Nomination of —— to serve on the Select Committee on the Indian ~ f 

Income-tax (Amendment) Bill. 207 , 
Oath of Office. 2 
Question re charges for demobilisation of British officers लक... men & क् 

Indian troops, 47. 
Question ve commitments by the Government of India or Secretary of 

State for contracts being placed inside the Empire.  47-48. 
Question re concessions granted to foreigners in mining, forest products, 

ete, 46. 
Question ze cost per head for years of the various units of the Auxiliary 

Forcé in India. 44. 
Question re expendittire on Stores purchased in India, Great Britain, 

etc. 43-44. 
Question re expenditure on the British Empire Exhibition. उठा. 

¥ Question re expenditure on the E it. 44. 
Question re grant of telephone and wireless concessions to various utility 
companies. 50. निज 

Question re India’s commitment in respect of wireless on Capital and 
Revenue Account, respectively. जवां, 

Question re number of Europeans in the Civil Services in India. 45. 
~ Question ré payment to Messrs. Reuters Limited, for supply of their news 

services. 40-I4} 

Question re P..and O; Mail contract. 42. 
Question re placing of orders for locomotions with firms in India.  46-47. 
Question #6 printing ‘of currency notes in India. 42-43: 

Questions re protection of the Steel industry. 438-439. 
Question re purehage of stores for New Delhi and the Sukkur Barrage. 

ion re Report of be te caer लय 8. Commi Alliance Bank, 45. 
jon re subsidy to
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JINNAH, Mr. M. A.—contd. 
"Question +e wireless concessions. I4] 

Quest: tary) re appointment by British Cabinet of a Com 
mittee to consider Indian affairs. 374. 

Question (Supplementary) re Nobel Peace -Prize. 674. 
Question (Supplementary) re non-official visitors to State Prisoners in 

Bengal. 922. 4 
Resolution re amalgamation of the Indiaf Territorial Foree with the हु 

Auxiliary Force. 25!. 4 
Resolution ye approval by the Indian Legislature of Government contracts, ~ गा 
605, 608, 609. ; 
Resolution re grant of full self-governing Dominion’ Status to India. 387- ft 

89: 4 
Resolution ve imposition of a vailing duty on South African Coal. zi 

328. < - 3 a 

| Resolution re reduction of the Provincial Contributions. 344. है 
Resolution ve return to India of Mr. B. G. Horniman. 800-802. 
Resolution ve tenders for Government Stores. 620-627, 634, 648. न 

Statement of the position of the Nationalist Party in regard to the गज 
Demands for Grants. 443-44. 2 यु 

JOINT STOCK COMPANIES— 
Budget Demand for “ "*,  868-72. 4 

2 JONESGANJ— 
‘i Question ve Railway Colony & 

- on 

for “ Emigration, Internal”, Legislation re recruitment- 
plantations. 856-59. 

2003-04. & 

Budget Dems wig Bose ee), 447-48 
Budget Deman Administration’. 745-47, W483, 755, 

756, 766°68> 
Budget Demand for * Indian Postal and Telegraph Department. 
(Treatment of subordinate postal employees). 574-76 

Budget Demand for ‘‘ Mines”’ (Welfare of the workers in the Mines). 

783I-32, 839. 

Budget Demand for ‘ Ports and Pilotage”’, 805, 806. 
Budget Demand for ‘' Railways”. 536-37, 565. 
Budget Demand for ‘‘ Railways, Working Expenses”. 504-505, 250,. 

१5) 8 

Demand for Supplementary Grant for ‘‘ Administration of Justice ?? 
845. «Con हट 

Election of —— to serve on the Standing Finance Co 
Election of —— to the panel of the Standing 

questions relating to Emigration. 94]. 
Election of — ६० the Standing Committee for the Department of 

Industries and Labour. 40. 
Indian Penal Code (Amendment) Bill, (Protection of Minor Girls)— 

Motion to cireulate ——. 77 
Consideration of the Report of the Seleet Committee. 023-24, 04I, 4042. 

Oath of Office. 29 . 
Question re abolition of impressed labour, ete. ॥श-9. 2 

q Question re action taken by the Postal Department on the recommenda- 
tions of the Joint R. M. 8. Conference. 257. x 

= 69 

. 

mittee to advise on 
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JOSHI, Mx. N. M—contd. 

Question re appointment of a Rates Tribunal, 822. 
Question re appointment of an Indian to be in charge of the wood work- 
sshops of the Forest Research Institute, Dehra Dun. 62] + 
Question re appointment.of Indi: in leave ies in the Forest 
Research Institute. 62. द 

Question re appointment of Indians on Railways, 2808. 2 ॥ 
Question re appointment’ of Indians to the newly sanctioned Imperial 

posts in the Forest Research Institute. 62-22. 
= Question re appointment of Staff Councils by the ७. I. P. Railway. 

220. 

Question re Bombay Currency Office staff. 893-99, ae 
‘Question #e concessions to first and second class passengers. 893-94. 
Question re cost cf the establishments of the Deputy Controllers of 

Currency, Bombay, Calcutta and Delhi. 899-900. 
Question re Emigration Agent in Mauritius. 369-70. 

7 Question re employment of Indians in the Forest Research Institute andi 
College.. .629-20. 

i e establish rolls and working estimates of the East Indian 

cant Te acca hailey Question re Eur 
Service of the Customs 

Question re extension of Kmas 
and third class passengers. 32]. ; 

Question re free quarters or grant of house rent in liew ie hy 
Masters, शश कक 

Question re giving effect to the recommendations of Staff 
G. I. P.. Railway. 2790-20. 

Question re grant of compensation allowances to the staff of the Postal 
and Telegraph Department in Presidency fowns and in Rangoon and 
Karachi. 369. 

Question re grant of house rent allowances to subordinate postal officials 
in Bombay. _367. 

Question re grant of pensions and privilege leave facilities to menials of 
the Postal Department. 367. 

Question re grievances of Postal Inspectors and Superintendents’ head 
clerks. 898. ; 

Question re-inerement of less than a rupee for postal servants. 368. 
Question re Indian seaman under the Workmen’s Compensation Act. 

and | “in the Preventive 

essions on Railwa; 8 to intermediate 

‘6 3909. 

Question ve interest on the unproductive portion. of the capital cost of = 
Railways. 895 | 

Question re inquiry into the explosion at the Parbelia Colliery, 3I0. 
Question=re leave rules for railway servants, 307. 

= Question 7¢ number cf Indians appointed ta higher posts in the F. and P. 
Department. 372. 

Question re postal employees under the Workmen’s Compensation Act. 
3309. 

: Question re Postal Inepectors and Superintendents’ Head Clerks, 806- 
897, 

“Question re premature death among postmen and menials in Bombay. 
365- 

Question re progress made in introducing ansIndian clement into thé 
various Imperial Services, 80, 
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JOSHI, Mr. N. M.—coneld. ~ 
Question re promotion of postmen and postal ials. 366-367 
Question re punishment by the G. I P. Railway authorities of their staff 

who submit appeals without just cause. 2920, 
: Question ve railway colony at Jonesganj, Ajmer. 2003-04, 
j Question ve renewals of and additions to rolling-stock. 894. 

Question ve repeal of the Workmen’s Breach of Contract Act. 309. 
Question re report of the Retrenchment Officer on the Claims Branch of 

the G. I. P. Railway. 568-69. 
Question re report of the Seamen’s Recruitment Committee. 9Il. 

5 tion re retrenchment on the G. I. P. Railway. 368. 
Question re scales of pay of certain classes of postal officials in Bombay, 

366, 

Question re sub-division of Railway Demands. 895. 
Question re supply to Members of the Legislature of railway establish 
ment rolls and working estimates. 895. 

Question ve third class railway travelling facilities, 894-95. 
Question re training of Indians for higher posts on the Railways. -308- 

09. 

Question re transfer of the control of Aden to the Colonial Office. 382, : हि 
Question re travelling facilities for third class railway passengers. 309 J 

0. 

Question re working hours in the Army Factory Accounts Office. शध7, 
Question re working» hours of postal clerks on week days, holidays and 

- Sundays. शशः, 
Ques (Supplementary) ve dation df orthod bers of 

gislature in the Werte के 2: लेन Baisine. के isina. शि6. 
of the iciled 

Army in India. 2096. = Z 
) re Longwood Hotel, Simla. 7288: 

section €7 of the Government of 
Question (Sup) 
Question (Supy 

India &कीश्यछ85 so 
Question (Supplementary) re starting pay of Indian and European clerks 

in the Public Works Department, Delhi. 7I6 
Qnestion (Supplementary) re strength of the various parties in the Legis- 

lative Assembly. 45. 
Question (Supplementary) 7@ supply of free copies of the Report of the 
Guiana Commission to the Members of the Assembly, - 57. 

Resolution re abolition of the Cotton Excise Duty. 2037-38. 
Resolution #ह adoption of measures for the convenience of Indian railway 

passengers. 497-99. 

Resolution re approval by the Indian Legislature of Government Con- 
tracts. 67 

Resolution re Greeti of the ly to the Labour Party. 53-55. 
Resolution re imposition of a comntervailing duty on South African coal. 

306-07. 

JUDGES— =e 
Question re identity of the two ——- who examined the cases_of State 

Prisoners in Bengal, 767-9. 

JUDICIAL AND EXECUTIVE FUNCTIONS— 
re seh for the separation of —— in ऐडिताबड,. शव: 

Questions re separation of ——. 442, 
Question re separation of —— in the U. P. 29088. ~ 

i गोरे
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JUDICIAL OF RICERS— : 2 
Question re grievances of non-gazetted —— of the Madras High Court. ~ 

- 473-94. 

ze JUDICIAL WORK— : 
z Question re —— in the N.-W. F. Province. 609. 2 2 

JUDICIARY 
Question re Indianization of the highey —— 96. 

-JUSTICE— = 
Question ve cheap and speedy ——. 4श. =< ai 

JUTE— 
Question +« minimum wage for —— and cotton workers. 9. 
Question re wages and hours of labour in the cotton and —— industries. 

940-94. 

हि K 
5 

§ KALABAGH— 
; z Question re Railway rates and on the —— and Bann Branch 

of the North Western Railway. व6ा0-ा, — 

KALKA SIMLA RAILWAY— 
‘Question ve reservation of third class accommodation on — during 

the move of the Government of India. 993-94 ae a दिन ie 

KANGRA DISTRICT .. जज 
Question ye assessment to income-tax in the ——. 39638. . 
Question re mcome-tax assessment in the 389-92. 

KARACHI— 
Question r+ grant of compensatory allowances to the staff of the Postal : 

and Telegraph Department in Presidency towns and in Rangosa 
and ——. 4369. = = 

ARACHI CUSTOMS HOUSE— 
~ Question *¢ Appraisers in the ——. 90-2. 

FARANPURA AND TALCHER COALFIELDS— / 
Question re railway facilities for-the ——, 37. 

KARARAGOD— कै = 
Question +€ blocking of the road to the —— Jumma Mosque and Durga द 

ot Hazrat Malikibn-Dimarat. - 209-92. i 

ES I HWAN— हि 
ion ye case of Panna Lal Gopi, late assistant station master of 

. ——on the Bast India Railway. 6I5. 

KARTAR SINGH, Sarpan— 
au ‘General Administration 5-77, I682. . F 

Election of —— to serve on the Standing’ Finance Dirttaitto: 254. 
Election of —— to the Standing Committee for the Commerce Depart 

ment. 47. < 
Motion for Adjournment ‘to discuss the depargure of the Akali Jatha + 

and: its i arrival at Jaito Gurdwara. 626. 
Oath of Office. 3.5 : | रे 
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KARTAR SINGH, -Sarpar—conid. ~ 

Question re appointment of Indians to the*cadre of Traffic Inspectors. 
666. 

Question re Claims Inspectors on the North Western Railway: 667. 
Question re Commercial Department, North Western Railway. 367. 
Qtestion re Commercial Superintendents on the North Western Rail- : 

way. 667. ° 

Question +e curtailment of the Imperial Secretariat holidays. 205, 
Question re declaration of the S. G. P. C. and Shiromani Akali Dal, 

as unlawful associations under the Criminal Law Amendment AM. 
4 

Question 7¢ European station masters at certain stations on the North 
Western Railway. 669 

‘Question re Goods and Coaching Clerks on the North Western Rail- 
way. 665. 

Question re opening of a beef shop near the Hindu quarters in 
Raisina. —907. 

Question re policy of the Punjab Government towards the Sikhs. 472. 
Question re prosecution of the conspiracy case against the 8. G. P. 

Committee. 472. 
Question re provision of free quarters for Commercial Inspectors. 668. 
‘Question (Supplementary) re recognition of the 8. G. P. Committee 5 

by Government. 472. 2 
Question re release ef Sardar Kharak Singh. 622. = 
Question #€ removal of the Lawrence Statue from the Mall at Lahore. 

ae 
—
 

3»
 

3 

es of pay for Claims Inspectors on State Railways. 663. 
re Sikh holidays. 586, 208: = 

Question re Sikhs in certain Government Officés. 585-86. 
Question re Staff Selection Board. 586-87, 
Question re Stock verifiers, ete. 668. 

. Question re Superior Secretariat appointments. 473. 
= Question ye Traffic Inspectors on the N. W. Railway. 667. 

Question ve Traflic Inspectors (Commercial) on the N. W. R. 668. 
Resolution re grieyances of the Sikh Community. 957-62, 99. 

Resolution re release of Sardar Kharak Singh. 992-94. 

#KASLA AND DAMAGURIA SIDINGS— 
= Question re cost of ——, की. I. Railway. 47. 
- 

KASTURBHAI LALBHAI, Seru— Sat 
es Election of —— to the Standing Committee for. the Department 9f 
' Industries and Labour. 40. 
३ + General Discussion on the Budget. i72-74. 
: Oath of Office. 2. 

Question re coal wagons for industrial concerns. 97. 
= Question re evasion of the import duty on matches, 344. 

Question ve freight on coal. शा7 Z : 
=o ti re tax and super-tux realised from cott6n mills 

344-45. 
है ‘Question re protection of the cotton mill industry, 96-77 

‘Question re repeal af the cotton excise duty. 96-77. 2 
Pons ‘Question re tariff values on cotton goods. 2I8. व Z 
कि. Reso' solution re abolition of the cotton excise duty. 2020-27, 2087. 



~ है, 2 

88 INDEX 70 LEGISLATIVE ASSEMBLY DEBATES. |, | 

है 8 व पक ई ले ज Question re aint inst the station master of ——. . 346. था 
KATHANA— : ढ 

‘Proposed railway from Vasad to ——. 343-44, 
Length of the proposed Vasad, Borsad —— Railway. 7344. - 

KAZIM ALI, Mr: M-=- * 
Oath of Office. 3. हे 

” KELKAR, Mr. N. 0:-- 
= Hindu Coparcener’s Liability Bill— Faas ३ © Motion to refer to Select Committee. 298-99. 

Indian Passport (Amendment) Bill— 
Motion to consider. 457-53, 

Oath of Office. 2. ‘ 
Question (Supplementary) re declaration of policy in the Centraf 

Provinces with regard to transferred subjects. 258-59, 
Questi (Supplem y) re refusal of passports to the proposed 

Indian delegation to Turkey, Persia and certain Arab States. 2774. Resolution re grant of een esa to India. ६७७ 7 BBO <3 Settee easter yor 

RKRENYA— Tes 
“Question re complaints by Indians in ——. li4. 

0
 

Question re condition of Indians in ——. 26-97. 
Questions re the —— Immigration Bill. 47, 045, 234. 
Question re ——- Immigration Ordnance. 277, 686. 

KERR, Mr.— 
= Question re alleged ill-treatment of staff by -——, District Loco Superin 
i. tendent, Eastern Bengal Railway. 6. a 
हि 3 3 

REY INDUSTRIES— : 
/ Question 7¢ minimum wage for ——-. 444. 

KHADDAR— 
Question ve importation and sale of mill-made cloth as homespun ——. 

47l. E ~ vor 

KHARAK SINGH, Sarpar— 
Question re release of ——. 622. 
Resolution re release of ——-. 992-00I. s 

SHILAFAT MOVEMENT— न =e 
Questi participati of Government pensioners in the —— Te. १ बे : 

Swarajya movement. 3. है 

GHURIA STATION—_ 
; Question re suspension of tha booking and loading of cotton bales = at — 2II3. ; : 

“KHUSHRS ec be . fo लि 
के ‘re proposed railway from Gujrat to Sargoda and = —— |. — 

9009-96, = eS हे i हट -
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KIDWAIL, 8फराजमं MUSHIR HOSAIN— rs 
2 Oath of Office. 887. 

Question re extension of the term of Revenue Settlement in, the 
Western Provinces. 224. 

Question re number of Indian troops serving abroad. 703 
Question re reservation of third class accommodation on the Kalka 

Simla Railway during the move of the Gevernment of India  998-94. as 
Resolution ve grievances of the Sikh Community. 974) 

-  KING’S COMMISSIONS— = : 
™ Question re officers of the Indian Army holding the ——. 88. 

—«¥XOHAT. 
Question ve —— and Landikotal murder gangs. 83. 
Question re strength of the police force in the —— and Bannu Canton 

tents, 358-59. के ant 
ot 

ERISHNASAGORA RESERVOIR PROJECT— 
Question re the —— and the Metur Reservoir Project. 07. 

KUDCHI-BAGALKOT LINE— 
Question +e construction of the Miraj-Pandharpur and orand- 

Bagalkot Lines and the ——. 708. 

o> KUMAR, Mr.— 
Quostion re termination of services of —— and Mr. Sandhu, Temp 7 

ublic Works Department, Delhi. 7722-95. . 4 

© & 

: oot iE ma 
of —— to the Standing Committee for the Department 3 

Edueation, Health and Lands. 695 ; +. : 
Oath of Office. 253. SS eee : 5 & 

& = 

L So 

LABOUR PARTY— 
Resolution ve greetings of the Assembly to the —-—. 649-55, 

LABOUR UNIONS— 
Eo stion ve representative of —— at the International Labour Con- — 

ference, 697. cx 
ape 

Question re annual report of the ——. 208. ==” 
’ LADY HARDINGE MEDICAL COLLEGR— 

3 Question re Audit and Inspection note on the —— for 922-23. शा0््या, 
J Question re audit ठ the accounts of the ——. 2069-I0. 

Question re audit reports and audit objections relating to the ——. 
932-33. : 

: Question #ट constitution of the Governing Body of the ~—. 798. 
- Question re examination by a Non-Official Member of the Legislative 

Assembly into the expenditure of the ---.. शातरा. 
Question ve expenditure power of the Principal—— ॥22. 
Question re extravagant expenditure in the ——. 7799-30. हि 
Question r@ inspection of the ——. 209.. i x 
Question re loss of instruments made bythe ——. वाका,. 9. 
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LADY HARDINGH MEDICAL COLLEG#—contd : हा : । 
> Question re quarters in the —— Hospital for Europeans and Indians, * 

respectively. 2092 93. 
" “Question re recruitment of the Staff of the ——. 3] ‘a नस Question re representation of the Central Legislature on the Govern 

ing Body of the ——.  229, 
५ 5 Question re subseriptiops raised from Europeans and Indians for 

the --जञ 99, . 
- LAHORE a 

Question ¥é fines imposed on postal officials of the —— General. Post a 
Office. 967 

PAT 7 i AJPAT RAT, Lata— 
Question re proscription of the book by —— entitled “ Young India ”’. 

TAND ACQUISITION ACT (SECTION 49)— 
Question re amendment of —— 74-25, 

iANDIKOTAL— 
westion १४ Kohat and —— murder gangs. I83) 00 | ] ANS = =i betiie=a- ३७ | 

i RAILWAY— 
ऋ Question + — on both sides of Railw ay Lines. 234-I5. 

eLAND REVENUE— a 
Peed Demand for ““——’’. 445. . i “= 

Question re extent of control of the Secretary of State and the 
ment of India of the Provincial Reserved subject of the ——. 947-48. 

= Question re legislation in the Madras Presidency. 278-79, 

] LAND REVENUE LEGISLATION— 

Question re ~in the Madras Presidency. 2i9. 

: # LATRINE— 
F ~ Qu esti ——- 

t Indian Railway. 305-06. 

LATRINE ACCOMMODATION— 4 
Questioti re —— for third class passengers on the local and suburban 

services of the Great Indian Peninsula and Bombay Baroda and 
Central India Railways, 343, x 

LAWRENCE STATUE— 

dati 
on in carriages of all classes on the East 

- 

Question ve removal of the ——-froin the Mall at Lahore. 472-73. . 

LAW OFFICERS— 
estion ३४ utilisation of the services: of !—= of the Bengal Govern- 
ment. 2006. iia 

“LEAGUE OF NATIONS— 
- Question. re India’s contribution towards the expense of the ——. i 

679-80, ; ; 
TLEAVE— 

4 Question re casual —— and sholidays of the staff of the Delhi Press. 
4980-8]. 

Question re —— of the traflie'staff of the North Western Rail 885-65. 
Question कह तन of menial staff of State Railways... 6-I7. 
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LEAYE RESERVE— 
Question re —— for the office of the Railway B: 

j Question 76 in the Railway Mail Service. 
. Question xe working hours —— allowances, 

Service Staff. -$5-I6. 

LEAVE RULES— — 
Question re —— of workshop employees gn Gfeat Indian Peninsula 

Railway. 694. 
Question re —~ on Great Indian Peninsula Railway. 695-96. 
Question re —— for Railway servants. 307. — 

है LEAVE VACANCIES—- था 

Question re appointment of Indians in ——— in the Forest Research 

Institute. 62]. 

» LEE COMMISSION— 
Question re expenditure on —. 28") 542) ० mes 

LEE COMMISSION, REPORT OF THE— aa c ‘ 

Suggestion, on the motion for the reduction of the demani geal 

sub-head ‘Home Department” by Rs. 00, that the —— should be 

placed before the Assembly and that no further action should be 

taken on the Report without an expression of the Assembly's 

opinion. 655-57, 665-67, 684-85. हि a मं 

आग 07720४, Mr. H. MAXWELL— = 

te ant ‘ ४ 
Inauguration Encellonoy. | pie Vie of the 
State by His Exe ‘th Viceroy. 3६ roy- Sl: 

: ASSEMBLY— 
See under ‘“ Assembly 
Question ve action taken on the recommendation of the ——. 3394-98. 
Question #e Brigade Order re voting for a Swarajist Candidate. 445. 
Question rc recording of votes in the Landholders’ Constituencies of 

i the 383. 
Question re strength of the various parties in the —~. 44-59, 4I6. 
Question re\travelling allowance of Members of the ——. 94-95. 

— Statement of Demands refused by the —— and_restored by the Gover- 
: nor General in Council, 96. nina 

LEGISLATIVE ASSEMBLY MEMBERS— a? 
Question re grant of the title of “ Hon'ble” for =—. 2089-00. 

LEGISLATIVE BODIES— ie 

ES Question re —— and prisoners. 256-87. 

‘LEGISLATURE(S)— 
Question ve autumn session of the Central ——. 28. = 

- Question ve designation ‘“ Non-Muhammadan” to indicate certain 
constituencies of the Provincial and Indian ——. 947. 

Question re disqualification for election to the +.) 794.“ 
_-Qiiestion *e ‘representation of Berat on the Local and Central —— 

04-05. 
Question re separate establishment for the: =—. 28. Senge enna 

Question re work done by —— to improve the silk industry. 347. bh = 

= and of the Council of 

+ 
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छः 
-ETTER BOXES= : 3 

re postal —— in the villages of Pathi Malla Johar. 659. 

LETTER POSTA 
Question re-—— between India and England. 203-04. 

LEY, Mz. A. Hi 
Oath of Office, 583, 

LIBRARY = TTEE— 
Appoin Members to the —-. 445: 

LICENCE(S)— 
Statements laid on the table re the grant of —— for firearms in 7923: « 

2478, 
~ Question re Life —— under the Indian Arms Rules. 289-90. 
Question re renewal of —— for Arms. 290. 

LICENGES FOR FIRE-ARMS— 
See under “ Fire-arms ”. 

LINDSAY, Mr. DARCY— 
et Demand for “ General Administratioy 768, Pes : 

Budget Demand. “ Tadian- hh. Depart 
es). 570. Provision tor a ceapening 

ion for depré 0) and increase of subsidy to the 
© British Indian Steam Navigation Company). 603-04, 

t Demand: for ‘Indo-European ‘Telegraph — ३ 2 
SS 637, १640. ५ हे 

7 udget Demand for ‘Interest on Ordinary Debt and Reduce 
| Avoidance of Debt ”. ¢45. 

BudgetDemand for ‘‘ Mines”. (Matters re welfare of the workers um 4 
the Mines). 842, 

Demand for Supplementary Grant for “ Police ’’, 848. 
Discussion re May Session in Simla. 7799-40. 
Election of to the Standing Committee for the Department. of 

Industries and Labour. 402. 
Election of —— to serve on the Standing Finance Committce. 234, 283 ह 
कि ral Discussion on the Budget. 357-58, 485, 39l, 246. + Oath of Office. 3. 
Question re cost of Simla Session of the Indian Legislature in 923 

.. 7982 
Resolution re abolition of the Cotton Excise Duty. 2035-36. 

niQuors— 
Question re annual import of foreign —— into India during the last 

ten years. 266. 

LLOYD, Mr. A. H.— 
Oath of Office. 7339, 208 न : $ 

LOANS— 
Question re —— to villagers by the Postal Savings Bank. 206-7 

LOANS AND ADVANCES BEARING INTEREST— : 
-=<Budget Demand for’* ——’’. 

LOCAL ALLOWANCE(S)— 
Question re grant of —— to Postal and Railway Mail Service Officials. « 

Question re —~ of Postal Officials in the Punjab. 606, - 77 
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कि GOVERNMENTS— 
x Question re applications from —— under Rule 97 of the Devolution 
i Rules. 870. 

ls 5 
LOCOMOTIVE(S)— 

Question re construction of —— at Jamshedpur. 208. 
Question re German tender for ——. 98-I9, गा 
Question re placing of orders for with frms in India. 
Questions re tenders for —— made in India. 57-59. 

= Question re tenders for ——. 209-2i0, I39, x . 
Question re tenders for railway wagons and ——. 207-09. 

JOHORARE, Dr. K. G.— 
Budget Demand for “‘ General Administration”, 787. 
Budget Demand for “ Railways i: 539-40. 
Budget Demand for “ Salt”.  74 
Oath of Office. “2. ¥ 
Question re appeals by employees of the Great Indian Peninsula 

Railway. 695. 
Question re Army training schools. 89. 
Question re British and Indian Station Hospitals. 25-6 
Question re classification of Military Sub-Assistant Surgeons holding 

Viceroy’s Commissions: 904-05. 
Question re Commercial and Transportation Department on the G. | P 

a, | P: Railway. 696. ~ 
‘5 + Question re construction of a station at Bhamburda on the G. I. P. 

Question Fe Deiebilisstion ‘ion of Military Assistant and Sub-Assistant 
Surgeons. 6. ee किक 

Question re den n Officers killed in the war. ाश-28, 
Question re duties of Military ‘Sub-Assistant Surgeons. 205. 

क् Question re education of children of the Indian Staff of the G. I. P. 
| Railway. ~ 692-93. £ 
| Question 7 European Anglo-Indian and Indian Apprentices on Rail- 

Ways. 694-95. 

Question ve Fines Funds on State Railways. 60-02. 
Question re free passes for chaplains on the G. I. P. Railway. 696. 
Question re free passes for Members of Railway Unions. 699. i 
Question re free quarters for signallers on the G. l. P. Railway. 
Question re G.I. P. Railway Institutes. . 699. : : 
Question re grievances of Indian Staff on the G. LP. Railway. 692. 
Question re grievances-of railway men, 609. ~~ 

. Question re grievances of the Staff of the G. I. P. Railway. 696. 
Question re health of the Army. ताक — 
Question re income per head in India. 85. 
Question ve Indianization of the Higher Grades of the Railway 

Services. 698 हे a 
Question r¢ J. M. 8. and R. A.-M. 0; Officers, शा4-85. ~ cae = 
Question re Indian population in foreign countri 3. 
Question re Indian Railway drivers. 699. न 
Quostion re leave rules of workshop employees on the 0. I. P. Railway. 

694, 

- 
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LOHOKARE, Dr. K. G.--contd. a 

Question re teave rules on the G. I. P. Railway. 695- a 
Question re medical certificates of railway employees. 698. j 

= -Question re Military Assistant and Sub-Assistant Surgeons. 905-07. | 

हे Question re Military pensions. शछछ, । 
| Question 7¢ officers of the Indian Army holding the King’s and Vjceroy’s 

Commissions respectively. 88-89. | 
Question +¢@ official or” trade union staff maintained by Foreign, — 

_ countries in India and rice versa, 84-85. 
¥ Question re pensions to dependants of Military Assistant and Sub 

Assistant Surgeons killed in the War. वश a 
न Question 7¢ prescriptions for Indians and Non-Indians on the G. 4 P. 
: Railway. 692. 
: Question re Railways and trade unions. 697. 
ee Question re recommendations of the Medical Services Committee and 

the Retrenchment Committee on the subject of the Medical Services 
in India, 278. 

Question re recruitment of staff from England for.the G. I. P. Ratilway 

Sub-Assistant 

Question # Relieving 700 
.. Question re removal of the office of the Accountant, General 

%  — Military Accounts, from Poona to Bombay. 93-2. 5 
ig Question re representative of Labour Unions as_ the a A pal अनि 

= Labour Conference. 697. : 
Question r¢ salaries of staff of G. I. P. Railway. 693. i 

. Question कर shortage of coal on the (७. I. P. Railway. 6 
Question ve “ Squandermania’’ on the G. I.-P, Railway. 699. 
Question ve time scale of pay for the G. I. P. Railway. staff. 693. 
Question ve training m Government Medical Schools. 94 
Question re transfer of I. M. 8. appointments in the Bombay. Presi- 

dency to the Provincial Medical Establishments. 279, 

Resolution re abolition of the Cotton Excise Duty. 204-42. 
tion of measures. for the convenience of -Indian 

Railway Passengers. 507. 
ad Resohition re imposition of a countervailing duty on South African 

Coal. 296-97 

LONAND-PANDHARPUR LINE— a 
Question. re construction of the ——— and the Miraj-Pandharpur and 

Kudchi-Bagalkot Lines, —4708. ; 

LONGWOOD HOTEL— 
See under “ Hotel’ 
Question re certain quarters not being made available to Members at 

—=,- 2I7, 

Question (Su ) ३6 grant of conveyance allowance in Simla 
to Members of the Indian Legislature residing at ——. 2I67. 

Question re ——, Simla. 20I2-I4, 
= Question re use of —— by commercial travellers and other members of 

the public. 204. 

LUGGAGE PORTERS— cS + 
Question re contravts for the supply of —— on the E. I. Railway. 283. .- 



Question re salt factory in ——. — 999-2000. 
Question re scheme for separatior of judicial and executive functions 

in ——. SE 

Question r¢ through mail train service between —— and Delhi. 290. 

MADRAS HIGH COURT— 
Question re grievances of non-gazetted judicial officers of the ——. 3-I4- 

MADRAS PRESIDENCY— 
Question ve amalgamation of Coorg with the ——280. 
Question re land revenue legislation in the वश8-79. 

f ADRAS AND SOUTHERN MAHRATTA RAILWAY— 
stion re-cost of the Satara-Koregaon branch of the ——. 046. 

MAHBOOB ALI KHAN MUHAMMAD AKBAR KHAN, Sarpar— 
Oath of Office. ॥99 मम 

MAHON SCHAMNAD SEE Baraper, Mn.— 
3 - Criminal Law Amendment Bill— 

Motion to refer to Select Committee. 707. 

Election of —— to serve on the Standing Finance Committee. 288: 

Election of —— to the panel of the Standing Committee to adyise om 
questions relating to “Emigration”. 94, 

General Discussion on the Budget. ॥शश-. 
Oath of Office. 403. 

“= jon ye a ae ition of Coorg with the Madras Presidéngy. 2280. 
हि Question #2- blocking of the road to the Tuma Mosque and Darga of 

Hazrat Malikbn-Dinar at. Kasaragod. 2092-92. skewed og 
. Question re extension of the postal votin pigeon to pardah Tadies. 2090, 

* Question re Shimoga-Bhetkal 33 
-Question ve Shoranur-Nilambar and the Tellicherry Nanjangad 

Railways. 583. 
Question re through mail train service between Madras and Delhi. 280. 
Question ré Trikannad Railway Station. 279-80, शाप हि 
Resolution re grievances of the Sikh सणप्रफप्रापए... 99 : 
Resolution 72 Muhamimadan representation. 785, 786. Ss 
Resolution re repeal of Bengal Regulation ITT of 8]8, 2063-64, 

eee oe =e 
: estion re carriage of —— between England and India. 984; 

- a “. - 
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MACDONALD, Mr. RAMSAY— कर 
Question re proscription of the book by —— entitled “Awakening of 

India ”’. . 

MADHOBDI— हर 
Question 7९ feeder road from —— Hat to Jinardi railway station, 26, 

aH 

MADRAS— 
Question re freight on cement from Dwarka to ——. 99. 
Question re permanent settlement in.——. 996-97 
Question +e proposed metre gauge railway from Tirupati to ——. 305. 
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MAIL BAG(S)— 
~ Question re-loss of a —— at Peshawar. 70I. 

Question re theft of —— at Multan. 70). “— 

MAT CONTRACTS— 
i= . Question re expiry of postal —— on the coastal lines of Indim and 
: Burma. 65. 

हे MAIL RUNNERS— हर 
Question re deaths among —— and compensation allowed to their 

- families. 222. 

MAIL TRAINS— हे : a 
Question re through —— between Madras and Delhi. i280. 

MAIL VANS— 
Question re inadequate supply of -—. 890. 

MAKAN, Mr. M. E.— 
Election of —— to the Standing Committee for the Commerce Depart- 

ment. 347. 

General Discussion on the Budget. 2i8 and Appendix. 
Oath of Office. 2. 

MALAVIYA, Paxorr KRISHNA KANT— 
Oath of Of - 
Question re arrest of Sobhalal Gupta and Ramnarayana Chowdhery 

= of Ajmer-Merwara. 268-69, 
Question ve audit reports and audit objection relating 25... 

Hardinge Medical College. 728-32. 
Question re constitution of the Governing Body of the Lady Hardin न 

Medical College. 28-29. 
3 Question re expenditure power of the Principal, Lady Hardinge Medical 

; College. 332. 
Question re extravagant expenditure in the Lady Hardinge Medical 

= College. 29-20, 
2 Question re loss of investments made by the Lady Hardinge Medical 
s College. 77 

Question re policé raid on the office of the Rajasthan Voluntee Corps 
in Ajmer. 2969. 

Question re recruitment of the staff of the Lady Hardinge Medical 
College. गश 

Question re representation of the Central Legislature on the Governing 
Body of the Lady Hardinge Medical College. 299 na 

se Question re subscriptions raised from Europeans and Indians for the 
ae Lady Hardinge Medical College. 7980-83. 

MALAVIYA, Paxnir MADAN MOHAN— 
Demand for.“‘ Education ” (Grants for the Benares and Aligarh 

3 : Bape sities). 844-45. fe 
* Budget es no “ Excise 4448-49, 45]. 

है जज Budset Deman “General Administration ”. 670-75, 680-8, 2609- _ 
दि 95, 699. =< 

Budget Demand for " Miscell Departments” (British Empire 
Exhibition). 874-75. 
get Demand for “ Railways”. 544, 559, 560, 56-62, 563. = 

Budget Demand for “ Railways — Working Exnenses”. 473, 476, 4477, 
3482; 4483, 494-85, 497, 498, 3499. 2 
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- MALAVIYA, Panprr MADAN MOHAN —cowtd. : 

Coirt-iees (Amendment) Bill— ; " e 

a Motion to refer to Select Committee. शा, 

. Motion to circulate. 252. a 

D d for Supp’ tary Grant for “ Indo-European Telegraph 

Department ”’. 837, 838. ; =I 

Expression of regret at the death of Mr. ७. M. Bhurgri, 433. हद 

q General D i on the Budget. 234-47, 9259. * é 

Indian Finance Bill— न 
Motion to consider. 95-44, 946. रु 

Motion for leave to introduce in the recommended form. 976. 

Indian Penal Code (Amendment) Bill (Protection of minor girls)— 

Consideration of the Report of the Select Committee. 025-28, 0289, 

2030, 084. 
Motion for Adjournment to discuss the departure of the Akali Jatha 

from Amritsar and its imminent arrival at Jaito Gurdwara. 622-27. 
Motion for Adjournment to discuss the occurrences at Jaito on! the 2ist’ 

February, 924. 922-25. = 

Motion for Adjournment to discuss the refusal of passports to the pro- i 

posed Indian delegations to Turkey, Persia and certain Arab States 

Oath of Office. 5. 
Question (Supplementary) r¢ recognition of the Shiromani Gurdwara 
Prabandhak Committee by Government. 472. 
mestion (Supplementary) re State Prisoners. 205-06. 

tion re adoption of measures for the conyenience of Indian rail- 

of the Indian. लि Fores with the = 

Resolution re approv 
tracts. 69-4, G20 7 ae Aine — Se 

Resolution re grant ‘of Pall Be el coteming Dormion Status to Tn 
-860, 363, 36 574, 575, 58! 

Resolution ve gric 88 of the Sikhs. 066-72, 975, 983, 990 
Resoliition re imposition of a countervailing duty on South Afriean 

Goal? 307-], 328. 5 

Resolution re reduction of the Provincial. Contributions, 34-45. : > 
Resolution ve release of Maulana Hasrat Mohani. 7008-09. 
Resolution re release of Sardar Kharak Singh. 994-T000. 
Resolution re repeal of Bengal Regulation IIT of 388. 2075, 2076, 2077. 

> Resolution re return to India of Mr. B. G. Horniman. 802-804. g 

५ MANTKTALA— 
Questions re discovery of a bomb 
Statement by Sir Malcolm गिल 

ANJHAUL— ~ 
Question re Sub Post Office at ——in Monghyr. शश-2३. >> अत 

ion #€ conversion of the —— sub-division of the Peshaw: st: . 
into a separate distriat. 608-09. iti & 
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MARRIAGE ALLOWANCE(S)— 
Question #ह€ refusal of —— to Assistant Surgeons of the Indian 

Medical Department. 2095-96. : 

- 
. MATCHES- ; 

Question ve evasion of the import duty on ——. I344, 
Question ve imports of ——. 689. 
Question re manufacture of —— in. India...292. 

MATCH BOXES— 
Question re import duty on splints and dummy ——. 222 
Question re imports of veneers, splints and dummy ——. — 689-690. a 

Question re splints, verieers and empty ———. 435. 

MATCH INDUSTRY— 
Question 7 the ——  35 

MAURITIUS— 
Question re Emigration Agent in ——. 369-70. 

McCARTHY, Sin FRANK— = 
Death of ——. 703-705. aS 

“MEDICAL CERTIFICATE(S)— 
Question re —— of railway employees. 698. 

MEDICAL COLLEGE— a jl; 
See “Lady Hardinge ae a 

MEDICAL COLLEGE (CALCUTTA)— 
Question re military students in the ——. 2924-25, 

MEDICAL DEPARTMENT— 

See under “ Indian Medical Department.” 

MEDICAL EXAMINATION— 
Question re of postal and telegraph employees. 890. 

MEDICAL RESEARCH INSTITUTE— 
Question re ——. 435. 

MEDICAL SCHOOLS— : = 
Question re training in Government ——. 94. 

MEDICAL SERVICES— 4 
Budget Demand for “—— 7. 850-62. है 
Demand for Suppl tary Grant for ““---2, 88. 5 

dations of the Medical Serviees Committee and 
the Retrenchment Committee on the subject of the ——. 278. 

MEDICAL SERVICES COMMITTEE— i 
Question (Supplementary) re delay on the part of the Secretary of 

State in coming to a decision on the ri of the ——. हि 7 

- MEERUT CITY JUNCTION RAILWAY STA’ OK 
= Question 76 repair of third class waiting hail shed at ——. 289. 

Questi 



2 INDEX TO LEGISLATIVE ASSEMBLY ‘DEBATES. oo 

MEHTA, Mr. JAMNADAS M.— 

Budget Démand for “* Administration of Justice’. 7802. 
Budget Demand for “ Currency”. 876-77, 878. 

. Budget Demand for “ General Administration ’’. 3689-700, 748-50. 
Budget Demand for ‘ Interest on Ordinary Debt and Reduction or 
Avoidance of Debt ’’. 642-47. 

Budget Demand for “ Miscellaneous Departments’ (British Empire 
Exhibition): 872-73, 875. 

Budget Demand for * Salt 426-27. 
Budget Demand for * Taxes on Income”. 42I. 
General Di ion on the Budg 202-06. 
Indian Coinage (Amendment) Bill 

Motion to refer to Select Committee. 269. 
Motion to consider Report of the Select Committee, 930, 93], 932. 

Indian Penal Code (Amendment) Bill (Protection of minor girls)— 
Consideration of Report of Select Committee. 636-37. 

Oath of Office. 2 
Question 7+ accommodation of the Pension Department in Bom 
Question 7¢ adjustment of expenditure incurred on telegraph work done 

in combined offices. 475, 
Question ve _appointinent of an Indian as Secretary to the High Com- 

Missioner for India. 473-74. 
Question #€ Colonial banks and firms on the borrowing list of the Seere- 

tary of State. 29 
max, Question re commission on the purchase and sale of securities. 294 

‘ re contract for the Bombay City Motor Mail Service. 474-75. 
| jurisdiction in 

made on behalf-of the Wat Office during the 

beeen ‘3 Bac pe तन of women police to control “the traffic in women 
0 eh 

Question rr excess over revenue, additional taxation, ete. 
9I-22. 

Question re exclusion of Bhagur from Deolali Cantonment. 68-82. 
Question r¢ expenditure on the Waziristan Campaign. 437-88. 
Question re export of cattle. 666. 
Question re gold valuesof the silver r upee, 342-43, 
Question re Government pensioners in Bombay. 665. 
Question (Supplementary) re euar dianship of stud before admissi 

to Universities. 24 
Question re interest on the cash balances of the Secretary of State for India. वा86, . FS 
Question re interim relief to certain employees of the office of sf the Post Master General, Bomba; गधा oa 
Question re Local Advisory Committees on. Nays. 37. 

> Question 76 latrine. accommodation for third class passengers on the ~~ Joeal and subnrban services of the G. Pew 9 & Railways. 
4343. 
मर re length of the proposed Visad, Borsad Kathana Railway. 

Question +¢ Moplah and other prisoners in the 7 
Question re pay of clerks 4 Om ig Boas. 00 ion ré post and telegraph Mileage of . sapped व leag, and telegraph 

: यु o. H2 
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‘MEHTA, Mr. JAMNADAS M.—contd. 

Question re proposed railway from Vasad to Kathana.- 343-44. है 

Question re Provincial Governments’ offices, Mechanical Branches of 

the Clerical Establishments _ 867. 
कह vl कै; the Babington Smith Committee. 342 

_ Question re recovery of house-rent and municipal taxes from telegraph 

officials. 475. 
Question re reservation of berths on railways. 4278. 
Question re running of the evening train without lights between 

Sabarmati and Dholka. 343. 
Question re staff of the High Commissioner for India. 474. 
Question 7 surplus postal revenue. 587. 

re in Bhagur. 682. 
Resolution ve imposition of a countervailing duty on South African 

22. a 
“Resolution re return to India of Mr. B. G. Horniman. 805-07. 

MEMBERS OF THE INDIAN LEGISLATURE 
estion re ai tion of —— at Raisina. 893. 

Question re accommodation of at Simla. शा6. 
ve it: of orthodox —— in the Western Hostel 

: पि्लेंझा।8.,.. शा6-7. हा = 
Question re grant conveyance allowance —— in Simla. श6. 

Question re supply to —— of certain Government publications. 66. 
Sion re supply to - of railway establishment rolls and working 

See under “ Address, Joint”. 

MENIAL(S)— 
_ See under “ Pensions” and “ Privilege leave ”’ 

MENIAL STAFF— 
* Question re house rent allowance of the —— of State Railways. I6. 

Question re leave of the —— of State Railways. ॥6-7. 

MERCHANT SHIPPING (AMENDMENT) BILL— 
See under “ Bill(s) ”. 

MESOPOTAMIA— 
2 ‘Questions r¢ employment of Indian soldiers in ——. 469, 296, 

‘MESSAGE(S)— 
~ =— from the Council of State, कक without amendment, to the. 

é 3423६: and Amending Bill, as pas by the Legislative Assembly. 
I 

—— from the Council of State re Cantonments Bill. 703. 
—= from the Council of State re Immigration into India Bill. 595. 
—— from the Council of State re reference of Indian Succession Bill to” 

Joint Committee. 8. 
— — from the Council of State re the Central Board of Revenue Bill and 

thé Indian Penal Code (Amendment) Bill passed by that Chamber. 

Council of State re of the Indi lenin *) Bil. हाफ: passing ndian Cotton Cess 
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_ MESSAGE(S)—contd. = 
: ——— from the Council of State re the passing of the Indian Income-tax 

. (Amendment) Bill. 228, 

—— from the Council of State re the Sea Customs (Amendment) Bill 

a the Indian Tariff (Amendment) Bill, passed by that Chamber. 

I86. 

_— from His Excellency the Governor Geileral re attendance of Mem- 

bers at the inaugural ceremony. 4. 

_— from His Excellency the Governor General re dates for the Budget. « 

275. 

: _— from His Excellency the Governor General re discussion of heads of 

{ diture of the 348. 

हु ——frem His Excellency the Governor General recommending the 

Assembly to pass the Indian Finance Bill. 966. 

- METEOROLOGY— tie = 
Budget Demand for * ——”. 820-29. 

Demand for Supplementary Grant for ‘*-—— १/ 5 850. 

METUR [RRIGATION PROJECT— 

Question re arrangement with the Mysore Durbar regarding the —= 

07-8. 

METUR RESERVOIR PROJECT— 

| केस. Question re the Krishnasagara Reservoir Project and the ——. 0I7. 

nd Fe ETT TPH 

MILITARY ACCOUNTANTS— 
Question 7-5 339. हर 

MILITARY ACCOUNTS— 
Question re removal of the office of the Deputy Accountant General, —= 

from Poona to Bombay. 903-4. 

MILITARY ACCOUNTS DEPARTMENT— 
Question re compulsory retirements of Gerks, accountants and Deputy 

Assistant Controllers of the ——. 34. (: 

Question re pay of accountants and clerks in the——. 7840-4. arr 
See “ Indian Army Reserve of Officers ” ee 

MILITARY ASSISTANT SURGEON(S)— 
> Question re —— and Sub-Assistant Surgevi 

MHLITARY DAIRY FARMS— oe 
Question re 

MILITARY EXPENDITURE— 
- 

i 420, 08. 
- 

MILITARY OF FICERS— 
Question re replacement of certain —— = कट — के in the Political Department by = 

MILITARY PENSIONS— A दर 
Question re payment of —— ४; eae bt y post offices in the Punjab and = “ie F. - 
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MILITARY SERVICES- 3 
Question re retrenchment of ——. 58-06. 

के MILITARY SUB-ASSISTANT SURGEONS— 
हि : _. See *‘ Sub-Assistant Surgeons 

MINES— cs 
Budget Demand for “=—”. 83]-43. 

MINING 
के Q ion #€ i granted to forei in —— forest products, 

etc. 346. ०... 

ह MINING AND GEOLOGY— 
4 Question re establishment of a School of —— at Dhanbad. 35. 

WENTETER 

Question rc establishment of a conyention with regard to the resigna 
; tion of -——- on the conclusion of a general election. 948. 

2 MINISTERIAL ESTABLISHMENT— 
2 Question re grievances of the —— of the Railway Board. 264. 

~MINOR pee ae ee 
Question re administration of” 688, कक. 

Budget Demand for “ 7" 4879, : pe a हि 

MINT (ROYAL)— =a . ae! 
See “‘ Babington Smith Committee ". = 

MIRAJ-PANDHARPUR LINE— 
Question +¢ construction of and the Kudchi-Bagalkot and jonand- 

Pandharpur Lines. 708, 

MISCELLANEOUS— 
Budget Demand for “-—-—"’. 880. 

d for Suppl tary Grant for ‘“‘——’’, 852-60, 

MISCELLANEOUS DEPARTMENTS—~ - <- 
Budget Dem a for ““——”.  872-75, 

and for Supplementary Grant for “——"._ 85h. 

MISRA, Panprr HARKARAN NATH 
* Oath of Office. 3. — ७357 

MISRA, Panprr SHAMBHU DAYAL - 
Budget Demand for “ General Administration ”. 757. 
Oath of Office. 3. 
Question re conversion of the Sadar Bazar of the Saugor Cantonment 

into a Municipal Committee 2089. 

Question re grant of the title of “Hon'ble” M.-L. A’s. 2089.90. 
from Culturable lands in the Saugor Cantonment. 

Question re Indian Secretaries of the 0; Committes. 2088; 
Question re of the Colonies Committee. ॥ 
Questi Suppl the British Cabinet of a ( tary 
Committee to consider Indian affairs. 375 

e of English reporters. b; . 
Public Servicés Commission, 07. * greta: ; 

Resolution re repeal of Bengal Regulation ITT of I8I8, 2047-50, a . 
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MITTER, Mr. P. O— 

हे Question re speech of ——.- 7678-9. 

MOIR, Me. 7. E— 
मे 

Demand for Supplementary Grant for “ Administration of Justice". 844- 

4q 
General Discussion on the Budget. 252-57. 

Oath of Office. १. . 

Resolution re abolition of the Cotton Excise Duiy. 2 

Resolution re grant of full self-governing Dominion Status to India, 395- _ 

400. 

MOKAMEH GHAT— 
Question re proposed railway bridge across the Ganges at ——. 60-06. 

MONORIEFE SMITH, Sir HENRY—— * दि 

Code of Civil Procedure (Amendment) Bill— 

Motion for leave to introduce. 0I8-I9. 

Motion to refer to Select Committee. 4826-27. 

Indian Evidence (Amendment) Bill— 

Motion for leave to introduee. 876-78. 

Indian Finance Bill— 

Motion for leave to introduce in the recommended form. ॥96.- 

Indian Passport (Amendment) Bill— 

ui | Motion to consider, 459, 460-6l. 

Indian Tolls Bill— ~ 

Oath of Office. I. , : = a : 

Repealing and Amending Bill— Te Si 

Motion for leave to introduce. l09. 
Motions to consider and. pass. II9. 

Resolution ve answering of questions put by non-official Members on . 

subjects over which the Governor General in Council has control and 

superintendence, by Government Members. 487-89. 

Statement (laid on the table) re action taken by Government on certain 

Resolutions passed by the Council of State. 87-श. 

MONGHYR— 
i Question. ze ferry service between —— and ——Ghat. 2-92. _ 

MOPLAH(S)— - Be 
_ Discussion relating to the treatment of —— prisoners on the motion for - 

* the reduction of the D d under sub-head “Home Department ”’. >> 

... 3667-58, 26855 © = sign sate 2 E 

Question re —— and other prisoners in the Andamans. 38. ; 

 MOSQUE(S)— - 
tion for —— in the New Capital 72. , a Question re compensa’ 

mn of a —— near Paharganj. 279-80. - Question re demolitio: 
= 

d other religious buildings protected uwidér the Question re —— an 
Ancient Monuments Preservation Act, I904 (VII of i904), 730. aN ard 

Question re —— near Qutab Minar. 29. = se 

Question re —— on™ Asoka Road, Raisina. 78-82. me z 

Question re old —— at Raisina. 66-62:5: पु 
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MOTION(S) FOR ADJOURNMENT— 
Question re —— in the two Chambers of the Indian Legislature, 

- See under “ Adjournment(s) ”. 

MOTOR CARS— 
Question re expenditure on haulage of —— of Members of the Indian 

Legislature. 630-8. © 

MOTOR MAIL SERVICE— : 
« Question. ve contract for the Bombay City Motoy Mail Service. 474-75. 

MOTOR VEHICLES— था । । 
Question re —— for the Royal Air Force. 995. ५ प 

MUHAMMAD ISMAIL, Kaan Banapur Saryin— 
Oath of Office. 339. 

J MUHAMMADAN(S)— 

‘ Question re Anglo-Indians, Hindus and —— in the Subordinate Accounts 
= Service. 965-66. 
< Question re employment of a larger percentage of —— in the Accounts 

Department, Posts and pe 49-60. हु 
Questi 

~ Question re —— in postal empire eee: (9-20, 
((& —— in the Imperial and Provincial 

Legislatures and also in Government Services. 252, ‘ - 
See * Postal Accounts Department 

MULTAN MUSLIMS— 
See under “‘ Inconie-tax ” 

MUNICIPAL TAXES— 

a
.
 

~ 

= Question re recovery of house rent and —— from telegraph officials. 
475. 

See under ‘“ Taxes ”. - 

MUNSIFE(S)— 
Question re of Extra Assistant Commissioners and —— in the N.-W. as pay in the 

MURTAZA, Sanne Bauapur, Mavtvi Sayyip— = 
Oath of Office. 2. = 
Motion for Adjournment to discuss the refusal of passports to the pro-, { 
posed Indian delegations to Turkey, Persia and certain Arab States. | 
229-20. 

MUSA KHAN— 42 : “- 
Question re activities of —— in Waziristan. 440. 

MUTALIK, Sarpar ४. N.~ 
Election of —— to serve on the Standing Finance Committee, 283. रु 
Election of —— to the panel of the Stan Finance © i to advise 

on questions relating Emigration कर 
Indian Finance Bill— = हु 

_ Motion to consider. 99. : - _ 
of Office. 2. 

_ Question re construction of the Miraj-Pandha=pur, Kudchi-Bagelkot and ” 
Lonand-Pandharpur lines. _708. 
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MU'TALIK, Sarvan V. N.—contd. 
Question ve cost of the Satara Koregaon Branch of the M. 8. M. Railway. 

046. 
Question re effect of enhanced salt duty on the consumption of salt. 83. 
Question ve enlistment of Brahmins in the Army. 22-23. 
Question re Indian Territorial Force. 82. 
Question re inquiry into working of the Reforms. 70. 
Question re new Pension Rules. 709 
Question ve recording of votes in landholders’ constituencies, 8I. 
Question re recruitment for superior posts on the Railways. 83. 
Question ve recruit of bers of the Indian aristocracy for the All- 

India’ Services. 38] 
Question re withdrawal of the exemption under the Arms Act from the 

second and third class Sardars of the Deccan. 708-09. 

MUTTRA 

. 

Question r¢ proposed railway between —— and Aligarh via Brindaban— 
QTi5. 

MUTTRA-ALIGARH RAILWAY PROJECT— * = 

Question r¢ proposed —— vid Brindaban. 23. : 

-MUZAFFARPUR— : 
Question re cost of troops stationed at ——. 46-47 
Question r¢ location of troops at ——. 45-46, LL0L-02. 

esti ‘ail ti — and Sitamarhi. 56, 285. 

ment with the —— regarding the Metur Irrigation 
ba + 

Project. 7407-08.. 

See under “‘ Jaito”’. 

NADIA DIVISION— : ra के 
Question re retrenchment of | in the ++++--7998. ae ु a 

NAG, Mr. GRISH CHANDRA— Renae e 

Oath of Office, 2 _ 2 ea 

NAGPUR— 
See under ‘“ Chota Nagpur”. a 

NAMBIYAR, Mr. K, K.— 
of Office. 2. 

Question re bungalows leased by Government in Delhi, श00. 
Question re recovery of rent for bungalows at Raisina not vacated by 

tenants belonging to the P. W. D. शत 
Question re recovery of rent from Mr. Symes, Executive Engineer, for < 
bungalow No. 2 Church Road, Raisina. 2099. - 5 

Question re shortags of insulated wire in stock of the 3rd Project Division, 
P. W. D., Delhi. श0 

_ Question re Sikh contractors employed in the P. W.-D., Delhi, श00-0, _ 

| NABHA TERRITORY— 

> | — z = ae ni :
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-NARAIN DAS, Mr.— : 
Budget Demand for ‘‘ General Administration’. 774-4772. 
Indian Coinage (Amendment) Bill— 

Motion to consider. 264-265. 
Indian Passport (Amendment) Bill— 
Motion to consider. 467-462. --- 2 

Oath of Office. 3. ° 
Question re export of Opium. 2I3-I5. 
Question re proposed railway project between Muttra and Aligarh vidé 

Brindaban. 245. 
Question re suspension of the booking and loading of cotton bales at. 

== ©—Khurja Station. शाह. 
Resolution re grievances of the Sikh community. 973-974. 

“NARAYANGANJ— 
seis ve conversion of the —— sub-office into a head post office. 422- 
28. 

NATIONAL EXPENDITURE— सह 
Question re retrenchment in. ——. 

NATIONALIST PARTY—  -७ 
Alleged pact between Government and the ——  736-737 
Statement of the position of the —— in regard to Demands for Grants- 

443-444. 

NAVAL AND AIR FORCES— 

Question yé Indians in the ——. 42-43. 

NAVAL FORCE(S)— 
Question re admission of Indians to the ——. I85, 49, 437-438, 

NEEMUCH— 
Question re decrease of civil population of ——. 767. 

NEHRU, De. KISHENLAL— 

Oath of Office 3. 

NEHRU, Paxoir MOTILAL— 
Budget Demand for Customs. 877. = 

Motion to omit the Demand. 379-S6, I389, 435, T446. 
Budget Demand for Salt. 425-26. 
Expression of regret at the death of Mr. G. M. Bhurgri. 43!. 
Honourable Sir Maleolm Hailey’s request for a ruling as to the order 

in which motions relating fo Demands for Grants should be considered. 
i877, 378; 379. 

Indian Finance Bill— - 
Motion to consider. 946, 949-57. e: = 
Motion for leave io introduce in the recomniended form, 7998-89. 

499. 

Question (Suppl tary) “re apy intment by the British Cabinet of a 
Committee to consider Indian affairs. 372-76. 

Resolution +¢ abolition of the Cotton Excise Duty. 208436. 
Resolution re grant of full self-governing Dominion Status to India. 

- 367-375, 542-548, 592: 
Resolution re Greetings of the Assembly to the’ Labour Party. 0650-65, - | 
Re re 

r 



NEHRU, Panpir MOTILAL—contd. 

है Resolution re repeal of Bengal Regulation Til of ३68. 2075-2077. 

> Resolution re return to India of Mr. B. G. Horniman. 8l3. 

: Statement of the position of the Nationalist Party in regard to Demalide- 

for Grants. 443. 

NEHRU, Paxpitr SHAMLAL— | 

Budget Demand for “ General Administration ”’. 

Indian Passport (Amendment) Bill— 

Motion to consider. 458-459. 

lie. Oath of Office. 3. 

Question (Supplementary) 2 allowance 

7७7-758: 

es of State prisoners in’ Bengal. 

SS 
Question (Supp! tary) re appoi by the British Cabinet of a 

x Committee to consider Indian affairs. 373. 

Question (Supplementary) re employment of postmen and menial staff on 

guard duty at night. 208. 5 जे 

Question (Supplementary) re Longwood Hotel, Simla. 2033-2074. 

Resolution ve abolition of the Cotton Excise Duty. 204-42. 

Resolution re grant of full self-governing Dominion Status to India. 36I,- 

570. 

_ Resolution re grievances of-the Sikh community. 

__ =SResolution re imposition of a countervailing duty on 
973, 989: 

» South African coal. 

६. Resolution फल repeal of 8० Regulation ITT of 488.. 2076. 

d for “Indian Postal and Telegraph Department’. (Im- 

provement and cheapening of postal facilities). 566-I569, 598. 

Election of 
questions relating to Emigration. 94. 

Oath of Office 
Question ve alleged assaults on Indians by Mr. Payene, Loco. Yoreman, 

Laimonirhat, E. 8. Railway. 07. 

Question re alleged ill-treatment of staff by Mr. Kerr, District Locomotive 

Superintendent, FE. B, Railway. 6. 

Question..2¢ allowances of, State Prisoners in Bengal. 3I, 92 

Question #€ appeals against decisions of the Chief Medical Officer, E. B. 

Railway. 47. , 

os Question 7¢ appointment of Station Masters as Travelling Ticket. Inspec- 

tors on the E, By Railway... 8. ge 

Question re Bengal Regulation ITf of i5I5. . 9l9. = - 
Question re Catering Department, E.. B. Raibw: 

Question re compulsory prepayment-of ped on 
and Bengal Nagpur Railways. व86. - —_ 

Question re ‘cost of Kasta and Damaguria sidings, E. 4. Ry. 3%. 
a कर disposal of work in connection with the inward foreign pareel 

mail. 878. a मे 

Question ve exercise of the personal: powers: of the Governor General. 

3982-I987. Se i ; 
Question re expenditure on deputation of Sir 
England. 29. = _ हि hee ७ i a 

re Food Inspectors and Transportation Officers on the E.~B. 
Railway. 39. मु z Sie 

a 

on the East Indian 

Tej ०7 १० Sapru to 
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NEOGI, Mr. K. C.—contd. 

- Question ve further constitutional advance in India before I929. 227, 

Question (Supplementary) re grant of extensions to the members of the 
India Council. 350. 

Question ve grant of retiring gratuity to gazetted officers of the H. B 

’ 
{ 

Railway. 39. 
Question v grievances of Indian guards and drivers, E. B. Railway 
6 

Question #€ house rent allowance for menial staff of State Railways. - 6. P 
Question re leaye of menial staff of State Railways. I6-I7, 
Question (Supplementary) re Longwood Hotel, Simla. 202-3, 20l4 
Question ve orderly peons for Inspectors of Post Offices. 8i3-l4. 

2 Question ve overtime allowances to clerks of the General Post Office, * 
Calentia. | i8]3. 

Question ve purchase of coal for State Railways. 38. 
Question ve railway facilities. to the Karanpura and Talcher coalfields 

7 

dian employees of. the E. B, Railway. 

Question ve reinstatement of employees dismissed by the तू. Rai. ay. ae 
ii = : 

Question re representations from State prisoners in Bengal. 3, रे 
922. 

Question #ह retrenchment of Indians, Anglo-Indians and Europeans on 
the E. 8. Railway. I8. ~ 

Question re retr ants on the E. B. Railway. 8. 
Question (Supplementary) re rules under section 67 of the Government 

of India Act. 902. 

हि Question’ re separate establishment for the Legislature. 28. 

Qu re State prisoue : 

Question (Supplementary) 7 State prisoners. 205. 

Question ve State prisoners in Bengal. 30-32. रा ता जय ons 

Question re terms of employment of subordinate and superior establish- 
ments of the E. B. Railway. 77-28. 

Qnestion r¢ total monthly expenditure and staff of certain post offices in 7 
Caleutta, I8]4-I5. 

Question 7¢ transfer of the Station Master, Ballygunj. 07-208. 

Question re treatment of State prisoners in Bengal. 99-922. 
Question re Visits to State prisoners in Bengal. 99-920. 

= Question re wagons for coal traffic, 36. 
Question re withdrawal of Railway Department Notification. Ne: i-D. 

dated the 28th December, 96. 86. 
Question re working hours, leave reserve, allowances, ete. of R. M. 8. 

staff. 8I5-I8I6 

Question re working of the reforms. 28-29 
Resolution re abolition of the Cotton Excise Duty. 2032 

Resolution re ition of a tervailing duty on South African coal 
into India. 285-288, 322-325. श्र 
कह separation of Railway Finance from General finance. 292. 

Resolution कह Transferred Snbjects in the Pr 620, कि 
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9 NEW CAPITAL COMMITTEE— 

Question re annnal administration reports of the ——. 2092. 
Question re personnel of the ——. 099. - 

NEW CAPITAL RAILWAY— 
See under “* Railway(s) ’?’ ——. 

NEW DELHI— i - 
Question re ——. 206. 
Question re capital expenditure on ——.° 0% 

NEW IMPERIAL CAPITAL— : 
Question re railway station for the ——. 207. 

NEWSPAPERS— 
Question re subscriptions to —— by Departments of the Government of 

India, 2424-6, 2278. > 

NICKEL COINS— 
See under Coins”. were : 2 

NOBEL PEACE PRIZE— me न ms oe 
Question re ——. (673-674. 

NO-CONFIDENCE— : — 
~ Question re vote of in the Central Provinces, Legislative Council. ed 

443. 

MINATION PAPERS— 
‘Question #6 —— of candidates for election to the Legislative Assembly. 

Question re discharge of —— driver on the E. B. Railway for running 
uwgainst signals. I62 

NORTH-WEST FRONTIER— 
> Question re payment of military pensions by post offices in the Punjab 

and cirele... 362-63. 
Question 76 number of British officers murdered on the ——. 69-60. हु 

NORTH-WEST FRONTIER PROVINCE— = 
Budget Demand for the “ 77, -7880. , 
Demand for Supplementary Grant for the “——*". 867. Se 
Question r¢ extension of Reforms to the ——. 889. igo 

= 5 Question *¢ judicial work in the —~. 
& Question re mu¥der of Indians and abduction of Indi women by frontier 

3 tribesmen in the ——. 760-]; x 
~ Question re Original Major Works in the —— and Baluchistan 2004-05 

Question re pay of civil clerical establishments in the ———. 895, I889- = 

Question re pay of clerks of the Irrigation Department in the ——. _ 7890, 
|89e7. 3 

- — 609-I0. : 
Question re police force employed on strategic railways in the ——. /64-_* 
5. ae 

Question re revision af pay of civil clerks in the —— 7590, 896. = पे 
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N-W. 7, PROVINCE INQUIRY COMMITTEE REPORT: 

Question regarding the ——. 729, 860. a ह 

= NORTH-WEST FRONTIER REGULATIONS— # 

: + Question 7४ imprisonment of persons under section 40 of the ——. 470. * 

= ; NORTH WESTERN RAILWAY— 
Question ve Claims Inspectors on the ——. 667. e 

Question re Commercial Department, ——. 667. 
Question re Commercial Superintendents on the —— 667 
Question ve compensatory allowances for the staff of the —— at iiarachi 

439. 
Question re derailment 2359. >> 

= Question re European Station Masters at certain stations on the —., 

Question r¢ Goods and Coaching Clerks on the —— 668. 
Question r¢ inadequate supply of drinking water for passengers on the 

=——. 449. 

Question 7८ leave of the traffie staff of the ——, 865-866. 
7 Question re Muhammadans employed on the ——. 20]9. 

Question re railway rates and faves on the Kalabagh and Banvu branch 
of the ——, ]6I04i, _ = 
Question re retrenchments on the ——» .439. 
Question re termination of the services of the traffic staff of the —~ 

866. £ 

Qtiestion re theft and pilferage on the ——. 20I9, : 
Question re Traffic Inspectors on the ——. 667. zi a ae. जा 
Question 7९ Traffic Inspectors (Commercial) on the —— 69 न 

Question re the traflic staff of the ——. 865. * 
Question re transfers of the traffic staff of the ——._.368, 

NOTES _(ONE-RUPEE)— 
Question re discontinuance of ——. 440. 

\ NOTIFICATION(S)— 

OATH OF OFFICE— 

--Ajab Khan—Honorary Captain. 5. 

No. i-D, dated the Question 76 withdrawal of Railway Departinent 
28th December, i936. 86, 

0 

Abdul Haye, Mr. 3. 
Abdul Karim, Khwaja. 
Abdul Qaiyum, Nawab Sir Sahibzada. 4. , 
Abhyankar, Mr. M. V. 3. 

Kassem, Maulvi. 469. 
Acharya, Mr. M. K. 943. 
Ahmed Ali Khan, Mr. 3. . 
‘Ahmed, Mr. Kabeernd-Din. 3. 
Aiyangar, Mr. 0. Duraiswami. 2. 3 
Aiyangar, Mr. K. Rama. 2. 
Aiyar, Mr. A. ए: णएः 7097 
Aiyar, Sir Palamaneri Sundaram Aiyer Sivaswamy. 403. 

" 
d 

i
i
s
 

की 

Hussain Bahadur, Prince Afsar-ul-Mulk Mirza Muhammad. 
Alimuzzaman Chowdhry, Mr. 2 4 

° 
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i OF OFFICE—contd. 

Allen, Mr. Basil Copleston. 2. ” 
6 Aney, Mr: M. 8. “3. 

Ariff, Mr. Yacoob, C. 330. 
Asjad-ul-lah, Maulvi Miyan. 3. 
Bahawal Baksh, Chaudhri, 3. 
Bell, Mr. Robert Duncan. 87. 
Belvi, Mr: D. 9. 2. 
Bhat, Mr. K. Sadasiva. 2. 
Blackett, The Honourable Sir Basil Phillot. . 
Burdon, Mr. Ernest. 657. 

हू 

Butler, Mr. M. 8. 0. 29. 
Calvert, Mr. Hubert. 2 
Chaman Lal, Mr. 3. 
Uhanda, Mr. K. K. 3. 

5 Chatterjee, The Honourable Mr. A. C. 4. 
. Chettiyar, Sir M. C. T. M. 2243. 

Ohetty, Mv. R. K. Shanmukham. 2. 
Clarke, Mr. Geoffrey Rothe. 2. 
@ocke, Mr. H. G. 2: 
Dalal, Sardar, B.A. 4. 
Das, Mr. Bhubanananda. 3. 

Das, Mr, Nilakantha. 3. 
Datta, Dr: S-K. 4. 
Dumasia, Mr. N. M. 
Duni Chand, Lala. 

2 

Fleming, 
Fraser, Sir Gordon, 403. 
Ghose, Mr. Surendra Chandra. 5. 

ह Ghulam Abbas, Sayyad. 3. 
. Ghulam Bari, Khan Sahib. 3. 

5 Gidney, Lt.-Col. H. A: J. 527. 
Goswami, Mr. T. C. 2. 

क् Gour, Dr. H. 8. १99, 
Govind Das, Seth. 3. 
Gulab Singh, Sardar. 3. 
Hailey, The Honourable Sir Malcolm. - 7. 
Hans Raj, Lala. 3. 

—— Hari Prasad Lal, Rai. 3. 
Hindley, Mr. Clement Daniel Maggs. ॥श- 
Hira Singh, Sardar Bahadur, Captain. 4. ai a 

~ + Holme, Mr. Henry Edward. 2. = aie 
Howell, Mr. Evelyn Berkeley. 7. 
Hyder, Dr. Lodhi Karim. 3. 
Innes, The Honourable Sir Charles. . 
Ismail Khan, Mr. 3. 
jyengar, Mr. A. Rangaswami. 2.७ 
Jajodia, Mr. Runglal. 3. 
Jeelani, Haji S. A. K. 2 sie es 
Jinnah, Mr. M. A. 2, = 
Joshi, Mr. N. M. 229. 2b egies 

_ Kartar Singh, Sardar. 3, 
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OATH OF OFFICE—contd. 

Kasturbhai Laibhai, Seth. 2 
Kazim Ali, Mr. M. 3. 
Kelkar, Mr. N.C. 2. 
Kidwai, Shaikh Mushir Hosain. 883. 
Kun, Maung. 253. 
Kyi, Maung Tok. 3 
Ley, Mr. Arthur Herbert. 583. 
Lindsay, Mr. Darey. 3. ° 

Lloyd, Mr. Allan Hubert. 839, 2082 
-  Lohokare, Mr. K. G. 2 

Mahmood Schamnad, Sahib Bahadur, Mr, 408. 
Makan, Mr. M. FE. 2 
Malaviya, Pandit K. K. 3. 
Malaviya, Pandit Madan Mohan. 5. 
Mehta, Mr. J. M. 2. 
Misra, Pandit मर. N. 3. 
Misra, Mr. 8. D. 3. 
Moir, Mr. Thomas Eyebron. 3. 
Moncrieff Smith, Sir Henry. 7. 
Muhammad Ismail, Khan Bahadur Saiyid.  839. : 
Mahboob Ali Khan Muhammad Akbar Khan, Sardar. -329 
Murtuze Sahib Bahadur, Maulyi Sayyed, <2. 22 उत 
Mutalik, Sardar V. N. 2 sg 85 
Nag, Mr. Girish Chandra. 2 
Nambiyar, Mr. K. K. 2. 
Narain Das, Mr. 3. 
Nehru, Dr. Kishenlal. 3. 
Nehru, Pandit Motilal. 3. 
Nehru, Pandit Shamlal. 3. 
Neogy, Mr. K. 0. 2. 
O'Malley, Mr. Lewis Sydney Steward. 2. 
Owens, Lt.-Col. Francis Charles. 22. 
Pal,-Mr. B.C. 2: 
Parsons, Mr. Alfred Alan Lethbridge. 4 
Patel, Mr, 7४. 3. 2 
Percival, Mr. Philip Edward. 2. 
Phookun, Srijut Tarun Ram. 32. 
Piyare Lal, Mr. 3. + 
President, हैक, ॥ ase 
Purshotamdas Thakurdas, Sir. 2. E 
Raj Narain, Rai Bahadur. 963. 
Rajan Bakhsh Shah, Makhdum Syed. 3. 
Ramachandra Rao, Diwan Bahadur, M. 2. 
Ranga Tyer, Mr. C. 8. 3. 
Rangachariar, Diwan Bahadur Tiruvenkata. 2 
Ray, Mr. K. 8. 
Rhodes, Sir’ Campbell. 3. 
Richey, Mr. James Alexander. . 
Roy, Mr. B. CG. 2. 
Roy, Mr. K. 0. 4. bed 
Rushbrook-Williams,, Mr. Lawrence Frederic, 7, 7607. — 
Sadiq Hasan, Mr. 8. 3. : 
Samarth, Mr. N. M. _229. 

— Samiullah Khan, Mr. M. 3. 
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a OF OF FICE—coneld. 
& Sarda, Rai Sahib Harbilas. 3. 

Sarfaraz Hussain Khan, Khan Bahadur. 3. 
Setalvad, Sir Chimanlal Harilal. 29. 
Shafee, Maulvi Muhammad. 3. P 
Shams-uz-Zoha, Khan Bahadur, M. 779. 
Si, Maung Ba. 3. 5 
Sinha, Mr. Ambika Prasad. 277. 
Sinha, Mr. Devaki Prasad. 3. 
Sinha, Kumar Ganganand. 3, 
Singh, Raja Amarpal. 3. 
Singh, Mr. Gaya Prasad. 3. 
Singh, Raja Raghunandan Prashad, - 3. 
Singh, Rai Bahadur Shyam Narayan. 2.» 
Stanyon, Col. Sir Henry. 3. 4 Heke: 

x Syamacharan, Mr. 3. d sti 
‘Tonkinson, Mr. Harry. 979. iptiasuige 

A Tottenham, Mr. Alexander Robert Loftus. i, 883. 
Turing, Mr. Julius Mathison. 2. 
Ujagar Singh Bedi; Baba. 3. 
Venkatapatiraju, Mr. Bhupatiraju. 2 
Venkataramana, Mr. Kakutur. 2. 
Vishindas, Mr. H. 2 

..  Wajihuddin, Haji. 3. 
‘illson, Mr. W. Js. 

| _ OBSCENE PUBLICATIONS— M heart 
। Resolution re ratifi¢ation of the International Convention for the suppres- 

sion of the circulation of, and traffic in, ——  397-38. 

OBSERVATORIES— 
Questicn re Aecrological ——. 20I2. 

OFFICE ESTABLISHMENT— 
Question #द —— for the Indian Legislature. 686. 

’ BRITISH AND INDIAN— 
= Question re interchange of —— 42]. 

* OFFICIALS, POSTAL— 

~ Question re allowances to —— in Assam. 907, 

| OIL #UEL— 
S Question re use of -— on Railways. 7355. 

OLIVIER, LORD— 7 
* Question re ——’s speech in the House of Lords. 2i¢8, ff ‘ 

O'MALLEY, Mr. LEWIS SYDNEY STEWARD— z 

+ Oath of Office. 2. sy 
Resolution re repeal of Bengal Regulation III of 6]8. 9003.58. 

a.°
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न ८ OPIUM— 5 
Budget Demand for ‘“‘——". 429-430, न 
Question re annual sale of ---- during the last ten years 2]09-00. 
AYuestion re export of 23-25. 
Question re loss of ——- revenue. 93-94. 

‘ in Question ve supply of ——- to Hong Kong and the Straits Settlements. 
7432-933. Z iy 

; ORDERLY PEON(S)— 

के Question re —— for Inspectors of Post Offices. -88-4. 

ORDNANCE FACTORTES— a 
Question ré Chief Clerks in —-. 67: 
Question re clerks in ——. 0670-67. 
Question re Indian Gazetted Officers in ——. 670: 
Question re reorganisation of the superior services of ——+; 67. E 
Question re training of Indians in ——. 225-26. 

ORIGINAL MAJOR WORKS— 

Question re ——- in the N.-W. EF. Province and: 

ORIYAS— $ 
~ Question re employment of —— on the B. N. Rail 

ion re number of in Govt. service. 738- 
: Question re union of —— speaking tracts. 79 a ey 
हे 2 # 

ORTHODOX QUARTERS - . 

Question re size of rooms in —— and unorthodox quarters in ilaisina. 
I243-2]4. 

z Ris, oa Oe eee A 
OUDH ‘AND ‘ROHILKHAND RAIL WAY— 

a Question re Adyisory Cominittee, ——. 675. 
- Question re Superintendent of Stationery and Printing. 676. 

Question re Travelling Ticket Checkers on-the ——. 676 

OUTRAGE(S)— 

Question ve alleged —— by Anglo-Indians on an Indian woman. 405. 

OVERBRIDGE(S)—_ - 
Question re between Hamilton Road and Delhi City. 2097-2098. 
Question re want of raised platforms and —— at stations on the Burdwan- 
Howrah Cord section ofithe East Indian Railway. 946-947 j 

OVERCROWDING— 
Question re —— in trains. 270. 

OVERTIME ALLOWANCES— 
See under “ Allowance(s) ” 

OWENS, Lz.-Cor. F. 0.-- ६ 

Expression of regret at the death of Sir Frank th; = se of Sir McCarthy. 704: 

oe १ | ६७०8: अब 
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r कं 

> PAOT— ; aye 
है See under “ Nationalist Party ”. . 

PAL, Mr. BIPIN CHANDRA— 

Budget Demand for “ Customs ’’. 393-99. 
Budget Demand for “ Education ” (Grand to Calcutta University). 549. 
Budget Demand for ‘ Emigration, Internal”. (Reernitment of Labour 

for Assam). 563-65. 
Budget Demand for ‘‘ Jails and Convict Settlements ’’. 803. 
Budget Demand for ‘ Taxes on Income 420, 

i Discussion re alleged Pact between Government and the Nationalist 
Party. 736-737. 

General Discussion on the Budget. 265-2244 
Indian Penal Code (Amendment) Bill— 

7 Motion to refer to Select Committee. 474-75. 
* Tndian Penal Code (Amendment) Bill (Amendment of section 375)-= 

Motion to refer to Select Committee. 053-58, 055. 
Oath of Office. 2. 
Question (Supplementary) re appointment by the British Cabinet of a 
Committee to consider Indian Affairs. 878- 

Question (Supplementary) re books and _ periodicals issued to State 
a Prisoners in Bengal. 922. 

Question re case of Babu Har Bhagwan Das. 70]. 
Question re fi p 

. 

ed on Ram Amugnapa Tewari, Postman of Calcutta. 

0; 0 Reb Nig thy 

Question re loss of a mail bag at Paliwie परत 
Question re recoveries from R. M. 8. officials for loss ef instired articles. 

702. 

Question re speech of Mr. P. 0. Mitter.. 3638-369. 
Question re theft of mail bags at Multan. 70. 
Resolution re abolition of the Cotton Excise Duty. 2034 38-40. 
Resolution re adoption of measures for the convenience of Indian Rail- 

way Passengers. 508-50 
Resolution re amalgamation of the Indian Territorial Force with the 
Auxiliary Force. 230-232. 

Resolution. re grant of full self-governing Dominion status fo India. 
362, 575, .709-77 oe 

Resolution re#frievances of the Sikh community. 964-66, 989. — 
Resolution re Ratification of the International roa मम ‘for the sup- 

pression of the circulation of, and traffic in, Pe an ications, 3834- _ 
Tea, 

. Resolution re repeal of Bengal Regulation IT of I8I8. 2053-60, 2078. 
re rred ets in the Provinces. 620, 

PANEL(S)— = , 
Election of —— fer Standing Commitices. 76-77 => 
Election of a —— of the Standing Committee to advise on 9 

relating.to: Emigration: 94. 

PANEL OF CHAIRMEN— {int J pak 

_ Appointment of —~. -445. 7; 7 5 st a = 
= <i 7.9 .
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PANNA LAL GOPI— 
~ Question re case of —— late Assistant’ Station Master of Karbighwen 

Station on the East Indian Railway, 6I5. 
* 

PAPER PULP— 
Question 7¢ manufacture of ——. 684. 

PARBELIA COLLIERY— * 

. Question re inquiry into thé explosion at the ——. 720. 

PARSI PIONEERS— 
* See under ‘‘ Pioneers 

PARSONS, Mr. A. A. L.— 
Badge Demand for “Railways”. 637, 554-58. 

Oath of Office. . 

Question re strength of the various ——- in the Legislative Assembly. 
44-475. 

oes n re extension of Xmas concession on Railways’ to Intermediate 
Third class. 33i. 

Question re liability of carrying companies for accidents to _ << 
“Question re travelling facilities for third class railway ——. di 

_ PASSENGER AGENTS— 
‘Question re —— at railway stations. 893. 

PASSENGER GUARDS— 

ss
 

a
 

B03. 
Question re —— on third class Express and Passenger trains. 893. 

_ PASSENGER SUPERINTENDENTS— 
See under “ Bombay, Baroda and Central India Railway ” ; 

.._ PASSES— ५३ रा 
- Question re free —— for chaplains on the ७: Ty P. Railway. 696 ह 

Question re free —— for Members of Railway Unions. 699. 

2. 

Question re issue of free Railway —— for the ministerial staff of 
the Railway Department. - 30-32, 

-PASSPORT(S)— 
an —— (Amendment) Bill— 

_ See under “ comely |! - 
: ion re of ——- to the proposed Indian delegation to Turk 

Persia and certain Arab States. 2I74-77. ae 
Question re restrictions on the issue and renewal of --.. 902. 

— jag ar Mr. V. J.— 
dget Demand for “ Customs”, 378, 405-09, 424, ‘M6, 444. 

_ Budget Demand for “Taxeson Income”, 4 
Indian Finance Bill— 
- Motion to consider. 923, 2938-39, 3947, 958. 
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हि PATEL, Mr. V. J.—conéd. 

Motion for Adjournment to discuss the occurrences at Jaito on the 28७ 
February, 924. 924. bal 

Oath of Oifiee. 2. . 
Quesiion re abolition of impressed labour. 4I8-49. 
Question ve action taken on certain resolntions passed by the Cowicil of 

State. 46-47 
Question re additional taxation levied by the Central Govt. since ७ 5) 
inauguration of the Reforms. 4]-42. 

Question ve admission of Indians to the Naval, Military and Auxiliary 
Forces, 4i9. 

Question re affairs of the Alliance Bank. 43-432. 
Question re Auxiliary and Territorial Forces. 433. 
Question re Balance sheets of Foreign Banks, 423-424. 
Question re Cash Balances of the Govt. of India. 425, _ 
Question re changes on the Political Deptt. 496. 
Question re cheap and speedy Justice. 42i-429, , 
Question (Supplementary) re clerks in Ordnance Factories. €670-87I. 
Question re correspondence between the Secretary of State for India and 

the Govt. of India re the arrest of Mr. Gandhi. 426. 
Question ve deadlock in the Central Provinces. 44. 
Question re defence of India by Indians. 420. 

Fee Question (Supplementary) re disqualification for election to the Legis- 
latures (Indian 

Question re Governor’s Conferences. 427-428. ee ee ome 
Question ve Imperial Bank of India. 432-433. ३ 
Question re Imperial Medical Research Institutes, 42, P 
Question re Income-tax paid. by Foreign Companies. 428-429. 
Question +c Indian apprentices in the B. N. and ७. 4. P. Railways, 420. 
Question (Supplementary) re Indian Cadets at Sandhurst. 659. 
Question re Indian. commitments at the Imperial Heonomic Conference. 

426-427. 

Question re Indian contributions towards the Royal. Military Academy 
Woolwich. 42. 

Question re Indian Debt. = 
Question (Supplementary) ndian Gazetted - officers in ‘Ordnance 

Factories. 670. 6 Sees en: 
Question re Indians on State Railways. 429. Ares a 
Question re Indians in the Naval and Air Forces, 442-43. 7 
Question re interchange of British and Indian Service Officers. 42 
Question re leave of clorks-in the office ‘ef the Accountant General, 
Bombay. . 46. 4 5 

Question re Military Expenditure. 420. 
Question re Minimum age for child Labour. 48 cma E 
Question re Motions for adjournment in the Indian. Legislature ae 3 

409. g 
Question ren tion of Indi for Sandhurst. 44: >, 8 आह 
Question re number of voters for the Provincial Councils and the Legis. है be 

Mative Assembly: ~4i4. ea ; = Z 

Question re offers to Swarajists to Administer Transferred. subjects om 
Bengal and the Central Provinces. 45 > Ri हि 
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VATEL, 36%, V. J.—contd. 
Question re officers of the Political Deptt. 43] 
Qiiestion re officers of the Territorial and Auxiliary Forces, 420. ' 

| Question re paper used in Govt. Printing and Stationery. 423. 
‘2 Question re pay of Commissioned Ranks. 420. 

Question re Political officers who have not passed Departmental Examina- 
tions. 403-4 

Question re Post Office Cash Certificates, 425. 
+ Question (Supplementary) re power of veto of the Secretary of State for | 

India. 906-907 - 
Question re propaganda work in America by Mr. Rustomji. 4i0-4i]. 
Question re protection of Princes Bill. 405. 
Question re purchase of Stores. 423. 
Question #€ Questions in the Legislative Assembly and Council of State. 

407-408. 

Question re Railway Quarters for Europeans, Anglo-Indians and Indians. 
404-405. 

Question re recruitment of All-India Services. . 422. 
Question ve recruitment of Commissioned Ranks. 42. er A city 

48, 
॥ Shipping Companies. 424. 

422. 

Question re reservation of Railway Compartments. 429-430: 7 — i 
aaa Question re Reserved and Transferred subjects. 45. 

+ Question re Resolutions in the Legislative Assembly and Co 
State. 406-407. 

Question re restrictions on the return to India of Mr. B. G. Horniman. 
4i6. 

Question re staff of the High Commissioner for India. 405-406 
ry) re State Prisoners. 205. % 

- Question re statement of Govt. officials before the Indian Marine Com- 
mittee, 430. 

Question re strength of the vatious ‘parties in the Legislative Assembly 
44-45, 46. 

Question re superior Staff of the Government of India. 3830-49. : 
( tary) re travelling allowance of Members of the 

Legislative Assembly... 95. 

fe 

re Vi Harbour. 40. - 
Question re working of the Reforms in the Centra] Provinces. 29. 
Resolution re abolition of the Cotton Excise Duty. 2034. /् 
Resolution re grant त"8९-ह०४सकांगह Dominion Status to India: 457, ~- 

558, 559-565. 

- Resolution ve repeal of Bengal Regulation III of 788... 2064, 2u72, - 
Resolution re return to India of Mr. 8. 6. Horniman. 797-795, 53- 5 

84. 
ae Es 

PATH! MALLA JOHAR— : 
Question 76 Postal letter boxes in the villages of ——. 659. : 

PATNA— : ; 
: = — — Question re proposed Ry. bridge across the Ganges at ——. 756, “८ 

; PATNA CITY— = 
Questian re stoppage of the down Punjab mail at —— Station. 265. - 
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» PATNA UNIVERSITY— = ana gs 
Question re —— 70. 7 

PAY 
a = 

Question re improved scales of -—-- for postal employees. 903-04. ०»: | अल वी 

Question re ——, allowances and hours of work of the Telegraph Staff = ४ 

892. 
कब 

3 Question #6 -=— and allowances of all ranks in a British regiment. 672- = gq 

— 673. : = 

Question re —— and staff pay of British officers serving with thé Indian ~ 

Army. 206 
Question #€ —— of civil clerical establishment, N.W..-B. cP. 3896 

Question #€ = vf clerks of the Trrigation’ Department, N.-W. FE. Pro- 

vince, 895. : 
ir Question re petition from Postal in Bengal for raising the 

’ -—- of postal SS | हि: ie es on 

Question re revision of —— of Civil clerks in the Ea:Rinvinge- 

_, 3890, 896. 

~ Question v¢ scales of —— of certain classes of Postal officials in Bombay. — 

366. i 

PAYENE, Mx. (LOCO. FOREMAN, L ALMONIRHAT, FE. B. RY.) 

Question. *# alleged assaults on Indians by ——. 77: 

AL CODE (AMENDMENT) BILL, INDIAN- 

PENINSULAR LOCOMOTIVE CO.— 
Question re remunerative preference promised to —— 4 

PENSIONS— 
~ Question re conversion of Rupee —— paid in England. 4388, 8 

Question re decision on the rec dations of the Inchcape Committee 

re —— - मेड. 

Question re grant of ~— and privilege leave facilities to menials of the | 

Postal Departinent. 967, Pied ye 

Question re new —— Rules. 3809. a 

Question re number of officers permitted to retire on proportionate —— _ 

995-96. . 83822: 2 ४१४ * 

Question ye —-— of Bedar Bakht. 35 
Question re —— to the ndents of Military Ainge “2 

= ‘t Surgeons killed in war. पके: - = 

Question re Provident Fund and commutation of 
+ Question re substitution of a Provident 4 

See “ Military Pensions ”. paste 
and ——"". 

7272 Sel pert 
“PENSIONS (MILITARY)— 

jon ré —— 

PENSION DEPARTMENT— 

PENSION RULES— 
Question re the new ——.
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PENSIONERS— 
Question te Government —— in Bombay. 665. 

PEONS— 
* Question re Orderly —— for Inspectors of Post Offices. 894. 

PERCIVAL, Mr. P, E.— 
Court-fees (Amendment) Bil]—- 
Motion to refer to Select Committee. 245, 2I46, 2I47-48, 2249, 253. 

Expression of regret at the death of Mr. G. M. Bhurgri. 434. 
न Oath of Office. 2 

Passport (Amendment) Bil) (Indian)— 
Consideration of clause 46: 

«.. Resolution re repeal of Bengal Regulation III of 788.. 2067, 

PERMANENT SETTLEMENT— 
Question re —— in Madras. 996-97. 

PERSTAs— 
Motion for Adjournment to discuss the refusal of passports to the pro- 

posed Indian delegations to Turkey —— and certain Arab States. 2i7- 
78, 222-30, 

iat 

uate ही 
Turkey —— and 2 

PERSIAN GULF—- 
Question ve reduction of expenditure on lighting and buo i all 

2085. 

Question re repair of cables in the —— by private companies. 2084 

PESHAWAR DISTRICT. 

Question re conversion of the Mardan Sub-division of the —— into a sepa- 
rate district. 608-09. 

PETITION(S)— 
Question re —— from Postal Associations in Bengul for raising the pay 

of posial subordinate. 944-45. 
See “ Committee on Public Petitions ” ‘ 3 

PHOOKUN, Mr. TARUN RAM 
Oath of Office. 3. = 

PIONEERS— पर 
Question re the Parsi -.— 380-I2. 

PILCHER, Mr. G.— 
Di id for “ Meteorology 482I-24,826-28. - 

“General Discussion on the Budget. 223-38, 268. = 
Indian Finance Bill— as 

Motion to consider. .9I3. 
Question ve discovery of ७ Bomb Factory at Maniktala. 896-97, 968, 

9000, 

ations to 
bias 

= , Question re publication of the Report of the Tariff Board onvthe Stack 
Industry, 279-74. 

Resolution re grievances of the Sikh Commminity. 975-79. 
Resolution re repeal of Bengal Regulation IIT of १88. 9078. 

“ Question re theft and -— on the N.-W. Ry. -20I9. 
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PILGRIMS— म ९ “ 

Question re inconveniences caused to Indian ——~ during the recent Haj 

Pilgrimage. 58. 

¥ PILGRIM TRAFFIC— : 
Question ve opening of the port of Caleutta for ——~ 48. 

PIYARE LAL, Mr i 
Oath of Office. 3. 
Question re acquisition by the railway Authorities of gardens in the 

vicinity of Delhi. 097 
“ Question re annual administration reports of the New Capital Committee 

2092. 

Question re filling of vacancies in the Central Board of Revenue.  4735. 

Question ve increase in the fees for registration of telegraphic addresses. 

2094. 
i Question re issue of tickets for Shakurp: 3097. .. 

re Jain representa on the begis! ‘or Commissions and 
Committees. 098. 

Question re number of Indians and Europeans employed at the Delhi Ry 
Station. 2093 

Question 7¢ overbridge between Hamilton Road and Delhi City. 7095 

3098. 

Question re pay of daftaries in the Secretariat and Army Headquarters. 

हि —s-783-734. A 

= Question re personnel of the New Capital. Committee.  099. 
Question re qu in Lauds li ical College Hospital for 

fax paki 2 ४ 
Question 7: of seats at le : 
Question re substitution of a Provident Fund for pensions. ngs by 
Question re supply of-the Delhi administration report to the Assembly - 

Library. 2092. 
Question re transfer of the Delhi Fort to the civil authorities. 098- ae 
Question re vacancies in the office of the Central Board of Revenno. 7734, 
Question re want of waiting room at Delhi Ry. Station for inter & third 

class Lady passengers. 2093 

PLAGUE-— 
Question ve -——-- in India and steps taken by Govt. to combat the disease. ; 

483. 3 ; {tte अब 5 

8. PLATFORM— > « ०-4 ie ims 
Question re want of raised --—- and overbridges at stations on the 
Burdwan-Howrah chord section of the East Indian, Railway 946.947. हे 

POLICE— 
ह + Budget Demand for 7804. z 2 

|, i p ary Grant for “—=", 848-850. _ ५3 का 

5. POLICE FORCE— a ४ न 

= ployed on Strategic Railway in the NW. हू. Pre 3 
< vince. 624-5. AF 

4 teed) *क peer 

POLICE SERVICE— a cater 
e Indi: ti the —=- in the United Provinces. 2097. ee 

Question re promotich of. Provincial officers | the Im 
the United Provinces. 087 ae sin 
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5 POLITIGAL AGENCIES— ; 3 
Question re abolition of —-. 05, 5 

POLITICAL AGENTS— f ! 
Question re number of -—-- European and Indian Residents and ~— in 

- Indian States. 905. ३ 

POLITICAL ASSOCIATION(S)— ह 
Question re Govt. servants and membership of ---—. 4I3_4]4. 
See under ‘“ Associations ”, 

POLITICAL CRIMES — | - 
Question re the percentage of C. I. D. employees engaged in the detec 

‘tion of ——. 7704. 

POLITICAL DEPTT.— 
Question re changes in the ——. 426. श्र 
Question re employment of Indians in, the ——. 35. 
Question 7« number of Indians holding medica! appointments in the —-— 

905. 

Question re officers of the ——. 48 

by civilians. ene it 
mind Be id 

POLITICAL AND NON- ८ ie 
See under.“ Prisoners”. — ape 

POLITICAL EXPENDITURE— 
——— - Question re retrenchment in ——-. 0, “a 

POLITICAL OFFICERS— 
Question re ——— who haye not passéd. Departmental Examination.’ 403- 

404. ; 

POLITICAL PRISONERS— 
Discussion relating to the treatoent of —— on the motion for the reduc 

tion of the demand under sub-head “ Home Deptt.’’. 7658, 667-69, 
683-84. 

Question r¢ conditions entered into in case of remission of sentence of 
983. 

= Question fe treatment accorded to ~~ im jails,) 287: 

-POPULATION— ae 
Question re ——- income and educational expenditure of British India. ? | 

57-58. en / 
POPULATION (PAUPER)— pen 

Question re the —— of India. 347. . 

PORTS AND PILOTAGE— be sees . 
Budget Demand for “——". 804-4807. : 4 
D d for ntary Grant for “--~—”. 850. cy 

‘PosTS AND TELEGRAPHS— = eee 
Question re employment of a larger percen' of Muha 

Account Department, ——. 49- 
Sher See under ‘‘ Indian Postal and Telegraph Department” 

‘POSTS AND TELEGRAPHS DEPARTMENT— 
Question re retrenchment in the ——. 09. 
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F *AND TELEGRAPH OFFICES— 
and mileage of railways and telegraph lines, ]36. 

* Question re —— 

POSTMASTERS— 
- 

Question 7¢ free quarters or grant of house rent in lien thereof to —-. 

2723. 

Question re reduction of the allowance of ‘rasa! branch —- -894. 

POSTMASTER GENERAL, BOMBAY— 

Question re interim relief to certain employees of the office ० the ——+—_ = 

Question 72 duty allowances for ——-. 278, 

POSTMEN— ots 
Questi Q 

POST Of FICE(S8)— 
Question +e absentees in the R. उ 8. and in certain ——. 887. 

Question re adequacy of staff in the ——> and R. M. 8. 857. 

Question re branch ——. 888. 

= 00 re closing of Nilganj Branch — 2270. 

- Ynestion re closing of —— in the Punjab. 2029. 

‘on re contribution from the residents of th 

conve Office into a head ——. 

hment of ——— in the Nadia Division. - 895. 
re ret 

e Nadia District for 

in the ——. 20I8. Question re 
expenditure and staff of certain =~ mm Question re to 

* Calentta. 84-25. = 
See under * Superintendents of —-”. * = = 

\ QFFICES, CLERTQAL STAFF— का 
> "Question re ‘strength of clerical हॉकी in each “head . fice in tha 

+. Punjab and N.-W. F. circle. 437. eee Oe सथत 

Re 

. 

587-88. छः 

POSTMASTERS (DEPUTY AND ASSISTANT)— ; a 

Re di : wane 7 eG GG PE : me hae 

Question re establishment of —— in each Union Board in Be ee 946. 

‘Question re income and expenditure of the ——— since the introduction 

of the enh d rates of postag Ye 

Question re increase of werk in the ——= 4 $ 

“Question re local contribution from villagers for —— in Burdwan. 948. 

Question re orderly peonus for Inspectors of ———. “I83-44. 

Question 7९ overtime allowances to clerks of the ¢ jeneral + Caleutta. 

88. 

a. uestion re payment of military pensions by —— in the Punjab. and 

F. Circle. 362-63, - 

re posting of Superintendents of —— te their home districts = 

= —— 

i 

< Question re gaising of the status of the Burdwan.——. 945. = : — 
5 हट कप हम raising of the status of the head —— in the. Bengal Girclo- 

‘Qiestion r¢ reduction of delivery staff of ——. Ryser 

Question re season —— at Milam. 659. — a 

Question re sul at Manjhau! in Monghyr. श9-22.  /#- ee 

Questign re nts of the —— in the Dacea District. _ 729, ~ t 
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POST OFFICES, SUPERINTENDENTS—_, 
Question re increments of Postal Inspectors and Head Clerks to f 

Question re pay of ——, 700-0. 
Question +e pay of Postal Inspectors and Head Clerks to 
Question re Postal Inspectors and Head Clerks to ——. 693. 

POSTAL ACCOUNT'S DEPARTMENT: 
Question #४ Muhammadans in the ——. 739-33. 

-. POSTAL AND TELEGRAPH BUILDINGS— 
Question re expenditure on ——. 887. - 

POSTAL ASSOCIATION (S)— 
Question re action taken on the Resolution passed by the Burdwan ——- 

943. 

« 593-04. 
- 

Question re petition from —— in Bengal for raising the scales of pay * 
of postal subordinates, 944-45. 

POSTAL CLERKS— 
Question re grievances of —~. 676. 
Question re working hours of —— 

227. 

POSTAL CLERICAL 

POSTAL DEPARTMENT— 
Question re action taken by the —— on the recommendati “a 

R. M. 8. Conference.  श857. 
Question #ट grant_of compensatory allowances to the staff of the-—— in 

Presidency towns and in Rangoon and Karachi. 369. . 
Question re punishments in the ——. 774. 
Question re selection’ grade appointments in the ——. 36]. 

POSTAL EMPLOYEES— sia 
Question re appeals of —~. © 73. 
Question re expendittie on’ quarters for ——, §68. के 

Question re fines imposed on ——. 702-03. au 

ion re iniproved scales of pay for ——. 903-04 . 
Question re medical examination of 
Question-re pay of certain classes of ——in Calcutta, Alipur and Howrah. 

8! 
Question re —— under the Workmen’s Compensation Avt. 909. 
‘Question re promotion of ——in the Bengal Circle. 944 

POSTAL FACILITIES— 
Question re improvement of raral —-—. /97-08. : > 

tie ; 
Stipa crores 

re grievances of -—— and Superintendents’ Hoad Cierks. — 898. 
Question ré¢ increments of —— and head clerks to Superintendents of 

es Post Offices. 
uperintendents of Post. 

Question: re ——. Se sae 5 | 
= Question neation, a — cod Mead. Clerks to Superintendents of Post Offices.” 
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, POSTAL LETTERS— 

. Question re interception of ——-. 66I. 
Question re loss af ——. ae 

POSTAL OF FICIALS— 

Question re fines imposed on —~ of the Lakore General Pést Office. 
36-62. 

Question re grant of house rent allowances to subordinate —— in Bombay. 
367. 

Question re grant.of local allowances to ——- and R. M. 8. Officials. 
89-92. ie 

Question re inadequacy of pay of ——. 7:2-:43. 
J Question re local allowances of —— im the Punjab. 360-62. 

Question re scales of pay of certain ¢ of —— in Bombay. 366. 
जलन Ff aR 

"है. “POSTAL PUBLICATIONS— etl प 7. 
Question re from adverti ts on ——- telegraph forma, 98. 

POSTAL STAFF— 

Question re increase of the -— and telegraph staff. 896. 
a ve increment of less than a rupee for 38368. 

stion re local allowance to —— employed in Assam. .2027: 
5 3 tion 7¢ minimuin demands ‘of the subordinate ——, .2I24. 
"a Question re punishments inf flicted ०; — ain the Punjab and N.-W. F. 

| a 
Question re recovery of Municipal and Halkhuri taxes from the —~ 

oceupying Government quarters. 8]4. 
Question re rejection by Mr. Williams, Postmaster, Rawalpindi, of medical 

certificates granted to the —— employed under him. 436-87. 

POSTAL SUPERINTENDENTS’ HEAD CLERKS— 
] Question re grievances of Postal Inspectors and. —-—. 896-97, $98. 

| Lame VOTING- 

extension of the system to purdch ladies, 2090. 

“ | SOWERS OF GERTIFICATION— : 
Question re hifhitation of the =—- of the Governor General. हा 

£ESCRIPTIONS— 
Question re Indians and non_Indians on the Great Indian Penin 

sula Railwa; 

PRESIDENCY MAGI 
Question re Honorary ——. 360, cis 

¥ = TOWNS— a ae 
P Question re grant of compensatory allowances ‘to the staff of the Postal 

~. and “felegraph Depattment in —— and Rangoon and Karachi. 
Ee 3300, - — i
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ty 

Budget Demand for *‘ Education ’’— 

Suggestion that the titles of some of the votes should be revised. 849.. 
Budget Demand for ‘‘ Emigration, Internal "'— 

Points out that amendment cr repeal of existing laws is not 7 
; the scope of the Budget debate. 857. 4 

Congratulations to Diwan Bahadur T. Raugachariar on his election as 
_ Deputy President.. 253, . > 
Death of Sir Frank McCarthy. © 704-05, 
Exercise of ——’s discretion under Standing Order 8(4) in the matter of 

the transfer of Resolutions from the secondary to the regular List 
Business. 52-8, 55. 

Inquiry whether the salary of —— is votable or non-yotable, 376. 
Oath of Office: 4. 
Observations by -—— regarding appeals to himself from the rulings of , 

any person authorised to oceupy the Chair during his absence. 690, 
940. , a 

Observations by —— regarding asking of questions casting reflections 

public inrport- 

Ruling by —— amendmen 
consolidating Bill. 324, 325. | 

Ruling by “>> that the Chair cannot, as a rule, allow i a i 
adjourn consideration of a proposition merely in order to 
ference to another item. 204]. 

Ruling by that the discussion of incidents occurring in the territory 
of an Indian State is not in order. 4940, 

Ruling by that the discussion of the salt tax under the Demand for 
“Salt? is not in order. 424. 

Ruling by that the discussion, either by way of Resolution or on a 
motion for adjournment, of matters relating” to the relations of His 
Majesty’s Government, or of the Governor General, or of the Gov- 
ernor General in Council, with any Prince, or Chief, or to the adminis- 
tration of the territory of any such Prince or Chief, cannot be allowed ; 
and the fact that such territory is temporarily under the adminis- 
tration of an officer appointed by Government is irrelevant. 923, 924, 
925, 7926. : हि हि = 

Ruling by —— that during the discussion of the Demands for Grants? 
if a general discussion takes place on the motion ‘to omit the | 
Demand, no further general discussion can arise under any other motion 
to omit other Demands. 378-79. ; 

Ruling by that during the discussion on Demands for Grants, 2 
reduction can be moved, in order to raise a question on the portions 
which fall“under the voted portion, and not on that portion which is 
not open to actual reduction by the vote of the Assembly-  4647, डर 

Ruling by se that the Ecclesiastical Department can b brought under 
¢ during the ideration of the Demands % ‘or Grants, but 
it cannot be made the subject of a reduction. 7, oe . 

Ruling- by —— that motions for reduction in relation to certain non= 
Re items which pre thrown’ open for ediseussion cannot, bg allowed., —
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PRESIDENT, Mu.—contd. 
Ruling by —— that a motion for recommittal of a Bill to Select Com- 

mittee must be justified on the ground either that the Select Com- 

mittee have not adequately considered the Bill or that unforseseen 

circumstances have arisen since they considered it. 928, 929, 930. , 

Ruling by —— that Questions cannot be asked on behalf of a Member a 

who has not taken the Oath of Office. 32. 

Ruling by —— that when the House pass>s, by a majority either a 

motion that a Bill be taken into consideration or the alternative motion 

that the Bill be referred to Select Committee, it stands committed to = 

the principle of the Bill. 75, = 

Statement by —— in respect of the moving of amendments on the Resol: 

tion re grant of full self-governing Dominion Status to India. 348-49. 

Statéinent by —— re fixing of a date and time for the Hon’ble Finance $ 

Member's speech introducing the Budget. 879. : 

Suggestion by —— as to the sketch of co mse, of business during the 

. discussion on Demands for Grants. 627:98 °° 

PRESS(ES)— | Mies 

Question re exclusion of —~ workers from the. benefits of the C. 8. R. 

and Fundamental Rules. 98I-82. 
Question re provident fund for —— employees. 98. 
Question re quatters for'—— employees.  T982. 

PRESSES, GOVERNMENT OF INDIA— 
Question ve Works Committees on the ——; 979: 

हे |] De 0 rop al 

‘ustoms Department. 2957-58. 

PRICE, WATERHOUSE AND CO.— 

E Question re engagement by the Government of India of the services of 

Messrs. -—-, Chartered Accountants. 3356. 

PRINTING OF CURRENCY NOTES IN INDIA— 

Scesunder ‘ Currency Notes ”’. 

> ER(S)— 
jon 7८ facilities to —— to appeal against the decision’ of the Jail | a 

j authorities. 2264. ४५७ ः 
. के Question re Legislative bodies and ——. 7286-87- के co, 

Question कह Moplah and other —— in the Andamans. 38. 
Question ‘remumber’ of sin Jails in each Province’ under ‘the direct ~ 

a acharge of the Gentral.Govermmnent ‘and number released. 263. 
_ Question re right of —— to see orders, rules, ete., with regard to their 

duties and @iscipline. . 264. yy ar हे 
Question re-treatinent of political, and non-political ——. 3285-96... 

PRIVATE BUILDERS— (23 255 5. और: corns =. 
_Quesiion re~reservation of land in Raisina for 207, gale 

- PRIVILEGE LEAVE— soci : a 
estion re grant of pensions and —— facilities to als of —
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PRIVILEGE TICKET ORDERS— 4 

Question: re, cost. cf free railway passes and —— granted on certain - | 

Railways. 226. | 

“Question re free railway passes and —— granted in 923. 26. ; 

Question v¢ ‘restrictions of free railway passes and ——. %. ,. 

PROPAGANDA— ‘ 

Question re —— work in America by Mr, Rustomji.. 4l0-], श7. 

PROPERTY— 
Question re attachment of ~— of Income-tax assessees in the Punjab. 

" i86 ye 

. PROSECUTION(S)— . 
Question 7% —— for counterfeiting coins. 7303-04- 

PROTECTED MONUMENTS— 
Question re 2085-86. 3? 

PROTECTION OF PRINCES BILL— 
Question re ——. 405, 

PROVIDENT FUND—. 
Question re —— and commutation of pansonk गा... 
Question re —— for Press - 

Question re substitution of » —— for pensions. ॥733/ a 

PROVINCE(S)— i, a ue 

Question re constitution of the —— on a linguistic basis. 865. : 
- 

PROVINCIAL CONTRIBUTIONS— 
~ Question re ——. 674, 690. 

Question re —— to the Central Revenues. 32. 
Resolution re reduction of ——. 330-46. 

PROVINCIAL FINANCE MEMBERS— 
Question re Conference of ——. 658. 

PROVINCIAL GOVERNORS— iy 

Q re by ——. 399: कद ४ 

> PROVINCIAL GOVERNMENTS— : 
Budget Demand for Adjustment with ——. 880. = 
See “ Adjustments with Provincial Governments 

PROVINCIAL GOVERNMENTS OFFICES (MECHANICAL BRANCHES)— 
Question re — of the clerical establishment. 867. 

PROVINCIAL JUDICIAL SERVICE— 
Question re High Court Judgships for Members of the ——. 44-45. 

‘= PROVINCIAL MINISTERS— : 
re Question re proced: ation and acceptance of office of +—. । 
हि है! वश 

ROVENCIAL SUBJECTS— 4 
- prs: 2 regulation of action of Provincial Governments in regard to है 

~ 
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PUBLIC ACCOUNTS COMMITTEE— 
Plection of: the —. ., 273, 
Motion for election of the ——.. 27, 

PUBLIC HEALTH— 
Budget Demand for ——, 852. > 

PUBLIC HEALTH COMMISSIONER— . 
Question ve abolition of the post of ——. 2086. 

PUBLIC PETITIONS, COMMITTEE ON— - n 
Appointment of persons to serve on ——. 97. 

है. PUBLIC SERVICES=56 = 
Statement laid on the table re the percentage of Indians in certain 

पू
छा
" 

("न Ree Me कलश ८७ ८5 ४०2५ 
PUBLIC SERVICES COMMISSION— कै Cs 

Question re employment of English Reporters by the ——. 406-07. 

PUBLIC WORKS DEPARTMENT, DELHI— ’ 
Question re appointment of Mr. 0. 8. Roberts as a Cattle Ranger in the 

376. 

Question re appointment of Mr. T. Gately as a Temporary Engineer in 
Bo——. >०372-8, 

x jon re Architects employed in the ——. 726. 
Question re delay in the grant of increme to subordinates in the ——, 

735. 

‘Q ery of r on 
tenants belonging to the ——. . 290-09, 

Question re shortage of electric, bulbs in: the 3rd Project Division, —. 
१78, हू 

x Question re shortage of insulated wire in; the stock of. the 3rd Project 
Division, ——.. 20] 

Question re starting pay of Indian and European,clerks in. the —— 

Question re termination “of services of certain temporary employees of 
nt itis: the ——... 72-22, 

Meo Assistant Estate Officer, Delhi.” - 
ar,..Mr, ४८334 ४ =e 
Pershad, Mr,” कि 2 ce See “§ Mr? : १ RE हे 

See “ Wi Ww.” i 

~ PUBLICATIONS= 

~ 

= DEPARTMENT: Dees 
Question re expendisire incurred aioe th 

the Central Intelligence and Excis 
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PUNJAB— 
Question re assessment of Income-tax in the 

= Question re attachment of property of Income- 

q moe > 486-87. 
3 Question 7८ closing of post. offices in the —. , 20I9. 

Question re income-tax assessment in the ——. 3870-7]. 

Question re local allowances’ of postal officials in the ——. 360-6l. 

Question r¢ payment of Military pensions by Post Offices in the 2 

and N.-W. F. Circle. 362-63. ‘ 

Question re reduction of salaries of the subordinate services jn the —. 

592. 
Question re» 

PUNJAB MAILS— 
‘Question re Inter-class accommodation on the Up and Down ——. 7979- 

Question re stoppage of the Down —— at Patna City Station. 2१65. 

Question re Third class carriages on the ——. 688-89. 

PURCHASE OF STORES— 

—. 86-86. 
tax assessees in the ——. 

evenue from income-tax in the ——. ]87. 

न 

See ‘‘ Stores *. 
= 

© PURDAH LADIES— ४ ahaa secu rr 
ting” system to ——. 2090. 

- Question re extension i 

-PURSHOTAMDAS ‘THAKURDAS, ‘Sin— 

Budget Demand for “ Forests’. 46-62. के hin a 

Budget Demand for “ General Administration 7, -764-65, iin 

= Budget Demand for “ Indo-European Telegraph Departmen sic , 

636-38. ; 

Budget Demarid for “ Indian Postal ani 

 4604-05. 
Budget Demand for “ Railways”. 59-26, 529, 53!, 

ui Pah Budget Demand for “ Railways—Working Expenses se 

; = 49, 493, 7627. 

Budget Demand for “ Salt”, 558-59, 426. ल् । 

Budget Demand for «axes on Income”. 420. ; 

Demand for Supplementary Grant for “Indo-Buropean Telegraph De- 

partment ”. 834. a 

Election of —— to the Standing Committee for the Commerce Depart- 
od 

ment. 347. ९ व 

छहकांका of —— to the-Standing Committee for the Department of 

Industries and Labour. 40. 

Blection of —— to the panel of the Standing Committee to advise on 

questions relating to Emigration, . 94. 2 

Election of —— to serve on the Standi Finance C itt 

Expression of regret at the death of Mr. G. M. Bhurgri. 432. 

General Discussion on the Budget. | वाति-श 7297. पु 

*  Jndian Coinage (Amendment) Bill— 
Motion to consider. 265-66. 

Motion for constitution of the Select Committee. 07. 

Budget Demand for “ Meteorology ”’. 827-28. 
d Telegraph Department ». 460i, 

532. 
475-76, 478-79, 

299. 

yaa
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Bees HOTAMDAS THAKURDAS, Sirx—contd. 
= 
> Question re action taken by Government on Hulett’s Ordinance passed 
प्र by the Provincial Council in South Africa. 6]. 

- Question re amounts in dispute between His Majesty’s Government and - 
the Government of India. 27-28. 

Questidn re appointment of Advisory Committess for the B., B. and C. I 
and G. 4. Py Railways. 39-40. 
Question re balance in the hands of the Secretary of State on 38 
= March 923. 505]. wh 

Question re bill passed by the House of Lords in connection with the 
Bombay, Baroda and Central India Railway. 224. 

Question re Book Depét for the sale of Government publications. 222. के 
Question (Supplementary) re British Empire Exhibition. 42. 
Question re Capital expendit न 8 New Delhi. 207. 
Question re Colonial-Indian Military expenditure. a! < 
Question re coal contracts for Railways. 53-4 
Question re condition of Indians in Kenya. 26-7. : 
Question ve contract with Messrs. De La Rue and Co. 302-03. 
Question re correspondence between the’ Government of India and the 
_ Secretary of State re Currency and Exchange. 56-7. 

Ps on ve discontinuance of the One Rupee Note. 440. 
ve disposal of ships and boats belonging to the Royal Indian 

ine. 24-5 
~ Question re Emigration. Rules. > 26. 

Qu हे tion ve evidence in the « 95 Church. 54-5... 
stic १ न ee ae 

, ae of the * . ng Indian 
cadets at Sandhurst. 223. 

Question re future control of the Indo-European Telegraph Department. st 
॥ 58 55-6, i 
‘ - Question re Indian Civil Service. 33-5. 
y Question #ह items of Financial Expenditure’ in dispute between His 

| 44 Majesty’s Government andthe Government of India. 23-4 
Question ve location of the experimental Security Press in Delhi. 302. 
Question re Military Dairy Farms. 52. 
Question ve powers of the High Commissioner for India in London. 57 

estion re printing of Securities; Stamps and Currency Notes in India. . 

. stio Peprofits earned on Enemy Ships. 5! 
के Question re'piblication of the correspondence relating to Ken : 

Question ‘re quantity of stores purchased by the High Commissioner for 
India from Ist’ April 923 to 30th September वह. 

+रशास्क्राणा re Rate of Exchange adopted by Railways for comparison of 
Rupee and Sterling. Tenders for Stores. 
— re rate of Interest on instalments drawn by the Imperial Bank 

67475... - 

f the Inchcape Committee. - 07. 
Question ve reduction: lesiastical Department. 56. c at 
Question re remunerative preference promised to the Peninsular Loco- 
motive Co. 57-59. area 

Question re retrenchment in the Roya my Depart. Mi 
a re sale*of gold, from sre hand pe 

(Supplementary) re Salt 8 in | 
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PURSHOTAMDAS THAKURDAS, Sin—coneld. . 
Question re sterling securities held on account of the Gold 7 

z Reserve. Il-I2, 
- Question ve tenders for Locomotives made in India. 57-59 

Question ve training of Indians in Ordnance Factories. 225-26. 
Resolution re adoption of measures for the convenience of Indian Rail- 

way Passengers. 40-2. 
Resolution re approval by the Indian Legislature of Government Con- 

tracts, 64-7, 
~ Resolution re grant of full self-governing Dominion Status to India. 379, 

: 59-27 
Resolution re imposition of a countervailing duty on South Africa i 

Resolution re tenders for Government Stores. 632, 635, 643-46. 

PUSA AGRICULTURAL INSTITUTE— 
Question re ——. 39-42. 

tion re retrenghm of expenditure in the ——. 770, 
Question re supply of seeds by the ——. 00. 

PUSA RESEARCH INSTITUTE— foo the ४ 
of Xuropess: ai 08. 

i Question re —— ene Fri 
See under “ Research +t 

© a Q tare <a i ! 

QUARTERS— ~~ 
Question re expenditure on —— for postal and telegraph 8 

888. i 

Question १४ free —— for signallers on the G, I. P. Railway. 604. 
Question re opening of a beef shop near the Hindu —— in Raisina.| 

907. दे 

Question re provision of free —— for Commercial Inspectors. 
Question re —— for the Indian staff of the Delhi New Capital Railway. 

33. ; 

- — Question re —— for the European and Anglo-Indian staff-of the Delhi 
New Capital Railway. 33. = San 

Question re —— for Press employees. 982. vat 
. Question re railway for European and Indian staff. 273. 

Question ve recoyery of Municipal and Halkhuri taxes from the vn E 
and telegraph staff occupying Government ——. 8]4. J 

Question re size of bedrooms in ‘D’ type —— in Raisina. IH4. 
Question re unorthodox and orthodox —— at Raisina. 26, 

QUESTIONS— 
Observati by Mr. President regarding the asking of —— easting § 

reflection upon individuals. 724. न 
Proposal to frame a rule so as to ensure that starred —— are of suffi 

importance to be answered as such. 794. . 
Question re —— in the Legislative Assembly and Council of State. 

408. , 

‘Qvestion raised whether Jong answers to — 
i talle: Ieee nt rr ae pas 
Ruling re putting of —— on behalf of a Member who has” 
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QUININE— ' a3 
* Question ve distribution of —— through Post Offices. 3]4. 

ORUM— 
See under “ Select Committees ”. 

QUTAB MINAR— 
Question ve mosque near ——. 29. 

M4 R 

RACIAL INEQUALITY—" ~ 
Question re —— on the Eastern Bengal Railway. श7 

RADIUM INSTITUTE, RANCHI— 
* Question. re —— 

RAGHUNANDAN PRASAD SINGH, Rasa— 
Question re export of bovine cattle. 08. 
Question ‘re income from third class railway passengers. 
Resolution ve grievances of the Sikh Community. 964. 

Question re tribal —— in the Indus plains, 83. 

-| RAILWAY(S)— x 
| Budget Demand for ““——”. 59-66. . 

Question re acquisition by the —— authorities of gardens in the vicinity 
of Delhi. 099. 

Question re alleged bribery and corruption on the ——. 79, 88. 
‘Question ve appointment of Indians as Traffic Inspectors on ——. 889. 
Questi r ‘ig on ——. 7908. 
Question re bookstalls and advertisement contracts on ——. 885. 
Question re coal contracts for ——. 53-54. 

Question re coal surveys on behalf of the ——. 355. 
coal on ——. 882-83. 

“of fuel on ——. 589. 

Qu . ik 
Question~re European, Anglo-Indian and Indian apprentices on —+ ee 

n re expenditure on maintenance and ren 
X’mas concessions on — to intermediate and — 



334 INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 

RAILWAY (S)—contd. 
Question re Indians and Europeans on State and Company J 
—.. 677. 

Question ve issue of tickets for Shakurpur 
Question re Leave Rules for —— servants. 307. 
Question re local advisory Committee on ——. 727. f 
Question re loco. foremen on the B., B. & C. I. ——. 2098. 
Question ve maintenance of way, works and rolling stock on ——. 588- 

89. 

Question ve mileage of ——. 7736. . 
Question ve military traffic on ——. 590. 
Question re number of third class carriages on the principal ——._ 687- 

88. 

Station. 3097. | 

Question re orders for wagons for State from Indian firms. 904-05. 
Question re overbridge between Hamilton Road and Delhi City. 097-, 

98. 

Question ve preferential rates granted by certain —— on goods shipped 
by a particular non-Indian Line! 206, 

Questions re proposed —— from Gujrat to Sargodha and Khushab. 
592-93, 907! 

Question re proposed —— between 798 
Question re proposed vid Brindaban: 
25. -- or 5 

Question re proposed —— from Vasad to Kathana. 3343-44. re! 
Question ve proposed metre gauge —— from Chittagong to 44 

42. 

Question 7¢ proposed metre gauge —— from Tirupati to ० 5 कट 
Question ve purchase of coal for State ——. 88. 
Question re quantity of land held by the —— authorities in India 
Question ve quarters for the European and Anglo-Indian “staff ‘of. the 

Delhi New Capital ——. 333. 
Question re. quarters for the Indian Staff of the Delhi.New Capital —. 
32-3, ra 

Question re, — and Trade Unions... 697. 
— between. Muzaffarpur: and Sitamarhi.. 288 

Question re —— lands on both sides of Railway dinate 
Question re —— quarters for European and 278. 

re —— Statistical 592... | 

Question re rate of exchange adopted by —— for companies of Rupee and 
Sterling tenders for. aa es, 300-0I 

Question re recruitm ‘oY superior posts on. the. +—. 382, 788. 

Question re reduction in the staff of ——.. 590-9l., 
_ Question re reduction of working expenses of ——. . 588. ess = 
Question ve reduction of expenditure on —— carriages and wagons. | 

_ 590. 
~~ Question re reservation of berths on ——. 273. 

Oiesti 
re retrenchments on Indian ——. 48. 

agave re shorter —— route to Dacca from Goalundo. 4874: 
Question re summary balance sheet showing the financial results of ——. 

ection re supply of drinking water for Indian passengers on —. 
० ed re third class carriages on English, Continental and Indian 
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a AIDWAY(S)—coneld. 
is Question re travelling facilities for third class —— passengers. 509-0. 

re Question re Trikannad —— Station. 279-80. 
Question re use of oil fuel on ——. 3358. = 

हे Question re Vasad-B -Katana ——, 3282. 
Question re wagon allotment for coal traffic on the Bengal Nagpur —— * 

943. 

RAILWAYS AND IRRIGATION WORKS— 
Budget Demand for “‘——’”’. 3882: al 

i, RAILWAY, ASSAM BENGAL— 
Question re increase of fares on the Bhairab-Tangi Section of the 2 

294. , 
| अर 3 

RAILWAY BOARD— 3 

2 Question ve appointment of an Indian as Member of the ——. 469-70. ने 
ह Question re appojntment of Indians on the —— 477. 

Question re grievances of the ministerial establishment of the ——. i364. 
Question re leave reserve for the office of the ——. 365. 
Question re temporary hands in the office of the ——. 7864-68. f 

a ba ट : ‘(AY BRIDGE— : 
—— tion re proposed —— across the Ganges at Mokameh Ghat. 55- 

गा 56. 

Question re proposed —— across the Ganges at Patna. 56. 2 

५ ) 5 

RAILWAY CARRIAGES— pees ; 
Question re cost of construction of different, classes of ——. 7678, 

. Question re expenditure on! struction of first, second and third class 
=, C87. 

7 Question re length of first, second and third class ——-. 868 ‘ i 
Question re number of third class on the principal railways. 687-88. E 
Question re overcrowding of third class ——. 687. 
Question re third. class —— on English, Continental and Indian Rail- 

Ways. 688. 

हैं Question ve third class —— on the Punjab Mail. 688-89. 

_« RAILWAY COLLIERIES— 
- Question re ——. 354: LRAT 7 

*  RATLWAY COLONY— s 
+ Question re at Jonesganj, Ajmer. 2003-04. 

RAILWAY COMPARTMENTS— 
॥ 

4 on Question re reservation of ——. 429-30: 
है 
. RAILWAY DEMANDS— 

Question re sub-division of ——. 895. ESE 

RAILWAY DEPARTMENT—..~ 
the ‘ ior grade of the Stores Depart- > 

ment of the-——. 339. 
Quéstion re withdrawal of Notification No. -D., dated the 28th” 5 + 
December, 796. 836. : 5 
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RAILWAY DISASTER— ; ° 
Question re Ramgunga ——. 272. 

RAILWAY DRIVERS— 
Question re Indian ——. 699. 

RAILWAY EMPLOYEES— 
Q re eal cer if te! of =a] 698. 

RAILWAY ESTABLISHMENT ROLLS— 
Question re supply to Members of the Legislature of the —— and working 

estimates. 895. 

RAILWAY FACILITIES— 
Question re —— for the Kararipura and Talcher Coal-fields. 37. 

RAILWAY FARES— दर 

Question re increase in ----.. 96. 
Question ve increase of —— on the Bhairab-Tangi section of the Assam 

Bengal Railway. 24. 

\ RAILWAY FINANCE— 
Resolution re separation of —— from 

RAILWAY INDUSTRIES COMMITTEE—_ 
Question re endation of ——. शा, : ze 

RAILWAY LINE(S)— 
ea —-* ' 

Question re doubling of —— from Madras to Pallavaram. शक 

Question re mileage of new ——. 908. 
Question re railway lands on both sides of ——. 284-9. 

RAILWAY MAIL SERVICE— 
Question re abolition of —— sections. 890. 
Question re absentees in the —— and in certain Post Offices. 887 

Question re action taken by the Postal Department on the recommenda- 

tions of the joint ——- Conference, श57, ‘ 

Question re adequacy of staff in the Post Office and ——. 887. 

Question re grant of local allowances to Postal and ——~. 89-92. 

Question re leave reserve in the ——. 887, 
Question re working hours, leave reserve, allowances, ete of —— 

staff. 85-I6. 

RAILWAY MATERTAL— 
Question re British tenders for ——. 20. - j 

RAILWAY MEN— 
Question re grievances of ——. 699. < = 

RAILWAY OVERBRIDGE— 
Question re —— at Bahawalnagar Railway Station. 592. 

RAILWAY PASSENG é ह 
7 Question re income from third class ——. Il. प् rg 

re id sleep lation for ——. 869. f 
is Question re transfer of —— from a lower toa higher class of compart-- — 

‘Sment in cases of overcrowding. 892. ak 

Resolution re adoption of measures for the coAvenience of Indian ——..“ 

494.572. आर 
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RAILWAY PASSENGERS CONFERENCE— 
Question re resolutions of the —— at Sonepur. 54. 

RAILWAY PASSES— =: 
Question #€ cost of free —— and P. T. O's. granted on certain Rail 

Ways. 26. 
Question re free —— and P. T. Os. granted in i923. 226. 
Question re issue of free —— for the ministerial staff of the Railway 
Department. 30-32. 

Question re restriction of number of free —— and P. T. Os. 79%. 
Question re revision of rules re grant of free ——. I25, 

RAILWAY QUARTER(S)— 
Question re —— for Europeans. 2-I3. 
Question #६ —— for Europ Anglo-Ind and Indians. _ 404-05. 
Question 7¢ —— for Indians. व72, : Fenty seen 

RAILWAY RATES AND FARES— 
Question re on the Kalabagh and Bannu Branch of the North 

Western Railway. 760-ा, 

RAILWAY RATING— 
Question re ——. 882 

RAILWAY RISK NOTES— 
Question re ——. 435-36. 

RAILWAY SERVANT(S)— 
Question ve definition of ‘“——”. 332, 
Question re leave rules for ——. 307. 

RAILWAY SERVICES— 
Question 7é Indianization of the higher grades of the ——. 698. 

RAILWAY STAFF— 
Question re establishment roll of ——. 274. 

RAILWAYS, STATE— 
Question re Indians on ——. 429. 

RAILWAY(S), STATE-MANAGED— Fear 
Question re ‘opeans and Indians on -—. 908. कील 
Question re gross earnings and working expenses of the —. 909, 

RAILWAY STATION(S)— 
Question ve passenger agents at —— 
Question 7४ —— for New Imperial Capital. 207. 

RAILWAY STORES— 
Question re reduction in the purchase of ——. 597. पु 

RAILWAY STRIKES— 
Question re -—. 34-85. welt 

RAILWAY TIOKETS~ है ey 
Question re receipts from first, second and third class —— 868-69. + कर 
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— RAILWAY TRAVELLING FACILITIES— छः 
Question re third class ——. 894-95, 

RAELWAY UNION(S)— ' 
zx Discussion regarding recognition of ——. 563-66. | 

Question re frée passes for members of ——. 699. - 

RAILWAY VAGARIES— 
Question re letter and editorial comments in the “ Swarajya”’ entitled 

i ‘——??_ 202-03. 

हे 
= RAILWAY WAGON(S)— / 
. Question re tenders for —— and locomotives. 207-09. ] 
- Question re tenders for ——, ete. 20-02. 

RAILWAY WORKING ESTIMATES— # - 
Question re supply to Members of the Legislatures of Railway establish- 

ment rolls and ——. 895, ¢ 

RAISINA (NEW DELHI)— Gueaone x 

893. — 
Question re “OC” and * फू ‘Type Unorthodox quar iers at ——. I3 

dispensary in ——. 964. 23552: 2 है 
Question re New Chambers of the Legislature at ---- 
Question re opening of a beef shop near the Hindu carters ila 

3907. ; 

Question re reservation of land in ——~ for private builders. 207. | 
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Question re applicant for vacanciés in the Geological Survey of India. 

434-35. 

Question ve article in the “A. B. Patrika ’’ headed “Serious E., I 

Railway Grievances.” 305. 

Question re “GC” and “D” Type Unorthodox Quarters at Raisine. 

2438. 

Question re closing down of Hridaipur Station. 689. 
Question ve complaints by Indians in Kenya. ll.. 
‘Question ve cost of C i and ittees.  IIl. 
Question re cost of construction of different, classes of Railway carriages. 

368. 
Question re cost of free Railway passes and P. T. Os. granted on certain 

Railways. 26 
Question re difficulties of small collieries in the matter of wagon supply. 

Question re entitled passages to the United Kingdom. 367 
Question re e3 construction of I, IL and III class Railway 

Westion ee ra eo? 

Question re free Railway passes and P, T. Os. granted in 923, i96. 
Question #€ Geological Survey of India. 434. 
Question ve Government servants and membership of the Anglo-Indian 

Enpire League and the-Anglo-Indian Association. 277-78. न 
Question r¢ grants for Commissions and Committees. ॥79. 
Question re grievances of Postal clerks. 676. 
Question re High Court Judgeships for members of the Provincial 

Judicial Service. 44-45. 
Question re import of matches. 689. 4 
Question re import of splints, veneers and empty match boxes. 435; 
Question re imports of veneers, splints and dummy match bores. 689-90. 
‘Question re latrine accommodation in carriages of all classes on the 

East Indian Railway. 305-06. 
Question 7e Mimber of third class carriages on the principal railways. 
687-88, * - 

Questions re pr da work in America by Mr. Rustomji था, ॥शए7. 
Question re Provincial contributions. 
Question re Railway quarters for Ei: .  72-3. 
Question re Railway quarters for Indians. 9. 
Qu re reports of Commissions and 00फात्नांह्ल्ड,. वव-2. 
Question re restriction of number of free Railway passes and P, T. Qs. 

25. 2 
~ Question #ट revision of the Rules re grant of free railway passes. 95. 
Question re size of bed rooms in “D” type quarters in Raisina. 4. 
Question re,size of rooms in orthodox and unorthodox quarters. ab 

Raisina. ]3-l4, Sait 
Question re storage of coal at Ballygunge Railway Station. यो, 

5 Aca 

. 
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= - ROY, Mr. B. C.—contd. 

- Question #€ supply to the Assembly Library of certain Army Publica- 

tions. 67-8. 
=Question re tenders for locomotives. 99. 
“Question re third élass carriages, on English Continental and Indian 

x Railways. 688. 
Question re third class errriages on the Punjab Mail. 688-89. 
Question ve unorthodox and orthodox, quarters at Raisina, 496. 

- जन >. Question re unorthodox quarters at Raisina.. 26. 
: = Question re various allowances of married and unmarri British 7 

~ Officers arid soldiers. 468. % 
Resolution re overcrowding of third class railway. carriages. 687. 

ROY, Mx. K. C— द 
Appointment of —— to the Library Committee, 445. 
Election of ——- to serve onthe Standing Finance Committee. 284. | 
Election of —— to. the Standing Committee for the Department of | 

Industries and Labour. 403. हे कि 

Tndian Tariff (Amendment) Bill— 
Nomination of members of Select Coniinittee. 708. 

Oath of Office. wei 4. ere 

Question —_* 
Question re health of troops stationed at Razmak and Razani. 
Question re honorary Presidency Magistrates. 7350. 
Question 76 Kenya Immigration Ordinance, 277. 
Question # Kohat and Landikotal murder gangs, 483. 
Question (Suppl tary) relocation of troops at Muzaffarpur? L0L 

Question 7¢ position of Bills pending in the Indian Legislature on tho 
dissolution of one Chamber. 442-43. 

Question re proscription of Mr. Ramsay Macdonald’s book ,“‘ The 
Awakening of India". 65-66. 

Question (Supplementary) re protection of the Steel Industry. 
Question +c recommendation of the Tmperial Conference for the forma 

tion of a Committee to consider the s' Indians in other parts 
of the Empire. 277. “ 

Question xc reduction im the number of Executive Councillors in Bengal. 
350. 

Question. (Supplementary) ve official reports from Provincial Goyern- - 
merits on the working of the Reforms. 28. = 

Question ve total strength of the Council of India. 349-50. 
Question ve tribal raids in the Tadus plains. 753. 
Resolution re grant of self-governing Dominion Status to India. 548. 

ROYAL ATR FORCE— = 
: estion r¢ European recruits for the ——, 2094. . 7 

estion re Finance Section of the —— Headgqnarters. 995. 
estion 7e motor vehicles for the ——.  7995. 

ROYAL ARMY MEDICAT, CORPS OFFICERS ~-- 
Question re I. M. S. and ——. 924-i5. 
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VAL CALCUTTA TURF CLUB— al 

ae Question re alienation of land at Barrackpore to the ——. 383-84. 

ROYAL INDIAN MARINE— 
Question ve disposal of ships and boats belonging to the ——.,. 2426. ~ 

Question re r ‘hm: im the ——~ 24. 

ROYAL INDIAN MILITARY COLLEGE — + ’ 

ऊ Question ve Bengal students for the ——, Dehra Dun. 8852-58. 

ROYAL MAIL SERVICE OFFICIALS— : 

Question ve recoveries from —— for loss of insured articles. 702. 

‘ ROYAL MILITARY ACADEMY, WOOLWICH— 
Question -¥¢ Indian contributions towards the —~ 4I2. 

ROYAL MILITARY COLLEGE, SANDHURST— . 
> Question re selection of Bengal students for the ——. 888. 

RULES— 
Question re —— under section 67 of the Government of India Act. 597- 

RULING(S)— 
pe by Mr. Chairman that the discussion of what happéned in the 
territory of an Indian State is not in order. 689. 
——= by Mr. President that amendments of substance cannot be introduced 

in a consolidatii 3324 and 325. 
, us a rule, a motion to 

——— hy Mr. President that the discussion of incidents occurring in the 
territory of an Indian State is not in order. 940; 

_ — by Mr. President that the discussion of the salt tax under the 
~) Demand for “ Salt’ is not. in order. 3494. 

——by Mr..President that the discussion, either by way of Resolution or 
on a Motion for Adjournment, of matters relating to the relations of 
His Majesty’s Government, or of the Governor General, or of the 
Governor General in Council, with any Prince or Chief, or to the 
administration of the territory of any such Prince or Chief, cannot 
be allowed; and the fact that such territory is temporarily under the 

= administration of an officer appointed by Government is irrelevant. 
923, 924, 925, 926. 

—— by Mr. President that during the discussion of ne for 
* Grants, if a general discussion takes place on the motion to the 

> first Demand, no further general discussion can arise under any other 
~ - » motion to omit other Demands. 378-79. .. _- 

~-— by Mr. President that during the discussion on Demands for Grants, 
a reduction can be moved, in order to raise a question on the portions 
which fall under the voted portion, and not on that portion which 
is 906 open to actual reduction by the vote of the Assembly, 4647. < — 

——-by Mr. President that the Ecclesiastical Deptt. can be brought under 
discussion during the consideration of the Demands for Grants, but 
it cannot be the subject of a reduction. 747. 

Question re ferry service between —— and —— Ghat. 2h-92. 
ident that motions for reduction in relation to certain 

non-voted items Which are thrown open. for’ discussion cannot be 
allowed. 646. 
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RULING(S)—contd. 
by Mr. President that a motion for recommittal of a Bill to Select 

Committee must be justified on the ground either that the Select : शत 
mittee have not adequately considered the Bill or that unforeseen cir- 
stances have arisen since they. considered it. 928, 929, 930. 

——by Mr. President that questions cannot, be asked on behalf of a 
Member who has not taken the Oath of Office. 32. 

—— by Mr. President that when the House passes, by a majority, either 
a motion that a Bill be taken into consideration or the alternative 
motion that the Bill be referred to Select Committee, it stands com- 
mitted to the principle of the Bill, 5. 3 % 

‘4 

RUPEES— 
Question re commission charged for changing ——. 304. 

RUSHBROOK-WILLIAMS, Mr. L. F.— 
Oath of Office. 2, 607. 5 

USTOMJI, Ma.— 
Questions re propaganda work in America by ——~ 40, 42], 277- 

——————— बदन ढक लीक - 

pee _< कप 

SABARMAT aneag कप 
estion 

.. .. and Dholka.  343. ae <li 

SADIQ HASAN, Mr. S-— ar 
Oath of Office. 2. 
Question v¢ appointment of an Indian as Member of the Railway 

Board. 469-70. 
Question ve Indian soldiers loyed in Mesopotamia. 469. 
Resolution ve grievances of the Sikh community. 990. i # 
Resolution ve release of Maulana Hasrat Mohani. 003-32 0i5: 5 

SALT— ; 
Budget Demand for “——”- 493-28. न 
Question #€ consumption of ---- in India. 63. 
Question re effect of enhanced duty on consumption of 
Question re imports of foreign sugar and ——. 348. 
Question re laying on the tabie of a statement showing the quantities, 

rates and revenue on ——. 49. 
Quéstion re restrictions on the manufacture of earth——. “7858-54... 

SALT DUTY-— 
Question. re contributior-to Burma for ‘the collection of the =~—, 367. 

SALT FACTORIES— दर 
Question #ह —-— in Madras. 999-2000. 

SALT TAX 
Question re‘duty realised from the enhanced ———. 35-86. 4 
Question re effect of the enhanced —— on the working man’s expenses. 

3908. 

SALUTES— 
Question re cost of —— to hich Government officials. 675. 
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a Mz. 7९. 
n of —— to 

Indian Penal Code (Amendment) Bill (Protection of minor girls)— 

the Standing Committee for the Home Department. 

| Motion to refer to Select Committee. 473 

Oath of Office. 29. 
हि 

-SAMIULLAH KHAN, Mr. M— x 
Oath of Office 3. 

SANDHU, Mx— 
Qusktion re termination of the services’ of —— and Mr. Kumar, tem- ~ 

है porary engineers, Public Works Department, Delhi. 722-25. 

| SaNDHURST— | 
Question re Indian Cadets at ——. 659. 

Fy Question re nomination of Indians for —._ 422, 293-94. : 

SANTRAGACHI— — 
f the —— Vishnupur Branch of the Bengal 

Qxestion re opening ० 
Nagpur Railway. 946 

SARDA, Rai Sane M. HARBILAS— 

ole Discussion on the Budget. 7754-56. 

“ip ith of 
; 

awe “Question (Supplementary) re establishment of a University at Raj- 

3988. «23423 क +.. putana. 
re. Baroda and Central India 

Ques 

- 
. 

Agents in Indian 
Question re numbér of Indians holding medical appointments in the 

Political Department. 4905. 
Question re Rajputana University. 09, 
Resolution re repeal of Bengal Regulation ITI of i8]8. 2057-58. 

SARFARAZ HUSSAIN. KHAN, Kaan Banapor— 
Geperal Dicussion on the Budget. 48-45. 

Indian Merchant Shipping (Amendment) Bill— 
Motion for leave to introduce. 259. 

के Motion to circulate. 97I-72. 
Indian Penal Code (Amendment) Bill (Protection of Minor girls)— 

4 Motion to refer to Select Committee. 77 ‘ 

Motion fox Adjournment to discuss the refusal of ey to the pro- ना 
= posed Indian Delegation to Turkey, Persia and in Atab States. 5 

= 228- है 
Oath of Office. 3 ees eee | 
Question re admission of Indians to the Royal Military Academy at a 

Woolwich. 295. 
Question ve Alambagh temple dispute. 439. : 
Question re allowances drawn by officers of the Trperial Services. 

06-07 
- (४०४६: re dment of the Tt tax Act. 489. ~ a 

=A Question re appointment of a Rates Tribunal. 439. = 
Qu हे re_appointm of Indians as Traffic Inspectors’ on railways. * 

Question re Bengal Nagpur Railway grievances) शाह seed a z - 

> = 5 
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BARFARAZ HUSSAIN KHAN, Kuan Banapur—contd 
Question re Brigade Order re voting for a non-Swarajist candidate. 

Question ré casualties due to derailment on the Rohri-Khanpur section 
> of the North Western Railway. 2259. 
Question re closing of the Nilganj branch post office. 2270: 
Question re corfespondence relating to the Protection of Princes Bill 

4298. 

Question ve dispensary in Raisina. 964. : 
Question re employment of Indians in the Foreign and Political and 
Army Departments. 296-97. 

Question ve employment of Indian soldiers in Mesopotamia. 296, 
Question re establishment list of the office of the High Conimissioner 

for India. 274. 
Question ve establishment list of the varioys Departmenits of ‘the Govern- 

ment of India Secretariat. 974, 
Question re establishment roll of the Railway staff. 274, 
Question re expenditure on the Ecclesiastical Department. 440. 
Question re expiration of the present contract for printing of stamps. 

3975. 

Question re extension of time for the general. F 
963. ‘ 

Question re Frontier Inquiry Committee. 28I-82 
Question (Supplementary) +e ‘of conveyance allowance in Simla 
0 Members of the Indian Legislature residing at Lon कि 

श67. 

Question re grant of leave to recruits of the I/I9th Hyderaba 
ment (Bengal) of the Indian Territorial Force. 2260. 

Question re increase in the number of days allotted for the discussion 
of non-official Resolutions. 297 

Question re increments of Postal Inspectors and Head Clerks to Superin. 
tendents of Post Offices. 594. 

Question re inter class accommodation on the Up and, Down Punjab 
mails. 275-76. 

Question re Kenya Immigration Ordinance. 686. 
Question re Lady Hardinge Medical College and Hospital, Delhi 298- 

99. = 

Question + liability of carrying companies for accidents to passengers. 
7295-96. 

Question re Longwood Hotel, Simla, 7989-85, 2072-4, शातरा 
Question re military expenditure. पा08 See 
Question re mortality from ¢aneer. 44ी : - 
Question re Multan Muslims ‘and Income-tax. ऊ5 
Question re nomination of Indians for Sandhurst. 293-94. 
Question re number of research specialists in the Pusa Research Institute. 
208-82. 

ve office establishment for the Indian Legislature. 686. 
Question re opening of a Central Radium Institute, 440. B 

. Question re overcrowding in trains. 270. * 
Question re passenger agents at railway stations. 893. 
Question ve passenger guards.. 892-93. - 
Question-re passenger guards on third class express passenger trains 

898. 
x Question re pay of Postal Inspectors and Head Clerks to, Superintendents: 

of Post Offices. 593-94 
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F SARFARAZ HUSSAIN KHAN, Kaan Banapcr—contd, | “7४३८ eas 

Question ve pension of one Bedar Bakht. 89 
Question re personnel of the Colonies Committee. 045. 
Question ve Postal Inspectors and Head Clerks to Superintendents of 

Post Offices. 593. 
Question re predomi of European offigers in the Pusa~ Research 

Institute. 408. 
Question re presence of Government servants at meetings of the Congress 

and other political associations, 4287 
Question re printing of stamps in India. 274-75. 
Question re protection of the stec! industry. 237-88 

i Seen '8 for the Hurepean and Anglo-Indian staff of the 
New Capital Railway. —43i3. 

Question re quarters for the Indian staff of the Delhi New Capital 
Railway. 732-8. « 

Question ve questions relating to Kenya. 686. et 3 
Question re racial inequality on the Eastern Bengal Railway. ST 
Question re Radium Institute at Ranchi. 440. 
Question re railway connection between Muzaffarpur and ~Sitamarhi- 

4288. 

Giese ve railway quarters for European and Indian Staff. 273.> 
“Question ve refreshment rooms at Delhi railway station. 677 

G jon re replacement of certain military officers in the Political Depart 
ment by civilia 

Questi re Te 

I209-0. = 

Question ré separate entrance gates for female passengers at Howrah 
station. शाही 

Question re separate entrances to the Howrah and-Sealdah railway sta- 
tions for male and female passengers. 2]69-70. 

Question re Settlement of financial expenditure in dispute between the 
Home and Indian Governments. 706. 

Question re staff under the High Commissioner for Tndia in receipt of” 
more than Rs, 300 a month. 7298. 

Question re State prisoners in the Central Jail, Aliptir. 308-09. 

Question re stoppage of the Down Punjab Mail at Patna City station. 
265. 

Quest ve 
4209. 

Question re third class passengers on the Eastern Bengal Railway 
260-6] कक मे 

uperior appointm held by Indians in the Secretariat. 

"Question ve transfer-of railway passengers from a lower to a higher class 
of compartment in cases of overcrowding. 592. 

Question re use of Longwood Hotel by commercial travellers and other 
members of the public. 20I4. INS = alee 

Question re Vasad-Borsad-Katana Railway. 7282. 
Question re working of the Bengal and North-Western Railway. 2089 

Resglution re-approval by the Indian Legislature of Governments com- 
tracts. 60I-02, 67 

Resolution re repeal of Bengal Regnlation TPL of वक्त: 2050-52; 2089-70. 
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है. ° #aRGODA— :: ° sta 822 ह 
Question re proposed railway from Gujrat to —— and Khushab. 309- 

20. 

| \SARMA, Tur Hos‘nx Sin NARASIMHA— 
Budget Demand for “ General Administration 7. 4743, 745, .750-752, 

. : 753-754. "= 
Budget Demand for “ Education ” z (Grants to Universities). 7845-48. 
Budget Demand for ‘‘ Forests’. 463. 

- Expression of regret at the death of Mr G. M. Bhurgri 7433, 

: - . -SAPRU, Sin TES BAHADUR— 

it Question ra expenditure on the deptitation of —— to England. 29.30. 

न SATARA— 
Question ve cost of the —— Koregam branch of the Madras and Southern 
Mahratta Railway. 046. 

3 SAUGOR CANTONMENT— sani 
Question re conversion of the Sadr Bazar a z micipal 

committee. 2089: cuts ands , 
3 Question r¢ ae pes ti ; 

= vincs B NK, POSTAL— we, a 

See **Qiiestion re loans to villagers by the ——-. 20I6-7. 7a 

-SCHOLARSHIP. - 

Question re grant. of —— to Indians for research work, 384 
Question re —— for the technical training abroad of Indians and Anglo- 

Indians. 436-37. 

the ——.. 2089. 

| 
SCHOOLS— a | 

Question re Army Training ——. 389. 5 

SCIENTIFIO DEPARTMENTS— a को 
Budget Demand for “ Other ——”), I8a3_ = फ 
Sea Customs (Amendment) Act, 924— 38 हे 4 

Assent to the —— by the Goyernor General. ‘2i83. 
Sea Customs (Amendment) Bill— - ‘ E 

See under “ Bill(s) ”. 

SEALDAH RAILWAY STATION— 

Question re separate entrances for male and female passengers at 
—. 2269-70. 

SEAMEN— - ; ve 
“Question re grievances of Indian ——... 703. >> 

Question ve Indian ~— under the Workmen’s Compensation Act. 
Question re recruitment of ——. 48. 

‘SEAMENS RECRUITMENT COMMITTEE- * 
See under‘ Committee .” कर न 
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, . Questi tment of Indians to superior posts in the = 64. 

डक “e cea a See “ Daftry(ies) 
ह re shment list of the various Departments of the Govern 

ment of India —-, 274. * > 
Question re retrenchment of superior appointment in the ——. ॥709-70. 
Questi jor appointments held by “Indians in the ——. 409. 
Questibn re superior —— appointments. 473. _ ‘ ? = 

SECRETARIES— 4 = 

t esti ¢ appoint out tt of ता, on the T. C. 8. cadre as —— and 
gos Secretaries a 

4 4 travelling allowances of Members of the Execntive Couneil 
sand ——; 

+ SECRETARY OF STATH FOR INDIA— ~** > = का ae i 
Budget Demand for “ Expenditure in England under the & ० OF the 

>+-- '. I88I 

Question re agency functions discharged by the —— on behalf of the 7 
Government of India. ॥राप-ज8, 

Question 7८ balance in the hands of the —— on the 3lst March; 79898: 
Pe Sl. 

) Question re Colonial banks and firms on the borrowing list of the —— 
॥293. पर 

SECRET’SERVICE GONTINGENCIES— me = 

Question re expenditure on ——. 267. 

SECURITIES-= 

Question re commission on the purchase and sale of ——. . शक. 
Question re printing ef ——, stamps and currency notes in India. 7 - 

02 

9 skourrry press— 
= Question réJocation ,of the experimental 

SF 
in Delhi, Ag 

GRADE गे Ti panxeit al SERECTION GRA {ito Heat हि 
Question re — : Department. 436: 

SELF-GOVERNMENT 5423 अब 
Resolution re grant of fullselégoverning Dominion Statiis to India, 93% है 

22, _348-40], 58-82, 709-69. 

SERVICK(S); ALL-INDIA—_. Sac =. Dae हे 
--e Question re of the Indi 5 - 

SESSION(S)— oe 
Discussion re May -~— in Simla. _/ eS | aes - 
Question re Autumn —— of the Central Legislature. 935 WS ee 5 

oa = a mats « 
= ; es : ; 

Fy = ~ 
Fix 
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- " SETALVAD, Sm CHIMANLAL— ie 
. Appointment of —— to be a Chairman on the panel. 445. 
General discussion on the Budget. 350-54, ॥#7 

Indian Tolls Bill— ' 
Motion to refer to Select Committee. 4324. 

+ Oath of Office. 29. = | 
Resolution ve reduction*of the Provincial Contributions. 336-339. के 

= 
+ > 

. SHAFEE, MAULVI MUHAMMAD— । 
~ *Budget Demand for “Stamps”. 457-58. | 

Motion for Adjournment to discuss the refusal of passports to the pro- ~~ 
है . posed Indian Delegations to Turkey, Persia and certain Arab States. 

हि : 92I7-I8) है 
th of Office. 3 

SHAFI, Tux Hon’sin Sir MIAN MUHAMMAD— 5 
Budget Demand for “ General Administration 7, . 764, 756-56. 

= SHAHJAHANPUR— : 
Question re expenditure on the Army Clothing Factory, ——. 53-64. 

SHAKURPUR— z — 
Question re issue eis Se for 

ZOWA, Kuan Baxapur— * ee * 
Discussion re May Session in Simla. 729. x —— ao, 

Oath of Office. 79. 

SHERGHATI— ¥ | 
Question re railway connection between Gaya and “०-5... 690-97, 607-08, 

a हू ॥708. . 

SHIPS— 3 
Question re disposal of —-- and boats belonging to the Royal Indian 

ie. 24-95, 

" ‘SHIPS, ENEMY— 3s ४ 
Question ve profits earned on ——. 8. | 

-SHIROMANI AKALI DAL— = 
Discussion relating to thé =—- on the motion for reduction of the » | 
Demand under sibhead “Home Department’, 675-77 J 

Question re the declaration~of the Shiromani Gurdwara Prabandhak 
Committee and the —— as unlawful associations under the Criminal 
Law Amendment Act. 472 

SHTROMANI GURDWARA PRABANDHAK COMMITTEE— 
Discussion relating to the —— on the motion to reduce the demand under 

sub-head “Home Department”. 675-77 ; 
“Question re the declaration of the —— and the Shiromani Akéli Dal as 

unlawful agsociations under the Criminal Law Amendment Act. 479. 
See under ‘‘ Committee ”’ 

छा MAUNG BA— =u = : 2 
= Oath of Office, 2. ; = ; ays 

" 



Question re removal of platforms erected by thé residents of the —— 
Dazaars. 905-06. 

Question re rent for platforms and sites by residents of the ——. 905-06. 
Question #€ residential area in the —— hbazars, 905-06. 

BIGNALLERS— 
tion re free quarte 5s for —— on the Great Indian Peninsula Rail- 

STKH(S)— ‘ Fant 
Question re policy of the Punjab Government towards ——. 472 
Question re —— in certain Government offices 
Resolution ve grievances of the -—- community. 949-02. 

SIKH HOLIDAYS— 
Question re ——. 208. 

SILK INDUSTRY— 
Question re work done by Mr. H. Maxwell Lefroy to improve the ——. 

व8857. 

jal session’ of the Asaembly in. —-—. 0. 
Hotel, ——._ !282:85. 

| SIMLA SESSION, i923— 

—. Question » cost of ——- of the Indian: Legislature. 3983: 

SINGH, Mr. GAYA PRASAD— 
Biidget Demand for~‘‘ Railways 537-39. 
Election of —— to serve on the Standing Finance Committee. 2)53.. 
Oath of Office. 3. 
776 7 ve abolition of Divisional Commissionerships. 

estion ४6 abolition of the post of Inspector General 
2054-85,  Gommissio 

Question. re a # of Public Health । 

ries. 20 ae ae 
i the 

Question re Acrological Ob: 
Question re allowance of mor 

20M. ree? 
Question re anti-drink movement in India. 706. 
Question (Suppl tary) re iment by the British Cabinet-of a 
Committee to consider Indian Affairs. 375. 5 

Question re arvests in Bengal under Regulation TIT of 28I8. 
>> Question (Supplementary) re arrests under Regulation Tr 

63, 
Question re $ to income-tax of the profits of indigo 

“Question re Berar Revenue. 63-I4, sal _ 

% sie. x . 4 

» ae है न 

_ £ “ENDEX TO LEGISLATIVE ASSEMBLY DEBATES. 59 

SIALKOT CANTONMENT— Mas मै 
re of the idents of Sialkot i certain resolutions 

of the —— Committee. 904-06. 
Question re erection of platforms by the residenie of the —— bazars. 

905-06. 

» 
ah
r 

y
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SINGH, Mz. GAYA PRASAD—contd. . be 

~ Question re case of Panna Lal Gopi, late Assistant, Station Master of 

Karbighwan station on the East Indian Railway. 625. 

"7 Question re change in the Waziristan policy and the strength of the 

+ Aden garrison. 2083-84. 

Question re Civil Justice Committee. 2006-07. i 

Question re compensation in respect of suffering or damage caused by 

enemy action during the late war. 2007-II- : = 

Question (Supplementary) Fe concession to first and second class passen 

gers. 894. = ao 

Question (Supplementary) re constitution of the governing body of the «© 

Lady Hardinge Medical College. 29. 
कै 

Question (Suppl tary) re contemplated appointment of a Committee 

to examine into the criminal administration. 2007. 

Question (Supplementary) re cost of salutes to high Goyernment officials. 

hae 675. 

Question re cost,of troops stationed at Muzaffarpur. 46-47. 

Question re curtailment of expenditure on the Indian Stores Deparjment, 

as recommended by the Retrenchment. Committee. = 2086; 

Question re expansion of the Indian Stores Deptt. 2087. re 

Question re expenditure on Secret service ६ scene 

Question re extension of the time bat eer: Tal ¢ sion On 

२०5८ _ + the Budget. 20॥4-5... jo tweed तट जल 2 ys 

Question re fencing on the Rengal and North Western Railway.) 55. zal 

Question (Supplementary) re floods in India. 866. ~- ¢ न 

Question re floods in Western Bihar. 443. 

» 

Question re grievances o State prisonerssin the Cents al Jail, Ape 

44. 

Question re identity of the two Judges who examined the cases of State a ह 

Prisoners in Bengal. 68. 
h 

Question re inconvenience to passengers on the Bengal and North West 

ern Railway. 754. 
Question (Supplementary) re Indian Gazetted Officers in Indian Ordnance: 

Factories. 670. ia 

Question re inquiry into the causes of the floods in Bihar and Orissa. 

277-38. ‘Gp 

Question (Supplementary) re Local Advisory Committees on Railways. 

737. भा हर = 
Question re Local Advisory ‘Council on ‘the Betgal.and North Western 

Railway. वा! है jie ea a 

Question re location of tro: or $ at Muzaffarpur. 45-46, 403-02. | 

Question (Supplementary) Longwood Hotel, Simla. पक, | 

Question re Lord Olivier’s speech in the House of Lords about India. . 

2i68. i) S 

Question re malpractices of certain employees on the East Indian Rail- 

: way. व65. : ; Sees 
wel Question re Minor Provinces. 360. है 

> Question re new Chambers के? the Tiegislatures at Raisina. 20j2. 
हे — ve North-West Frontier Province Inquiry Committee “Report. 

& a ee fess ; ae = a 
=e beets oe ae Works in the North-West. “oun Proxinee aa 

= Question (Supplementary) re pay, allowancea’of all ranks in a British 
_ regiment. 672. BE SAAL 5 5-5५ SAS YS A 
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ere ' INDEX TO LEGISLATIVE ASSEMBLY DEBATES. <A6i ~* x > 

SINGH, Mr. GAYA PRASAD=coneld. - ..... ies i é ‘ 

Question ve pay and allowances of chaplains recruited in India. 7707 
Question re pay of me Office Superintendents. 700-0L 

fruit © Question #6 pilferage of fruit on the Bengal and North Western’ Railway. 
55. 

Qrestion re police force employed on tegic railways invthe North- 
Va Frontier Province. i64-5. moot 

Qui re proposed railway bridge across the Ganges at Mokameh 
Ghat. 55-56. 

Question re proposed railway bridge across the Ganges at Patna. 56. = 
; re monuments. 2085-86. 
aq 28) re provision oe level platforms on the Bengal and North 

क्रो we = Ae. pe”) 

१ Question re railway connection ० f 
Question re removal of the district jail, De 

« 50: 
Question ve repair of cables in the Persian Gulf by private ‘companies. 

> 2084. 
‘<i, a Question ve representation of Berar on the Local and Central Legis- 

tures. 4404-09. 
है * Question +e Resolutions of the Railway Passengers, Conference at 
- - Sonepur. 54. _ 

hting and buoying of 

Question. (Supplementary) re Salt factories in Madras. 2000. iia 
Question re separation of judicial and executive functions, 442. 
Question ve shrine of Badri Nath a 

< Question re slaughter house for soldiers at Muzaffarpar, 7709-65, 
~ Question Ze strength of the police force in the Kohat and Bannu 

Cantonments, 358-59. 
Qvestion re subscriptions to certain newspapers by Departments of the 
Government of India. 2i8 : 

Question re supply of seeds by the Pusa Agricultural, Institute. 7700. 
pei re Taxation Committee. और 

dat utilization of the services of.the law officers. : the Bengal ० 
cornell 2006. _ a 

2083, ' 
K onsen ee) re Hokene of the Bengal and North Western ; 

nes way. ee 

Resclution re return to India of Mr. B. G. Horniman. 798. 

‘ SINGH, Rar Banapve SHYAM NARAYAN— 
_ आफ - Oath. of..Office, 2. 2. 5-5 Cae 

SINGH, Rass. AMARPAL— ता. 75८०० ८-७ 



= हम 
rs - हर 

हे oa? ANDEX TO LEGISLATIVE ASSEMBLY DEBATES. ~ ie Hi | 

हे . SINGH, Rasa RAGHUNANDAN PRASAD— 
Appointment of —— to serve on the Committee on Public Petitions. 

8l7 हु 

Election of —— to the Standing Committee for the Department of Educa- 
7 tion, Health and Lands. 595. 

Indian Coinage (Amendment) Bill— ४ 
Motion to consider report of the Select Committee. 938-39. 

Oath of Office. 3. हा 
Question re dairy farms and breeding centres, _ 95: 

- Question re express train between Howrah and Delhi vid Jamalpur. 96, 
Question re increase in railway fares. 9I6. a 

4 os SINHA, KUMAR GANGANAND— 
\ Election of —— to the Standing Committee for the Department of Indus- 

tries and Labour. 40 
Election of —— to the Standing Committee for the Department of Educa- 

tion, Health and Lands. 595. 
Oath of Office. 3. 

> = Question re admission of Indians to the military, naval, air arid Auxi- 
: liary Forces. 437-38. 

Question re annual report of the Lady Hardinge 
Questi मल oP तता कं ह 

= ointm Imperial Customs Services. _ 

= Question re appointment of Indians as Superintendents i. me, 
2099. 

= 5 Question re audit of the accounts of the Lady Hardinge Me Collegen™ 
हू 209. 

Question re andit and inspection note on the Lady Hardinge Medical 
College for 922-98. शाहना 

Question re Central Research Institute. 358. 
Question re employment of Indians in the Audit and Agcounts Services. 

2097. 
Question re employment of Indian's in the superior ‘traffic services. of 

Railways. 2097. 7 
Question re examination by a non-official Member ot alee 
Assembly into the expenditure of the Lady Hardinge’ lege. 
शा 

Question re inspection of thé Lady*Hardingé Medical College. श09 
Question re match industry. 357-58. 
Question re Medical Reséarch Institute. 435 5 
Ques nm re purchase of stores by the High Commissioner for India. 437 - 
‘Question #6 railway risk notes: 435-36. 
Question re scholarships for the technical training abroad of Indians 

and Anglo-Indians. 436-37. 
Question re training of Indian graduates at the Jamalpur railway work- — 

shop. 358, | 
- Question re utilization of the services of Unani and Ayurvedic experts. 

435. 
Question re work done by Mr. H. Maxwell Lefroy to improve the silk 

industry. 957. 3 
ion re imposition of a countervailing duty on South Afriean 



जा r aa 
. ANDEX ‘TO LEGISLATIVE ASSEMBLY DEBATES. 463 > 

SINHA, Mr, AMBIKA PRASAD—.. fe 305: ३७ +# a 
Wath of Office. 277. ; 2 fete tai oe 

SINHA, Mz. DEVAKI PRASAD— can 
‘Asks for a ruling whether the salary of the President of the Legislativ 
Assembly is votable or non-votable. 376 be 

Bedget D d for “ General Adminis 664. 4 
Budggt Demand for “ Mines’’ (Matters re welfare of the workers in 

the mines). 836-42. 

‘Budget Demand for “Taxes on Income”. 42I-22. 

Indian Finance Bill— 
Motion to consider. 799. 

कि Jeavé to introduce in the recommended form. शा. 
प् ees ian (Amendment) Bill— 

Motion to consider report of the Select Committee. 38-9. .! 
Motion for Adjournment to discuss the departure of the Akali Jatha 
from Amritsar and its imminent arrival at Jaito Gurdwara. 

Naat Motion for Adjournment to discuss the refusal of passports to the pro- 
posed Indian Delegations to Turkey, Persia and certain Arab States. 
9225. 

» Oath of Office. 3. 
Question (Supplementary) re abolition of Boards of Revenue in provinces 

Other than the United Provinces. 28 
Question (Supplementary) re abolition of Divisional Commissioners. 39. 

odation Members of the Legislature in Raisina. lodation 

Question (Suppl tary) re appointment of the British Cabinet of a 
Committee to consider Indian affairs. 33973, 374. 

Question re British Guiana colonization scheme.  7738-34. 
> Question ve coal mines in the Raneegung and Jharia coalfields under 

Indian an European management. 98, 
Gs Question (Supplementary) ve cost of troops stationed at Muzaffarpur. 46- 

4a. 
Question (Supplementary) re death of coolies from rupture of the spleen. 

240, 

Question (Supplementary) re declaration of policy in the Central Pro- 
हा ¥vinces regarding transferred subjects. 959, 

ze . 

j Governor .General.».98 ai 
mG Question re ferry service between Monghyr aS Mongh 

. Question re insanitary condition of com 
= and North Western Railway. ॥श. 
a re Kenya Immigration Bill. ताओआ. 

uestion (Supplementary) re Local Advisory Council. on the 
North Western Railway. 204. z Honea 

Qu (Sup: tary) re location of troops at Muzaffarpur, 707 - 
305: 

ti tary) re Longwood Hotel, Simla, g0i3¢° ~~ 
) re Mahabudha 

Question (Supplementary) re exercise of the personal powers of the 258 
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SINHA, Mr. DEVAKI PRASAD—contd.’ ~. हे 

tary) re ber of officers permittedsto retire on 
proportionate pensions. 996. in 

_ Questions (Supp! y) re personnel of the Coloniés © ittee, 046,. 

Question (8 tary) >० Radium Tnstitute “at Ranchi. 74490. 
Question. re alway strikes. 34-35. ्ि 

है stion (Supplementary) re slaughter house for troops at Muzaffarpur 

203. 
Question re Snb-Post” Office “at Manjhaul in! Monghyr. शाश-98 

) re subseri wspapers by depart. _ 

- ments of the Govt. of India. i6. 
{ re-supply-of opium to Hong Kong and the Straits Settlements. 

32-33, 
Question re wagon allotment for coal traffic on the Bengal Nagpur Rail- 

Py way: 943. 
Question re wagons for the coal traffic.  98 

re imposition of a tervailing duty on South African coal 

> 37-4, 320. 

SITAMARHI— 
Question #6 railway connection between 

3888. 4 

श agile ain hid nd जम कर 8 7 y hides and —— 2 ० 

Question re export of raw hides and ——, 2003. a 

SLAUGHTER HOUSE(S)— 
Question ‘re military 5० 3853-852. 

Question re ——?for troops at) Muzaffarpur. 4402-03. 

SOLDIER(S)— E 
~~ “Question ve employment of Indian —— in Mesopotamia. 296. 

Question re, Sor allowances of married and unmarried British Officers | 

; 6i8. | 6s 

SONEPORE— oe 
mestion re resolutions of the Railway Passengers’ 22020 : 

ot ee ei site ai 
SOUTH AFRICAN COAL Ci hzagolgee=* ites ~ pa 

५ ५. Question re countervailing import duty on -—. 922. हु 
4 Resolution re imposition of a tervailing duty on +—< 285-329. 

OUTH AFRICAN OO जम 
“under Goal”. 

oe Wes vhdek “Tata 
SPEECH(ES)—» |. कर 
“Question re —— of Mr. P. ते; Mitter. 68-9 

See under “ Time limit for speec 
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F ‘STAFF COUNCILS— ae ies 
है “appointment of ——— by. the .Great Indian: Peninsula, RY. 

hs, :- 990, 
Question re giving effect to the recommendations of the >> of the 

Great Indian Peninsula Ry. 220-श. 

STAFF PAY— + 
See. wader “ Pay”. , 2 

STAPF SELECTION BOARD— 
Question re ——. 586-587. 

STAMPS assem oo 
‘Budget demand for “ 7, 45 7-L458. 
Question re expiration of the present contract for printing gee न eg 
Question re printing of securities, —— nol in India. 

. 720.02 eae eels 
Question ve printing of —— in India. 798-99;: १9/42/2880 ३७८7 aes 

STAMP DUTY— ar 
Question re exemption of cheques of Co-operative Batiks from) ——~, 904. 

ES COMMITTEE(S)— ay 
— ouncement by Mr. President re election of —— for the Department 
— of Education, Health and Lands. 347 

हट Election of a panel of the ——> to. adyise on, questions relating to, Emigra- 
ti , के दे 

lection of for the Department. o 
595. 

Election of +— for the. Department, of. Industries and Labour; 
Electiqn of for the: Home .Department.. 400 

3 Election of a panel for the —— for the Department of Haueation; 
id Health ang Lands, 709. TAS 

Nominations for election of —— for the Home and Industries and Labour 
Departments. 347. 

Question re 399-200. 
See under “ Advisory Publicity Committee ” 

"STANDING FINANCE COMMITTEE 
a Announcement of the names of Members 

274, 
Motion to proceed to the eléction of Members of 
Result of Members: - 

~~ व अल कर of el . 

कम ORDERS— ae = a है * ह 
. ion for, leaye to amend the ~enabl to 

7 = ‘down the quorum for Select Committees. 940-4. 2 Brann 
cement re nomination of Members for the Sel Committee 

3 ve a of the ——, 949 oe 
a2 eee of the Select Committee to consider the amendment of thie —— 

aS Wes og aay report of the Select Committee on CS 00७०६ of 



Soi: Tee INDEX TO LEGISLATIVE ASSEMBLY DEBATES. Es 

x STANDING ORDER 8(4). 5 pi? 
= Exercise of Mr. President’s discretion under —— in the matter of transfer q 
ie of Resoluti from the dary to the regular List of Business. 

=» “6I2-5. 7 

= STANYON, Coroner Sir HENRY— - 
Appointment of —— to 58 a Chairman on the panel. 445. 
Appointment of —— to serve on the Committee on Public Petitions. 847. 
Budget Demand for “ Excise”. 449-50. 

a Court-fees (Amendment) Bill— 
me Motion to refer to Select Committee. 244, 246. | 

Hindu Coparcener’s Liability Bill— हे 
के =>, Motion to refer to Select Committee. 290-9]. 

ts Finance Bill— 
Motion to consider. 939. 

Indian Passport: (Amendment) Bill— . 
Motion to consider. 457-58. डर A 

i Indian Penal Code (Amendment) Bill (Protection of Minor Girls)— 
Motion to refer to Select Committee. _69_70. 

vi Motion for Adjournment to discuss the refusal 0; the pro- 
खा posed Indian Delegations to Turkey, a b States: 

: 2990-2 i Rain coil 
2 Pad Seer sti oa 

‘ of Tasulin in India. 76] ; a 
Question (Supp! ty) re Longwood Hotel, Simla. 28% at a, 
Resolution re amalgamation of the Indian Territorial Force © 4 

Auxiliary Force. 243-46. 
Resolution re grant of full self-governing Dominion Status to India. 3 

Resolution re Ratification of the International Convention for the sup 
pression of, and traffic in, obscene publications. 33] - 

STATEMENT OF BUSINESS— रे 

‘by the Honourable Sir Malcolm Hailey. 40, 595, ७7, ॥7»-85. 

STATEMENT(S) (LAID ON THE TABLE)— f 
—— showing action takén by Government on certain Resolttions passed i 

by the Council of State. 87-श. : 
—— showing annual nditure ineurred during the last ten years on 

the Central Intelligence Department and the Bureau, of Public In- 
formation. 704: ३७ 4 ==) 

—— showing appointments and salaries of certain classes of officers in 
the Departments of the Government of India. 2834-36. है 

—— showing cases in which the lowest tenders for stores for the Gov- 
ernment of India have not been accepted by the High- Commissioner 
for India. 883-88, 

+— showing cases in which tenders other than the lowest for stores 
= purchased for India have been aééepted by the High Commiscioner for 
= during cas year cages June, 7928... 75-99. 

_—— showing cost nit and 0 appointed since 79श. 

7 . showing grant of licences for fire-arms in 993. 9%8. 
Poa ‘showing percentage “of Indians in certain public services. शाए8-**
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= (LAID ON THE TABLE)—contd. sgh ARS 

_ —— showing retr actu ture in tion with the 

Incheape Committce’s recommendations and otherwise, 58(a)-06 

—— showing total cost incurred on Commi and © in 

3923-24. 988. 

STATE(S), INDIAN 
Questien re number of European and Indian Residents and Political 

Agents in ——. 905. 

STATE PRISONERS— 
- 

Question re allowances of —— in Bengal. 3I, 920-22. 

Question re, grie of —— in the Central Jail, Alipore. 44. 

identity of the two Judges who examined the cases of —— 
in Bengal. 62-2. 

Question re rank of the two Judges who examined the cases of —— 7; 

Bengal. 348, 3852. * 

- हे re rep’ tat from —— in Bengal. 3; 920-22. 

Question re 30, 49, 204-06. 
Question re —— in Bengal. 30-8], 3-82. 
Question re in the Central Jail, Alipur. 208-09. 
Question re treatment of —— in Bengal. 99-22. 

न ५ पाक re visits to —— in उशाष्टओ,. 99, 920. 

कक ment by the Hon’ble Sir Malcolm Hailey re —— in Bengal.  988- 

a 80, 

Question re savings in the working expenses of ——. 7346-47 
Question re scales of pay for Claims Inspectors on ——~. 668 
See under “ Railways 

STEAMERS— 
= Question +e~ preferential rate granted by certain Railways on goods 
| shipped by a particular non-Indian line of ——. 20I6 

STEEL INDUSTRY— 
Question re publication of the report of the Tariff Board on the —— 

2i72-74. 
जम Question re protection of the ——-. 438-39, 3287-88. 

_* STERLING SECURITIES— : 
Question re*—— held on account of the Gold Standard Reserve. ॥7:.. 

~ 32. हे ५७ | +: ५4 

STOCK VERIFIERS— J eae aur 
Question re —, etc. 668. IE ost re 

_ STORES— 
ea eT re expenditure on —— purchased in India, Great Britain, etc. 

Question *re. Government’s future policy regarding the purchase of ——. 

Question re purchase of ——. 423. ४ rs Li 
= an re purchase of —— in England. 883-884, 

stion re purchase’ of —~ by the High Commissioner for India, 

- 7 

3
:
9
5
 0 
3
:
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STORES—contd. n 

Question. re quantity of —-- purchased by the High Commissioner 4०२ 
India from -4-23 to, 30-9-23. 487: 

< Question re rate.of exchange adopted by Railways, for comparison of 
rupee and sterling tenders for ——. 800-0 

Question re training facilities for students with firms receiving orders for 
the supply of —— to Gevt.. 33. 

Statement (laid on the table) re tenders in respect of ——— purchased. for 
India, which have been accepted by the High Commissioner for India 
during the half year ending 80th June 993. 5-22.. 

STORES DEPARTMENT— > re 
Question’ re Tndians employed inthe superior grade of the —— of the 
Railway Department. 529. 

STRAITS SETTLEMENTS— 
Question re increase of wages of Indian labourers in कि +-->०८०३68. ¢ 
Question ve supply of opium to Hong Kong and: the ——. 382-38. 

STRATEGIC RATLWAYS— 
Question re police force employed on —— in the North-West F 

Province. 624-5. 

g 5 76% 
— with firms receiving orders for the. , 
~ lols. ‘ 

Question 7# Bengal —— for the Royal Indian Military —— ae. 

Dun. १3882-53. 
Question re selection of Bengal ——- for:the,Royal Military College, Sand “J 

hurst. 3353. nie sesristee करे. अतिरेक | 

STATION MASTER(S)— a 
Question re appointment of ——~ as Travelling ‘Ticket Inspectors on the. 

_ East Bengal Railway. 68, 
Question 7¢ Enropean —— at certain stations on the’ North’ Western’ Rail. « 

way. 669. 
Question re transfer of the —— Ballygung. 07-08 

STATION SUPERINTENDENTS— ean 
Qui e loyment. of. Indian — zr + ete, at ortant ड़ 

on the East Ry. 

STATION HOSPI TALS) के Li 
Question re British and 

STATIONERY AND eae ee ae ai 

including Expenditure in oF a9 Se J f 

Budget Demand for ‘“‘—— 
(3209 ॥ 

Question re classification of Military —— holding. Viosray’s Gonunissi 

04-05. 
Question ve demobilization of Assistant Surgeons and ——- zi . 

=c,  Si5-I6. 

८ - eeaI6. प 

is een ae Military ; 

~ Question re registration of Military Assistant Surgeons and —~. 922. 

Fi s ‘ न > > 



आन कक ही, ee a) eee aes 

a we ; “f : 
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F: SUBORDINATE ACCOUNTS SERVICE— = 

Question re Anglo-Indians, Hindus and Muhammadans in the ——. 965- : 
~ 

SUBORDINATE SERVICES— 324 कक: a 
injab. 592." न 

- Quegiion re reduction of salaries of the —— in the P: 

syn rors MASTER, FORT WILLIAM— 
ion re the ——. 59 

SUBSIDIARY COINS- 
‘oins * 7 See under “ O ४ cep le 

a आना re imerease in revenue from the duty on foreign ——. 949: 

Question re imports of foreign —— and pea one BEB) ai 

e Question re imports of —— from Java, . Cuba, and Hi ABR cy 

““SUKKUR BARRAGE— Pep 

_ Purchase of stores in India for New Delhi and the,+—....45, ye i 

SUPERANNUATION ALLOWANCES AND PENSIONS—Including Expen: 3 

@iture in England 
: 

dget Demand for “--—”’. 876. 
852. 

asec for Supplementary Grant for ‘ 

NT OF STA’ RI 
Ondh and Rohilkund Railway. 676. Question re 

i SUPERIOR AUDIT SERVICE— = 

ई = Question rc the number of Europeans, Hindus and Muhammadans in the 

के — le 7 

; SUPER-TAX— Be, ati हि 
= Qftestion re income-tax*and —— realised from cotton mills. I844-45. ~ 

\ SUPPLEMENTARY GRANTS— 
de, 2 for —— for 923-924)" 822-863. 

Question #e nt of a —— in India, 39% Ger RA 

| SURVEY OF INDIA Sate le carota? tet 
Budget Demand for ‘‘——”. 78790 — teks eh | 
aD. fi pp tary_Grant for “=”, 850, 

SURPLUS OFFICERS— हल 
re cost of demobilization of —. | ॥2. 7a : 

_ SWARAJIST(S ae 
a Questicn re Brigade Order re voting for a son: -—— candidate: 445, 483. .. 

. SWAPASYA MOY Tas - BAIA apne on 
Question re particr ¢ Government pensioners in the Khilafatmad _ 
ee Se ee = Joey? eR ipetinsld if
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< SWARAJYA PARTY—CENTRAL COUNCIL— : et आज 

Question ré'deinauds of the ——, 445. - 

SYAMACHARBAN, Mr. 
Oath of Office, 3. 
Question १९ annual ir:port of foreign liquors into India during the leet 

ten years. 2366. 
Question re anrasl iacome from the Excise Department during the last 

ten years. 266, 
- Question re annual sule of opium during the last tem years. . 2I65-66. a 

है Question re import and export of cattle. शा 4 + 

7 =" Question re imports of foreign sugar and salt. 348. 

= from the duty on foreign sugar. 345 

Question re rank of the two Judges who examined the cases of State 
prisoners in Bengal. 348. 

| Qu rer dati of the Industrial C issi 3849: ° पक 

SYMES, Mr. W. F.— का 
Question re rent dues from Mr. --- Executive Engineer, for Bungalc न 

No. 2 Church Road, Raisina. 2099. पालक pe 

© aaa i 
TARIFF (AMENDMENT) BILL— a Cage 

See under “ Bills 

TARIFF BOARD— 
Question re publication of the Report of the —— on the Steel Industry. ! 

शायर 

See under “ Session(s)’’ 
ie - 

TARIFF VALUES— . zi 

Question re —— on cotton goods. 25. रे ॥ 

TAXATION— 
Question re additional —— levied by the Central Gover: 
inauguration of the Reforms. 4I-I2. ig, 

Question re levy of —— by executive action. 2]8- 
Question re —— in Bhagur. 682. 

TAXATION COMMITTEE—.~ , है 

Question re ——. 657-58. J 

Question re terms of reference of the ——. 3998. * i 5 

See untler “ Committee 

TAXATION INQUIRY— 
Question re ——. 870. - a 2 

TAXES— 
= Question re the recovery of Muicipal and Halkhuri —— from the posta! 

— and telegraph staff occupying Government quarters. I84. हि 

_ WAXES ON ee am as a 
ae Badong ei and ‘for ‘*——”.  4I9-423. 

St ap! d for Suppl tary Grant for ‘‘——7. 830-82. 

[ 
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SEA GARDEN(S)— 
Question re Assam -—— emigrants 482-88. Ms 

Question re wages in the —— of Assam for adult male and female 

labourers. 483. 

TECHNICAL TRAINING— 
Question re scholarships for the —— abroad of Indians and Anglo-- 

Indians. 436-37 
e oe 

TELEGRAPH DEPARTMENT. 
Question re_grant of compensatory allowances to the staff of the —— in 

‘and in Rangoon and Karachi. 369. 
ae cand ess Branch of the ——. 998-99 

TELEGRAPH EMPLOYEES— Pree 

- Question re medical examination of —— 890. ait setae 

दा Question re quarters for ——. 888. 

TELEGRAPH FORMS— 
Question re income from advertisements on postal publications and ——. 

498. 

\ ®ELEGRAPH LINES— 
Question re cost of —— and of the Traffic Branch. 890. 

ELEGRAPH OFFICIALS— 
कु Question re recovery of house rent and municipal taxes from-——. 475. 

TELEGRAPH-RATES— 
e Question ré inland deferred ——. 96-07: 

TELEGRAPH STAFF— ‘ 
| Question re house rent allowances for —-. l)l 

है लि Question re increase of the postal and ——. 886. > 

~ Question re local allowances to —— employed in Assam. 2077: 
हि Question re pay allowances and hours of work of the —= ie. 3 

5 Question re recovery of Municipal and Halkhuri taxes from th 7 pee 
a + oceupying Government quarters. 824. - 

“TELEGRAPH TRAFFIO- =~ so 
_ Question ve increase of ——. 989. a “re 

TELEGRAPHIC ADDRESSES— है : 
Question re increase in the fees for registration of ——. 2094, 

TELEGRAPHISTS— 
हे ae 

Question re reduction of ——. आ65. ‘game = = 

TELEPHONE—e 
63 हे “Sia oe 

*. Question re grant of —— and wireless concessions to various utility SS 

companies. 50. 2 ३-95 serie J 



INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 

Ei ~TENDER(S)— : aS 

2 Question re rate of exchange adopted by, Railways for comparison of 

ae rupee and sterling —— for stores. 300-0l. है 

पे E = Question re —— for locomotives made in India. 57-59. 

$ = Statement laid on the table re ——— for stores for the Government. of 
India. 883-88. F; = 

FTERRITORIAL FORCE— se i 

Question re amaglamation of the Parsi Pioneers with the ——. 4872, 

= Question re Auxiliary Force and the —~ 483... _ . है 

Question re_Indian —-. 282 eA hes 

- Question #6 officers of the —— and Auxiliary Forces. 420, ६ 

के Question re recruitment for the -— in the Punjab and United 

Provinces. 264.0 5% : 

THATHAMEDA TAX— : 

Question re abolition of the — in Upper Burma. 356-57- € 

7 THEFT(S)— दी -_. 

Question ve —— and pilferage on the N. W. Railway, 209. 

THIRD: CLASS ACCOMMODATION— 

Question re reservation of —— on the Kalka, SimgaRsitwar dees the 

2993-94, “4 move of the Government of India. ] 

NTS— = a fe 

Sie Question sessment to meome-tax of —— in the Punj 3 am, _ 

TIME GUN अं 
Question re cost of firing ——. 675. हु 

TIME LIMIT FOR SPEECHES — ae a 
Adoption of a motion that speeches at, subsequent stages of the debate 

on Demands for Grants should be limited to ten minutes, but. that, 

where a Member of the Government has to reply to a munber of , 

speeches, he may have such latitude as the Chair may choose to allow 

him. 77535. ; 5 ” Sie ond 

‘TIME SCALE— 
Question re —~— of pay for the staff-of G. I. P. Railway. 693.7 

TIRUPATI— ७७ | मी. eae, 

Question re ‘Proposed meter gauge ee : 

TIRUPATI EAST. STATION— set = । J 
Question re waiting accommodation at — 882. 2 ne 

“TITLE(S)— wae Mable ar 

Question re the grant of the —— of Hon’ble to Members of the Legisla- 

tive Assembly. 2089-90. : के = 

TIWARI, RAM AMUGRAPA— rf 

Question re fine imposed on —— postman ‘of Calentta. 702. 

“TOK KYI, MAUNG— 3 : i 

> Election of —— to the Standing Committee for the Commerce- Depart- 

ment. 347. ieee ४ 

6 

"Oath of Office. 3. : eae 
j wines jon’re abolition of the Thathameda tax in Upper Burma. aL a 3856-57. * 

at tion re contribution to Burma for the coljection cf the sali duty. _ 

“Question re Mababudha Temple at Budha Gaya. 679. 
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~ eg ANDEX! TO LEGISLATIVE ASSEMBLY DEBATES. T7383 te 
हे न ss Pe ‘ 

‘ONKINSON, Mr. H.— ease: ipsa Taree a 
© Godiréfees (Amendment) Bili—* < = 3 

3 Motion to refer —— to Select Committee, 2445, ~ 

tte. la Coparcener’s Liability Bill— रे “CRT - 

—_— ७० tion to refer to Select Committee. .994-07. ae = 
Dip, eccstmQath of Office. 979. 3 

किन रे pie, A. ४. L- aks हट 
५ कक 553. : Ae 

_fouRs— - 
i. Question re expenditure om the Governor General’s ——. 585 

es 
7 Se 

Sas TAD EONS) ~— staff maintained by foreign countries in 
India and vice versa. 78%&-785.. = 

©. Question re Railways and —— +697. — 
sow ~—>—- Question re registration-of ——. 47-68. merge Se ects 
wo Question ve registration and protection of —— के 

o» TRAPPICeINSPROTORS— 
० Question re appointments of Indians to the cadre of ——— 666, :%888. 

६ अर Question re Indian —— and Traffic Superintendents. 906, .. . 
Question ०८ —— on the North Western Railway. 667. 

nem TR AFPIC INSPECTORS (COMMERCIAL)— 

\e Vo « Question re.—— o 

way. 866. २ 

Question r¢ —— of the North Western Railway. 865. : 
Question re transfers of the —— of the North Western Railway, 865. 

RAFFIC SYPERINTENDENT(S)— - 
: 8 Indian Traffic. Inspectors and ——. 906. 

GULATION s— 
— of the Auxiliary Force. 682. 

lditional ~— for incoming foreign “mails. 688) 
l slow third class -——, 688. 5 
ency the Viceroy’s Special 

2% NSFERRED DEPARTMENTS—— 
7 estion ré control of ——. 4. 

FERRED SUBJECTS— : 
re declaration of policy in the Central Provin 

= | ४ *७ईऑकमश का bcos af 

rE ह/औ का कक 

९: 5 
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TRANSPORTATION DEPARTMENT— 
Question re -—- and Commercial Department on the G. I जे R 

606. 

TRANSPORTATION OFFICERS— ; h 
Question re Food Inspectors and ——- on the B. B. Railway. “Zs, ~ 

“TRAVELLING ALLOWANCES— है ॥ 
Question re —— of Members of the Executive Council and Scretaries. 
663-64. a है 

Question re ——- of Members of the Legislative Assembly. 94-95. जी q 
P20 i i 

| 
TRAVELLING TICKET CHECKERS— 

Question re —— on the Oudh and Rohilkhand Railway. 676 

TRAVELLING TICKET INSPECTORS— a 
ré appointment of Stat: Masters as —— on the E. B. 

Railway. 8. he 

TRAVELLERS (COMMERCIAL)— B 
Question re use of Longwood Hotel by ——~ and other members of the > 

public. 20I4. 

TRIKANNAD RAILWAY STATION— 
Question re . 7979-80; शा: 3 

“Question ost of —— ‘stationed at Se 
Question re health of —— stationed at Razmak and. 
Question re location of at Muzaffarpur. 45, 45 Hg 
Question re reduction of British —— in India. i95-96 * 
Question re —— employed to protect the different Frontiers. 2036. 

TRUSTS BILL, HINDU RELIGIOUS AND CHARITABLE— Fe 
See under ० Bills ?, = न E 

“TURKEY— 3 
Motion for Adjournment to discuss the refusal of passports to the 
proposed Indian delegation to aw Persia and certain Arab States 
277-78, 222-30. 

Question re refusal of passports to the proposed India 
——, Persia and certain Arab States. 2774-77, 

TURNING, Me. Jc M.——~ ag) 
Budget Demand for “‘ oe ation, Internal.” (Development of Agency f 

Tracts in Madras); <867.. — E 

Oath of Office. 2. a 
re repeal of Bengal Regulation IIT of वहीछ, 206I-63.~ * . 

v कि 
४7०७ ७३७४ oan BEDI, Basa— or 
“~~ Oath of ah ५ eet gs 

Question re exemptions under the Indian Arms Rules. sf, 
Question re life licences under the Indian Arms Rules. 289-90._ 

« Question re renewal of licences for arms. 290. ‘= - 
‘Question (Supplementary) re cheap speedf justice. 
Resobution re grievances of the Sikh community. 979-80. 

fal
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" YNANL AND AYURVEDIC EXPERTS— 

ie Question re utilization of the services of ——~. 435. 

. 
| UNITED. KINGDOM— oe . 

_ Question re entitled passages to the - 67. 

INIED PROVINCES-- 
‘abolition of the Board of Revenue in the ——. 280-6I. 

\ ईडन हि of the term of revenue settlement in the 

294, 

\ am Question re Indianisation of the Police Service in the ——-. 2087. 
provincial Police Service officers to the 

in the ——. 2087-88. 

¢ separation of Judicial and executive functions in the —. 

Question 7६ 

a 9088, 
UNIVERSITY— 

६: ५8 Rapin aa ie 

ye establishment cf 4 —— for Rajputana. “I38 

 §NORTHODOX QUARTERS— 
‘a Question re ~C” and “D” type —— at Raisina. 3 

Question rz size of rooms in orthodox and —— in Raisina. 4]3-l4. 

bh a ORSAD-KATHANA— 
॥ re the -—— Railway. 282. 

._ ह७- VENEERS— 
Questions ge imports of ——, splints and dummy match boxes. 436, 

व: . 
hag, wages Ai 

yy JU,-Mr. B.— 
mand for “ Emigration, Internal”. (Proper treatment of 

labourers in India). TSS¢555) 0७४ 

amg Demand for “ Excise”. T445e46, 7447, 4457. 
| Se Budget. Bema dor. ‘* Forest 4458-60. की 

Budget. “for “General Administration” 93 
«Budge f for “Indian Postal and 

ovement and ch ng a 
4 Demand- for 

Py — 638-29, - जे 
भर निया Te Interest on Miseellaneous Obligations.” वह58.... 

t Demand for “ Jails and Convict Settlements”. | 
Demand ical Services.” (Central herr In 

iii of the Civil side of the : oe at Delhi and Indi: 
EI {pep ms 
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25 
५. 

: VENKATAPATIRAJU, Mz. B.—contd. . Wee F 

है ५. Gourt-fees (Amendment) Bill— ? ~ 

है Motion to refer to Select Committee. 2i49-5l. 
oe 

> « D d for Suppl tary Grant for “ Administration of Justice.” 

a 846. 

Election of to the panel of the Standing Committee to advise on™ ~~ 

questions rélating to Emigration, 94I. 

Election of ——~ to the Standing Committee for the Department of 

“Education, Health and Lands. 695 

3) हैँ हक es 

Indian Tariff (Amendment) Bill— जून = 

Motion to consider. 49-52. . नर 

Motions for Adjournment to discuss the departure of the AkaliJatha |. | 

from Laer: its imminent arrival at Jaito Gurdwara. 3620. 

Question re admission of Indians to all arms of the Military, Naval and | 

Air Forces in India. 85. 
re 

Question re capitation charges payable to the War Office. 37. . | 

Question re~Census of production of British India, 34. ~ me 

Question re conversion of rupee pensions paid in England, 38. - 

Slack re cost of demobilization of surplus ane i37. E La 

ion ve duty realised from enhanced salt । J 

Questions re employment of Oriy2s on the Ben हे Railway. Tae 

i 4 . and. College } 
739. - ay?! 

Question re establishment of a Unive y for Rajputana, ag af 

Question re export of cattle to foreign countries, during 23 ae > 

923-24. 46l. 
है 

Question re grant of further Reforms. 33. ‘ 

Question re grant of scholarships to Indians for research work. - 384: age 

Question re ber of li for fire-arms granted in India. 84. Pe if 

Questions ve ntmher of Oriyas in Government Service. 38-39- 4 

Questions re opening of a School of Mining and Geology at Dhanbad: 

335. 
[ ~ . 

Question re presentation of a Joint Address to His Exéellency the Vice- - — 

roy by Members of the Legislature. १84. 

Question re Provincial Contributions to the Central Revenues. 32. 

be -. eS re recommendations of the Inchcape Se mean ittee. 

Question re veductions in Artery, sig 8°" कि ४४: 
a Question (St entary) Fe’ >. GbT+58. 

¥ 
s 

Question 7. nf British Cavalry Regiments frotie India, © 734. ah ‘ 
gamation the Indian Territorial Force with thi ! 

Auxiliary Force. 223-27, 25l. 3 j 

---Resolution re reduction of the Provincial Contributions. 330-36: > Pp . 

reeks rIy 4 ब » * 

VETERINARY SERVICES 0 sss 
‘Badget, Demand for “ Civil mo?? छु952: = 

“VETO, POWER OF-- wpe Seon 3 ०-2 

aa : Question re the —— of the Secretary of State for Indie. od ‘ 

fs — Witting tO i yr intr iy Goons 
के Question re furniture for the new ——, Delhi, 729298 
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' INDEX TO LEGISLATIVE “ASSEMBLY DEBATES. है 704 

VICEROY HIS EXCELLENCY THER 

ation by —— of the fourth Session of the Council of State and 

Legislative Assembly. 5-l4 

Message from —— re attendance of Members. 4. 

Question re expenditure on the Bodyguard Band, Staff, ete; of —. 

29-92. 

Question re presentation of a Joint Address to —— hy Members of the 

Indian Legislature. 34. 
Question re Special Train of ——. 292. 2 a 

GFEROY’S COMMISSIONS= 

>> अल Question re i Aymy holding the 788: 

‘ORIA TERMINUS, BOMBAY— 
Question re waiting rooms at ——.) "202-03. _ : 

PS Sa 
“VILLAGE PANCHAYETS— 

: a 4 Question re action taken under section 07 of the Criminal Procedure 
e against —— started by Congress organizations. 263. 

/_VISHINDAS, Mr. HARCHANDRAI— 
"Appointment of —— to serve on the Committee on Public Petitions. 877: 

ee Court-fees (Amendment) Bill— 
Motion to refer to Select Committee. 240. 

ik Demand for Supplementary Grant. for ‘Indo-European Telegraph 

{ the matter of the ¢ranifer “है रह 
regular List of Business. 54. 

General Di ion on the Budg 247-52. 

_ ee Code (Amendment) Bill (Protection of Minor girls)— 
कै to refer to Select Committee. 73. 

- Oath of Offre. 2. | 
- is ~~ Question re allowances of Appraisers, Examiners, ctc., at Karachi. उश 

= Question re allowances of Income-tax Officers at Karachi. 20, 
= ‘Question (Supplementary) re applications for information from Local 

$ Governments by private Members of the Central Legislature. 33, 

to do income- 

= ve Indian Traffic Inspectors and Traffic Su Superintendents, 906. 
Se re leave of the traffic staff of the North Western a 

re new दल न 
stion (S अपर Nobel Peace Prize. 674. 

“re yon Government for work done in ccanec_ 
rer of veto of the Secretary of State for India, 906-07. 7 
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= VISHINDAS, Mr. HARCHANDRAI—contd. j 
: Question re purchase of stores in England. 907 
i ~ ° Question (Supplementary) re reservation of third class accommodation 

= on the Kalka-Simla Railway during the move of the -Gbvernment of 
India. 994. 

न Question re retrenchment on the North Western RailWay. 439. है 
Question re shortage of appraisers at Karachi. वश] [ 
Question re supply to Members of the Assembly of All-Indja Census 

Reports. , 870. 
Question re termination of services of the traffic staff of the North 

coe Western Railway. 866 — 
Question re traffic staff of the North Western Railway.’ 865. 

: Question re transfers of ‘the traffic staff of the North Western Railway. f 
= 8665. कि 

Question re ventilation of the grievances of Government servants, 866. 
Question re working hours of the clerical station staff, 906. | 
Resolution ve imposition of a countervailing duty on South African 

coal. . आ7. 
Resolution re return to India of Mr. B. G. Horniman. 804. | 

(| 

VISHNUPUR— 
Question re opening ‘of the Santragachi —— - branch » of the-Ben 
Nagpur Railway. 946. os |

 

VIZAGAPATAM — _. 
Question re ae 

ee eee 
VOTERS— a 

Quéstion re number of —— for the Provincial Councils and. the Legis- 
7 lative Assembly. 44. 

VOTES— न 
Question re recording of —— in Landholders’ Consti i वश, 4 

VOTING— 5 >> 
= . Question re Brigade Order re —— for a non-Swarajist candidate, 483. > 

Ww i 
\WAGON(S)— oe 

Question re allotment of —— to collieries. 85-59. = 
Question re coal —— for industrial concerns, 977. Sere 
Question rc difficulties of small éllieries in the matter of supply of ——. 

< 38-39, 
= Question re orders for —— for State Railways from Indian firms 

904-05. 

Question re supply of —— to collieries. 99-9. 
वश re —— allotments to the smaller collieries. ]44-49. “f 

Qu 
uestion re —— allotment for coal on the Bengal Nagpur Railway. 
estion re —— for coal traffic. 36, 98, 98, 999. 

cod 

— WAJJHUDDIN, Hasr— रे 
* Appointment of —— to serve on the Committee on Public Petitio 

> ~ Election of —— to the Standing Committee for the Depa: 
%  -Edueation, Health and Lands. 595. a shea 
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Zz Hagi—contd. 

Tndian Merchant Shipping (Amendment) y Bill— 

sie. Motion to circulate. 969- 
z 

Oath of Office, 3. हे 

ie re Anglo-Indians, Hindus and Muhammadans in the Sub- -~ 

ordinate Accounts Service. 965-66. . 

Questfon re Cantonments Act, 924 (IT of 924). 729-30. 

} Question re casual leave and holidays. for the staff of the Delhi press. 

= 7980-8. 
me 

ion for Mosques in the New Capital. 78]. 

supply of Muhammadan food on Bengal 
Question re comp 

agpur Railway. 283. 
Question ve contracts for supply of luggage porters on the East Indian > 

i Railway. 283. = é‘ 

ss Question re conversion of the platform of the Garib Shah Mosque, Delhi, <= 

into a railway platform. 730. Pee 

Question re decrease of civil population of Neemuch. 36. 
Question re dissatisfaction among Income-tax Officers in the United 

Provinces. 729. 
— ee Question re employment of a larger per ge of Muh d in the 

Accounts. Department, Posts and Telegraphs. 49-50. - 

Question re exclusion of press workers from the benefits of the Civil है 
Service Regulations and Fundamental Rules. 98-82 

dation on the Delhi Railway 

North Western Railway. 49. 
Question re income-tax assessments, 4729. 

Question re laying on the table of a statement showing the quantities, 
= and revenues on salt. 49 
7 re mosque on Asoka Road, Raisina. 73-32 
3 Gian 7% mosques and other religious buildings protected under the 
] Ancient Monuments Preservation Act, 904 (VII of 904). 730 - 

‘Question re Muhammadans in the Postal Accounts Department, 732-33. 2 
he RGuiéstion re He tax oE toe सह Oia 

at the important stations of the Bast Indian Railway. 282-83. 5. 

है ४ १7 of contractors in the Stores and Engineering Depart- : = 
Indian and Great Indian Peninsula Railways. 284. =a 

fHuropean, Hindu and Muhammadan’ refresh- 
Indian Railway. 288-84. ७ 3 

Caleutta for pilgrim traffic. —i48. 
estion ve overtime in 
estion re passenger Superinte: 
Central-India Railway. 732. 

Question re powers of appointment and dismissal of Income-tax Com- 
missioners. 728. 
Question re Provident Fund for press employees. I98I. 
QuestiGh ve quarters for press employees. 982. 

mn reareorganization of the Income-tax Department. 729 ‘ 
'८ repair of third class waiting hall shed at Meertt City June- “ - 

Station. 283, > 

की Bombay, Baroda and 
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| WAJIHUDDIN, HAJI—concld ae 
Question re supply of drinking water for Indian passengers on Railw 

284. 
Question re third class gers’ difficulties in purchasing ti kets... 

732. 
Question re tomb of Zebu-n-Nisa Begum. 8. 
Question 7 use of Ferozeshahi mosque, Delhi, as a hospital. “49. 
Question re working hours in the Codes ress. 979-80. 
Question re works committees in +] capers i nm o 
Resolution 7¢ adoption of meastires for the convenience of 

passengers. 494-96, 

WAITING ROOM(S)—- 

pr ll 7979. 

Question re inter class —— for females at Jinardi. -324-25. 
Question 7८ —— at the Delhi railway station for inter and third class 

lady passengers. 2098. 
Question re — at Tirupati East Station. , 382. = hs 
Question #€ —— at Victoria Terminus, Bombay. 202-03. 

WAR MATERIALS— aaa ie 
Questions re outstanding accounts between thoadiowe and Tidienecevers- = 

espect 48-82. a 

Question re capitation charges payable to the —— i. 
Question xe disbursements made on behalf of the dur war 
664. = 

WATER DRINKING— 
Question +e inadequate supply of —— for passengers en the North 
Western Railway. 49. 

Question re supply of —— for Indian passengers on Railyays. 284. 

WAZIRISTAN— ae : 

Question re activities of Musa Khan in —— conthobaeiaiiailiton on हल 
Question *e change in the —— policy and strength-of:thesAden garrison, 

-- Question re expenditure on the campaign in —— for the last three years. © 

Question re exp: ondttane, an he campaign. 37-38. 
Question re —— occupation and reduction of the Aden garrison. 2083. 

WEMYSS, Mr. A.— 
Question re pay and qualifications of ——, Public Works Department. 

Delhi. 8-29. 

WHITE SLAVE TRAFFIC— = Sea 

= Question re employment of women police in connection with the suppy 
ion of the ——~ 

, Mr. W— | Sate 

QiteSion re ——, Chief Superintendent, Central Office, Pub
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WILLSON, Mn. W. 8. J.— 
Budget Demand for “ Qurrency”’. 877. 

Budget Demand for “ Indo-European Telegraph Department ”’. 
जय, 637. 
Budget Demand for ‘ Joint Stock Companies”. 897-79. 
ldget Demand for ‘‘ Meteorology 824, ee 

for ‘‘Mines”’, 834, 838. 
‘Railways’. 557 
Railways—Working Expenses’, 48I-82. 

Discussion re May Session in Simla. 738, 740. 5 
==" Election of to the Standing 0; ittee for the CG ce Depart- 

, O47, = 

Election of to serve on the Standing Finance Committee. श88, 5 
Oath of Office. 4. 5a 
Question raised whether long answers to questions shouldbe laid on —< 

the table. वाश4, . 
Question ve export trade in Indian coal. 896. 5 ean 
Question (Supplementary) re Imperial Bank of India. 432-33. pete. 

हो on (Supplementary) re Income-tax paid by foreign companies. 
429, a 

- 382 का re nomination papers of candidates for election to the Legisla- ६2: है 
sembly. 280-87 = 

Question Te C for wagons for State Railways from Indian firnis. ss 
. )( “ a 

Resoliition re return to India of Mr. B. G. Horniman. 307-08, 
Resolution re tenders for Government Stores. 627-80, 6 5०5 sae? 

- WIRELESS— 
Question 7७ grant of telephone and —— concessions to various utility 

companies. 50. 

Question r¢ —— concessions. 4]. « 3 
hy ec branch of the Telegraph Department. 998-99, 

of —— to control the traffic in women and 
es न Tits wd = é 

; 

children 900. Pe 

SworKinc Hours— 
Question 7e —— in the Army Factory Accounts Oflice. शह्ः है जल Question re e— of the clerical station staff. 906. 
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WORKMEN'S COMPENSATION AOT— 

* 866 under “ Act’. 

-WORKSHOP(S)— a —— 
Question re appointment of an Indian to be in charge of the wood . 

of the Forest Research Institute. 62 = 
~ Question re training of apprentices in railway ——. 354. a 

Question re training of Indian graduates at the Jamalpur ——.  258. 

WRIGHT,,.Mn. W. T. M— ४. मन, 
Oath of Office. , 208]. 

x ; 

XMAS CONCESSIONS— दि न 
See under “ Concessions” 7 ५ 

4 ¥ w= i 
ai sat 

-YAKUB, Maviyi MUHAMMAD— — aaa 

Budget (Grants for Benares and Aligarh 
Whiversities). 843-44, 846. = + 

Election of to serve on the Standing Finance Committee. 23 
Election of —— to the Standing Committee for the Deptt. of Education, i 

Health and Lands. 595 ; 
Expression of regret.at the death of Mr. G. M. Bhurgri. 443). ee | 
General Discussion on- the Budget. - 798-20. ae 
Motion for Adjournment to discuss the refusal of passports to. th 

proposed Indian delegations to Turkey, Persia and certein Arab States.’ 
222-28. 

Oath of Office. 3. t 
Question re abolition of the Board of Revenue, United Provinees, 280. eh 

$l. the-twenen meee: : 
Question #2 accommodation of Members: of fe. Os at 

ane 8 of the Indian egisla= 
ture in the Western sl, Raisina. (Delhi). . 246-7 

Question re Advisory Committee, Oudh and Rohilkhand Railway. - 68. 
Question ve annual subscription for Assembly debates, 659 aah 
Question re death of Chella Muttu, a coolie in Malaya. 280. - ४ 5 
Question re demolition of a Mosque near Paharganj. 279-80: “s+ 
Question ve grant of conveyance allowance to Mentbers of the Indian 
Legislature in Simla. 267. a 

5 Question #6 import duty on splints and dummy match a, i 
> Question re improvement in the publicafion of ghe Indian Taw 

|. _< 6660-66 जज 
— Question re Indian Cadets at Sandhurst. 659. — 

= Question ve Indianisation of the Police Sepvice in the [Inited हे 

F3 
= -QCextion re interception of postal letters. 667. 
Question re mosque neat Qutab Minar. 29. 
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oe हि { है ere का ह 
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हज UL¥I MUHAMMAD—contd, = = 
‘ uestion re ber of, and expenditure on, © issions and () itteos . 

. appointed by Government and the Assembly. 56. 
Question re old mosque at Raisina. 66-662, as a 
Question re pay of the civil clerical establishments, N.-W. F. Province. 
_ 4898. 
Qliestion re pay of clerks of the Irrigation Department, N.-W. F. Pro- 

vinge. 895. 
Question re postal lettergboxes in the villages of Path Malla Johar. " 659. 

‘ angation ve posting of Indian commissioned officers from Sandhurst to. —~ 
= ian units. 660, E 

3 Question re promotion of provincial Police Service officers to the Imperial 
"J ervice in the U. P. 2087-88. 

Question re publication of the Report of the Guiana Commission, 56-57. 
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